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LOK SABRA DEBATE 

1 

LOK SABHA 

---
Tlfllrsday, May 8, 1986/ Jlaflakha 18, 1908 

(Saka) 

The Lok Sabha met at Eleven 0/ the 
Clock 

[MR. SPEAKER In the Chair] 

[English] 

(Interruptions) 

PROF. MADHU DANDAVATE 
(Rajapur): Today being the last day of the 
Session, please listen to us, Sir. 

SHRI INDRAJIT GUPTA (Basirbat): 
Sir, we seek your indulgence. 

(Interruptions) 

PROF. MADHU DANDAVATB: We 
will give yJ 0 complete rest during vacation 
and we will also take rest. 

MR. SPEAKER: If there is aD), 
problem which I can sol VI, please let me 
know. 

PROF. MADHU DANDAVATE: 
Yesterday Members of Parliament belonging 
to botb Houses bad approached tbe 
Rasbtrapati·ji and brought to his notice what 
bad happened to the Harijaos and back.ward 
~1anCI in Arwal ill Ga,. district •••• ,' 
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MR. SPEAKER: I have already done 
my job. 

PROF. MADHU DANDAVATE : ..... .. 
in the firing in which 19 people were killed. 
I bad myself initiated the discussion on pipra 
tragedy in this very House .•.• 

MR. SPEAKER: No. If that had been 
the case I would have allowed. 

PROF. MADHU DANDAVATE : This 
is worse than that. I cannot quote Rashtra-
pati-ji. He said that when he was the Home 
Minister, he bad disCUlsed such matters •.••.•.• 
••.. (lnttrruption l ) 

MR. SPEAKER: Let there be an all· 
party inquiry. That is what they suggested 
there should' be an inquiry. If I am 
convinced, then I will allow you. 

SHRI BASUDEB ACHARIA(Bankura): 
Yesterday the very same subject was allowed 
in tbe Rajya Sabha. 

MR. SPEAKER: Might have been. I 
am not to go by that. 

PROF. MADHU DANDAVATE 
Every House is independent. 

MR. SPEAKER: I have neither asked 
tbem to follow me nor will I allow myself to 
follow them. 

PROF. MADHU DANDAVATB: I do 
not want to quote what happened in the 
Rajya Sabba. t want to quote wbat 
bappened in th. very House. In 198"·81 
OD the Pipra trated, I myself bad initiated 
tb. discuasioq. 
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MR. SPEAKER: I have always agreed 
when there has been any case. I have 
allowed it on the cases of Harjjans ; on the 
cases of communal riots we have done ; 
these t'NO sUbjects we have always taken UP. 
If I was convinced of this fact that it was 
against the Harijans specially, I would have 
allowed, but not on wbatever facts I have got 
so far-that was wbat came out yesterday 
also. Whenever it comes again, in the next 
Session, I will allow you. No problem. 

SHRI INDRAJIT GUPTA (Basirhat): 
That is the police version. 

PROF. MADHU DANDAVATE: All 
rigbt. Will you keep it pending ? 

MR. SPEAKER; Tbere is DO question 
of keeping it pending. You can give it 
again. I am always open. I have said it. 
I am open to reason. 

PROF. MADHU DANDAVATE : You 
are open, we are open, but the discussion is 
not open. 

MR. SPEAKER: Discussion is allo 
open when we both agree and I have allowed 
it. No problem. 

PROF. MADHU DANDAVATE: All 
right, we will take it up in the next Session. 

MR. SPEAKER: We will do it when I 
am convinced of that. 

(Inte rupllons) 

SHRI AJOY BISWAS (Tripura West) : 
Sir, I bave given notice of an Adjournment 
Motion about the influx of tribals from 
Bangladesh. 

MR. SPEAKER: That cannot be taken 
up now. I wilJ have to find out the facts. 
You briol it up next time. We shall find 
out the facts and I will allow Callinl A tten-
tion on that. 

SHRI AJOY BISWAS: Thousands of 
tribala have come and more will come ........ .. 1.,,, nqJllonf) 

MR. SPEAKER: If I get tbe facts 
according to whit you say, then we will see. 

saRI SAIFUDDIN CHOWDHARY 
(Katwa): Some days ago I had given notice 
and yesterday also I have given notice, about 
the tele-commuoication segment of HBl 
pipeline ••• ( Int~rruptions) 

MR. SPEAKER: No question of 
Adjournment Motioo. You can ask for 
information. You can even ask for a dis-
cUBsion. I have told you before. 

SHRI SAIFUDDIN CHOWDHARY 
Today is the last day. 

MR. SPEAKER: I cannot do it now. 

SHRI SAIFUDDIN CHOWDHARY : 
There will be an outflow of Rs. 60 crores 
worth of foreign exchange ••• 

(]nt,rrup tio",) 

You can ask the Ministtr to make a 
statement to remove the feelings that we 
have got. 

MR. SPEAKER : This is the worst part 
between us. When I am op~n, why don't 
you accept it? If there are any cases like 
this and if 1 am convinced, I will allow you. 

(Interruption, ) 

SHRI INDRAJIT GUPTA: Today js 
the last day of the Session. We will Dot 
have any opportunity afterwards. 

MR. SPEAKER: I cannot do tbis in a 
jiffy without finding out tbe facts. 

(Interruption, ) 

SHRI SAIFUDDIN CHOWDHARY 
Can I be alsured that this will not be 
allowed to happen '1 

SHal BASUDEB ACHARIA: The 
Minister should clear tbe doubts. 
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MR. SPEAKER: I have listened to you. 
Let me now listen to the others also. 

SHRI INDRAJIT GUPTA: I want 
to draw the Government's attention to the 
fact, and yours also, tbat on the 21st of thi. 
month four and a half lakhs of Defence 
employees, the civiJian employees of tbe 
Defence Establishment, all the unions 
together decided to go on strike. In order 
to avert tbat, the Government should 
negotiate with them and try to reach an 
agreement. This is a serious matter. 

MR. SPEAKER: They will negotiate. 
Le t them negotiate, it is a good suggestion. 

SHRl P. KOLANDAIVELU (Gopichetti-
palyam): About the Sri Lankan problem you 
promised us in the BAC that it would be 
taken up for discussion. 

MR. SPEAKER: Next time I will 
allow. 

SHRI P. KOLANDAIVELU : Yesterday 
and day before yesterday I pressed for this 
matter. 

MR. SPEAKER: We are with you. 
The whole House sbare your feeliols. Next 
time we will do it. 

SHRI P. KOLANDAIVELU The 
Minister, Mr. Chidambaram went to Sri 
Lanka. He had been there for a week. He 
had talks with the Tamil Militants and also 
with the Government there. What is the 
proposal actually they are giving? Let them 
file a statement. 

MR. SPEAKER: No, no. Not now. 
It is premature. 

SHRl P. KOLANDAIVELU The 
~ituation in Sri Lanka is worsening everyday. 
Even, there is a news item in the papers •... 

SHRI N.V.N. SOMU (Madras North) : 
"Tile 1.IIln.d" has published SOlTle of the 
details. Let the Ministct file a statement. 

SHRI P. KOLANDAIVELU : Let them 
lie • statement. 

MR. SPEAKER: Why don't you listen 
to me when I am listening to you' 

SHRI P. :KOLANDAIVELU: I am 
pr.essing for a statement for the last three 
days. 

MR. SPEAKER: Then you must listen 
to me, what I have to say. They are nego-
tiating something. It win be premature and 
that is why I am not pressing for it. But I 
am open, we shall have a discussion later on. 

SHRI N.V.N. SOMU : The Sri Lankan 
daily "The I,/and" has published al1 tbe 
details. 

(TnlerrupliolJl ) 

SURI NARAYAN CHAUBEY (Midna-
pore): Yesterday, tbe "Anant/a Bazar Paltlka" 
which has the largest circulation in Bengal. 
aod also today "Statesman" have printed a 
report regard ina Shri Janardhana Poojary 
who had met some official of the United 
Bank. 

MR. SPEAKER: You can write to me 
and I will write to him. 

SHRI NARAYAN CHAUBEY: You 
kindly see to it Sir. 

MR. SPEAKER: You give it to IDe. 
No problem. 

PROF. N. G. RANGA (Guntur): I 
want to congratulate tho leaders of the 
opposition and other Members also. For 
once they have initiated a right procedure 
each one of them, one after the other to 
make tbeir points without repeating and 
making it so difficult for you and for me. I 
express my sympathies for you. 

MR. SPEAKER: A certificate is a 
certificate. The lut victory is the final 
victory. 

PROF. N.G. RANGA: Please. Mr. 
Speaker, accept on my,· behalf anyhow, if 
they would agree with me they will also join 
me in exprenioa my unhappiness a bout the 
trouble that we have liven to fOU aod tilt 
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[Prof. N.G. Ranga} 
unhappiness we caused you also by the 
manner and the occasion that we bave 
created in making you express yourself so 
unhappily yesterday about our behaviour. 
Thank you. 

MR. SPEAKER : Thank you very 
much. That is why I call him the patriarch 
because he is the oldest sitting Member who 
hal been continuously sitting here. He has 
got tbat paternal affection for all of us. 
Thank you very much. 

I may say tbat there might be occasions 
when we have certain tiffs like that. But 
usually there is nothing )ike that and I have 
enjoyed this absolutely. Nothing could be 
much more harmonious working, I have 
never seen. I thank you stand first in the 
whole world, the way we have cooperated in 
this House for the last six and a half years. 
I am proud of the performance. It is only 
certain times the ebullience of Mr. Chowdhary 
that be gets out of my hand. 

SHRI SAIFUDDIN CHOWDHARY 
You live me indulgence Sir. 

SHRI DINESH GOSW AMI (Guwahati): 
When the partriarch is there you must be 
indulgent to tbe cbildren. 

MR. SPEAKER: We are all one. I 
am one of you. 

[r'lInllatlon] 

SHRI BALKAVI BAIRAGI (Mandsour): 
Mr. Speaker, Sir, if Shri Chowdhary annoys 
you, you are also a Cbowdhary .....•.•• 
•.• (Interruption,) ..... 

MR. SPEAKER: Ho does not annoy; 
it is bis affection. 

( r"""uptloas) 

MR. SPEAKER.: Does not annol. he 
is atIcctioDate to mo. 

[Engll,h] 

He is a very good friend. 

SHRI A.l.V.B. MAHESWARA RAO 
(Amala puram): The Harijans are beinl 
victimised in Bihar. 

MR. SPEAKER: We already decided 
Sir. 

SHRI A.J.V.B. MAHESWARA RAO: 
Next session 7 

MR. SPEAKER: We shall see, if it is 
a question of that. If it is a Question of law 
and order, that is a State subject. 

SHRI P. R. KUMARAMANGALAM 
(Salem): I have been for two days trying 
to raise this issue. The Junior Engineers of 
CPWD have been on a token strike. 

MR. SPEAKER: Let the Government 
talk with them. 

SHRI P. R. KUMARAMANGALAM : 
They are not. 

MR. SPEAKER: Then what can we 
do? I can only appeal to both. That is 
what Prof. Dandavate said and you have 
also said. Only it should be negotiated 
discussed and sorted out. • 

(lnt,rruptlons) 

PROF. MADHU DANDAVATE: We 
are thankful to Prof. Ranga for his motion 
of thanks to the opposition. 

It.tO br •• 

PAPERS LAID ON THE TABLE 

[E",lfsh) 

Noti8catiODS UDder PresideDt's Emolume.ts 
ad Peuioa Act 

THE MINISTER OF HUMAN 
RESOURCE DEVEWPMENT AND 
HOME AFFAIRS (SHRI P. V. 
NARASIMHA RAO): I bel to la, on the 
Table a COP7 of tbe President', PODIiOD 
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(Amendment) Rules, 1986 (Hindi and 
English versions) publisbed in Notification 
No. G.S.R. 613(E} in Gazette of India dated 
the 9th April, 1986 under sub-section (2) of 
the section 5 of the President's Emoluments 
and Pension Act, 195 J • 
(Placed in Library. see No. LT-2691/861 

Notification under Customs Act, Report 
of CAG of India for 1984-85 onion Govt. 
(Railways) Appropriation Accouuts etc. 

and Review or National Bank for 
Agriculture and Rural Development 

for 1984·85 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to 
lay on the Table :-

(1) A copy of Notification No. G.S.R. 
731(E) (Hindi and English versions) 
published in Gazette of India dated 
the 2nd May, 1986 together WIth 
an explanatory memorandum 
regardmg revised rate of exchange 
for conversion of Japanese Yen 
into Indian currency or vice·v~r"a 
under section ] 59 of the CustomS 
Act, 1962. 
[Placed in library, see. No. LT-
2692/86] 

(2) A copy of the Report (Hindi and 
English versions) of the Comptrolfer 
and Auditor general of India for 
the year 1984-85 Union Govern-
ment (Railways) under article 151 
(1) of the Constitution. 

(3) 

[Placed in library, see. No. LT-
2693/86] 

A copy of th.! Appropriation 
Accounts, Railways, for the year 
1984-85, Part I-Review (Hmdi 
and English versions). 

[Placed in library, see. No. LT-
2694/86) 

(4) A coppy of the Appropriation 
Accounts, Railways. for the year 
1984-85 Part lI-Dctailcd Appro-

priation Accounts (Hindi and 
English versions) 

[Placed in library, see. No. L T-
2695/86] 

(5) A copy of the Block Accounts 
(including Capital Statements 
comprising the Loan Accounts), 
Balance Sheets and Profit and Loss 
Accounts, Railways, for the year 
1984-85 (Hindi and English versions) 
[Placed in library, see. No. LT-
2696/86] 

(6) A copy of the @ Review (Hindi 
and Eng1ish version) by the 
Government on the working of the 
National Bank for Agriculture and 
Rural Development for the year 
] 984·85. 
[P1aced in library, see No. LT-
2697/86] 

Review on and Annual Report of Bbarat 
health CorporatioD, Ltd., Agro for 1984-
85 and statement Re:delay in layiog these 
papers and statement Re-reasons for not 
laying Annunal Report etc. of Messrs 
Bengal Chemicals and Pharmaceuticals 

Ltd. for 1984-85. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): I beg to lay on tbe 
Table-

(1) A copy each of the following papers 
(Hindi and English versions) under sub-
section (l) of section 619A of the 
Companies Act, 1956 :-

(i) Review by the Government on the 
working of the Bbarat Leather 
Corporation Limited, Agra for tbo 
year 1984-85. 

@ The Annual Report and AuJited 
Accounts were laid on the Table 00 21st 
March. 1986. 
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(Sbri M. AruDachalaml 
(ii) Annual Report of the Bharat 

Leather Corporation Limited, Agra, 
for the year 1984-85 along with 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon. 

(2) A statement (Hindi and English versions) 
show ing reasons for delay in laying the 
papers mentioned at (I) above. 
{Placed in library. see No. LT-2698/86] 

(3) A statement (Hindi and English versions) 
explaining the reasons for not laying the 
Annual Report and Audited Accounts of 
Messrs Bengal Chemicals and Pharma .. 
ceuticals Limited, for the year 1984-85 
within the stipulated period of nine 
months after the close of the Accounting 
year. 
[Placed in Library, see No. LT-2699/86] 

11.U hrs. 

MESSAGE FROM RAJY A SABHA 

SECRETARY-GENERAL: Sir, I have 
to report the fo:!owing message received 

MR. SPEAKER: Yesterday it was 
decided that the Minister will replay but 
tbele are certain other Members who want 
to take part. So, I think, some more time 
may be allowed. How much time ••• 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZAD): Sir. we are left with 10 minutes 
out of the allotted time. 

SHRI SOMNATH CHATTERJEE 
(BaJpur): Why was the Session extended? 

SHRI GHULAM NAID AZAD: T~ 
Session has not been extended for this. 

MR. SPEAKER : Let there be no 
lunch-break and the reply will be at 12.30 
bourse 

SOME HON. MEMBERS: Yes. 

PROF. MADHU DANDAVTE (Rajapur): 
I suggest that the reply should Dot be 
guillotined. 

MR. SPEAKER: Okay. Agreed. I 
would not like to guillotine any Demand. 
So, the Minister will reply at 12.30 hours. 
Now, matters under Rule 377. Sbri 
Chintamani Jena ••• 

from the Secretary-General of Rajya 11 3 .1 brs. 
Sabha :-

"In accordance with the provisions of 
sub-rule (6) of rule 186 of the Rules of 
Producer and Conduct of Business in the 
Rajya Sabba, I am directed to retrun 
herewith the Tea (Amendment) Bill, 
1986 which was passed by the Lok 
Sabha at its sittina held on tbe 29th 
April, 1986. and transmitted to the 
Rajya Sabba for its recommendations 
and to state that this House bas no 
recommendations to make to the Lok 
Sabba in reprd to the said Bill." 

---

MATTERS UNDER RULE 377 

(I) Demand for Introduction of dry laud 
farming technology in areas lacking 

Irrigation facilities. 

SHRI CHINT AMANI lENA (Balasore): 
Sir, when our country is depending on other 
countries to meet the indigenous requirement 
of edible oil and pulses, we should raise 
mOle than one crop from 110 million 
bectares of Don· irrigated lands of our 
GOUDt17 b)' iDtroduciDa' iDdiaoDouadrJ IaDd 
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larmmg technology. specially wben we are 
losing 81ricultural land every year (or our 
developmental projects and by constructina 
dwelling houses etc. According to Indian 
Agriculture Research Institute, some oil 
bearing CrOps can be raised from these non-
irrigated lands. As opined by IAR!. at 
least two crops in a year can be raised in 
areas, where farming suffers not only due to 
lack of irrigation facilities but also due to 
paucity of power supply, needed to energise 
pumping sets. In such cases, t)lese areas 
can be turned into gold mines to yield cash 
crops like mustard raising incomes of rural 
masses. 

The study conducted by tbe ICAR sbows 
that in semi-arid areas, the per capita food 
production has been sinking steeply over the 
past decade. In such circumstances they 
evolved a new approach to land and water 
management to boost yields of the five 
'tapple crops of the country's semi-arid 
reaions like Sorghum, Millet, chick pea, 
Piseon pea and Groundnut by which it will 
generate extra income of Rs. 5,000/- per 
acre. 

This technique involves a mix of 
furrowed and un -furrowed patches in fields, 
which decreases erosion ~nd allows rainy 
seasons, run of to collected in storage tanks 
for use in dry seasons. The experts of tbe 
leAR arc in the view that as these five crops 
are largelY grown for food rather than for 
cash the authorities have never paid due , 
attention to it. The poor farmers who grow 
tlleso crops cannot afford the cost of 
fertilisers or irrigation, which their wealthier 
counterparts use. They are compelled to 
depend on un-realiable rains through which, 
only one crop can be raised instead of three 
crops. 

In sucb a situation, I would request tbe 
boo. Minister of Aariculture to look to this 
very genuine problem personally and tbis 
new tecbnique may be applied in dry land 
farming on a large scale with time bound 
proaramme. which can treble tho production. 

(Tran,latlon] 

(U) DeDl8Dd for lune, of w.terloaed 
areas .... measure! to I.,e ereps from 

destructioD iD tbese areal 

SHa I RAM PUJAN PATEL (PhuJpur): 
Mr. Speaker, Sir, I want to draw attention 
of the Central Government to • very 
important issue under Rule 377. The 
natural calamities like heavy rains, hailstorm 
and drought affect crores of farmers every 
year, on wh icb the Government have to 
spend billions of rupees. Besides. laths of 
acres of land and crops thereon is beinl 
affected at present, due to seepage in canal •• 
The Sharada Sahayak Canal which is the 
largest canal in Uttar Pradesh has been 
causing extensive damage. Although the 
crops are destroyed due to the seepage of 
canals, yet the Government realises tbe 
irrigation charles from the farmers wben 
actualy they should be paid campen.a' ion 
for it. Lakhs of acres of land have been 
rendered unfit for cultivation due to water-
loggiog. I think it is the duty of tbe 
Government to pay compensation to those 
farmers whose crops have been destroyed or 
who are unable to cultivate tbeir lands due 
to waterlogging. My constituency PbuJpur 
(Uttar Pradesh) is also faeiag the same 
calamity. Here. there is a network of 
Sharada Sahayak Canal tributaries but in 
absence of drainage system, the farmers are 
in great distress. During the rainy season, 
there is so much waterlogging due to seepage 
in canals and rain water that the farmers 
racc near starvation. 

I would suuelt that tbe Government 
should order an immediate survey and mat. 
arrangements for the drainage of water from 
waterlogged areas so that tbe farmers are 
able to cultivate their land to eve out their 
livelihood and contribute to the increase 
in foodgrains production whicb would be 
beneficial for the country. 

(Bnlll,") 

(18) DemaH for execatfoa 01 wort 011 SUrl-
H_pur ranw., 1Iae. 

DR.. G. S. RAJHANS (Jhanjbarpur) : 
Samastlpur. whiCh belongs to Mitbila reaion 
of North Bibar is tbe divisiona) headquartor 
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of Nortb Eastern Railway. Unfortunately, 
it is being neglected by the Union TransJ:;ort 
Ministry. In 1977, it was bifurcated into 
two and a new Sonepur Division was 
carved out of it. It is real1y surprising 
that broad gauge trains which either stop at 
Samastipur Station or pass through it, are 
controlled by Sonepur Division. Formerly 
three trains used to run between Samastipur 
and Howrah and one from Samastipur' to 
Delhi. All of them have been discontinued. 
Besides. Assam Mail which used to pass 
through Samastipur has also been 
discontinued. 

A railway workshop was established at 
Samastipur in 19tH where more than there 
thousand workers were working. But 
gradually most of the machines were shifted 
to Gorakhpur. Now, even for minor 
repairs, engines, wagons and coaches are 
sent to Gorakhpur from Samastipur. This 
bas resulted in the heavj renuction of labour 
force. The problem of unemployment is 
alreadY acute Mithila region. This has 
further accentuated it. 

The developmental work under Samasti-
pur Railway Division has also been grossly 
nealected. It is understood that tbe Union 
Transport Ministry is considering a proposal 
to lay broad gauge line parallel to metre 
guale. I earnestly request the Union 
Transport Minister to get this project 
implemented expeditiously so that people 
in Mithila region feel relieved. 

At the same time, I would request the 
Hon'ble Transport Minister to get tbe work 
of Sakri-Hasanpur line executed for which 
survey has been completed and land 
aCQuired by the Government. Tbis project 
also belongs to Samastipur Railway Division. 

(It) Demaad for additional fialDeial assis-
tHee of Rs. 13.56 crore! to Madbya 
Prad.sb Government for ",ater supply 
sdaemes in problem villages'" tow.s 

of the State. 

KUMARI PUSHPA DEVI (Raigarh): 
In the last three decades efforts are being 
made to provide drinking water to every 
viDap in tbe States of Madhya Pradesh. 

In spite of all tbese eiforts, whenever there 
has been failure of rainfall, drinking water 
problem has been acute in many parts of 
Madhya Pradesh. Even in normal year in 
summer months drinking water problem be-
comes very acute in the State. Latest survey 
shows that about 8000 villages and 130 
towns excluding ) 3000 problem villages 
where works being undertaken under the 
normal plan are experiencing acute water 
shortage. To meet the situation it is 
necessary to dig tube wells in SOOO villages. 
In tbe remaining 2086 villages efforts should 
be made to deepen the wells and where it is 
not possible water be transported by tankers 
and bullock carts. In some cities like Sagar 
and Ujjain water supply situation continues 
to be critical. 

To meet the expenses for implementing 
water supply scheme, the Government or 
Madhya Pradesh had made demand for Rs. 
18.28 crores from tbe Central Government. 
As against this an assistance of Rs. 486 
crores bas been made available in 1984-85 
and 1985-86 financial year. This assistance 
is meagre compared to the requirement of 
the State to implement various water supply 
schemes to meet the situation. Therefore 
additional Central assistance of Rs. 13.56 
crores is absolutely essential. 

In the circumstances stated above, I 
urge upon the Government of India to 
sanction additional funds to imp]ement 
water supply schemes in tbe problem villages 
Jlnd towns. 

(v) DemaDd Cor erecting 8 monument In 
memory of the late Sibte Hasan 

SHRI AZIZ QURESHI (Satna): Mr. 
Sp~aker, Sir, Shri Sibte Hasan was an 
emment scholar writer, critic and thinke 
of the sob-continents. As an Urdu writer 
known fo~ his progressive and creativ~ 
~orks, ~e IS rated among the literary giants 
hke Falz Ahmed Faiz and Sajjad Zahir etc. 
who have brought luster to literature by 
th~i~ progressive thought and creative 
wntlDgs and are known tbrought tbe world. 

He had also taken part in the freedom 
st.ruggle through h:s pen and a collection of 
bls poems named Ifzadt·Ki-Nazmaln' (Poems 
of Freedom Struaale) was banned and tbo 



1'1 Malttr, Undtr RMlt m VAISAKHA 18, 1,01 (S~KA) Malter, Under Rule 377 18 

book forfeited by the then British Government 
as it preacbed sedition. He bad also been 
on the editorial staff of National Herald 
during pre· independence era, when the 
paper was started by Jawaharlal Nehru. 

After independence he migrated to 
Pakistan and through·out his life be 
continued to fight the dictatorial regime of 
Pakistan and the anti-secular, anti-
democratic and anti-progressive policies of 
its rulers through his writings and till his 
last breath continued to struggle against 
them through his progressive and creative 
thoughts to make this world a better pJace 
to live in. 

He came to India to take part in the 
Golden Jubilee Celebrations of Progressive 
Writers Association of which he was ooe of 
the founding fathers, and unfortunately died 
here, after the Conference W'iS over, only 
about a fortnight ago. 

In view of his distinguished past and 
service, a monument should be erected in 
bis revered memory to pay our real tfibue 
to him. 

The Ministry of Culture should initiate 
action in this direction. In addition to this, 
monuments should also be erected in memory 
of persons like Faiz Ahmed Faiz Sajjad 
Zahir for their great universal, creative and 
progressive contribution for the establish-
ment of a new social order. 

PROF. MADHU DANDAVATE 
(Rajapur): Let the Minister give some 
assurance. 

[Tranl/ationJ 

You may foraet us, but Faiz sbould not 
be forgotton. 

PROF. SAIFUDDIN SOZ (Baramulla) : 
He has a smiling face. We may speak 
anything. 

[En,lIsh j 

These are very laudable lugestions. It 
i. proper tbat tbe Minilter kindl)' reacts to 
tbeso. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): This will come to me. I will 
consider the matter and send a reply. I 
will take whatever action needs to be taken. 

(vI) Need to extend financial assistance to 
the Kamla (Textile) Mills Pri,at~ Ltd., 

Bombay. 

SHRI VIJAY N. PATIL (Brandol): 
Sir, the Kamla Mills Private Ltd., Bombay 
(Textile Mills) have requested the IDBI for 
a package deal to revive its financial 
problems. The mana~ement is trying hard 
to keep the viability of the textile mills for 
the last two years. They have injected an 
amount of more than Rs. 1.5 crores in the 
mills to keep its running. So also tbe 
management bas requested tbe IDBI, State 
Government and other agencie~ and financers 
to give them financial assistance to prevent 
the mills from going sick. This request is 
as old as 1984. But it appears that the 
lOBI is not giving full attention to the 
seriousness of the problem. Hence I urge 
upon the Minist er of Industries to 
immediately pay attention to tbe problems 
the mill is facing and instIuct the cODcerned 
authorities to extend necessary financial 
assistance so that the mill may be prevented 
from going sick and tbe workers may not be 
thrown out of employment. 

[ Translation] 

(til) Demand for construction of bridges at 
railway crossings over National laigh. 
ways In tbe country by the Railway 

administration itself. 

SHRI DAL CHANDER JAIN (Damoh): 
Mr. Speaker. Sir, h is the policy of the 
Railway Department that wherever over 
bridges or under~ bridges are reQuired to be 
constructed, the expenditure involved for tbe 
construction of approach roads is borne by 
State Government aDd its organisations like 
the Muoicipal Corporations etc. Due to tbis 
policy, over-bridges Or under-bridles at 
several important places have Dot been 
cODstructed tiJl todsy. The State Govern-
PleDts ""e often unabl. to bear ttto 
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expenditure and it is tbe common people 
who have to suffer 00 tbis account. 
Therefor~, it is essential tbat the Railway 
Department itself must construct those 
overbridges and under bridges over railway 
crossings which are al National highways 
near the district headquarters. 

For example, the road traffic from 
Allahabad to Bombay, Kanpur to Bombay 
and Nagpur to Bombay, crores the railway 
line at Sagar (Madbya Pradesh) and at 
Damob. At least 10 passenger trains and 
30 goods trains are runuipg on thesw lines. 
If tbe crossing is closed for ten minutes 
for a single train, then it i(Ilplies that the 
road traffic is held up for 400 minutes or 6 
to 7 bours perday for so many trains. How 
mucb loss the nation has to incur because of 
it? The Railway administration can charge 
certain fees on truck permits for construc-
tion of the overbridges and approach reads. 

Again, the smooth flow of road- traffic 
is interrupted very often on the national 
highways at the railway crossinlls which 
are located near the district headquarters due 
to the non -existence of ovcrbridges and under 
bridges. Accidents also occur and the 
common people have to face greate hardships. 
Therefor~, 1 would request tbat over-bridles 
and under-bridges should be constructed by 
the Railways without insisting on any 
assistance from the State Government or 
its municipal bodies. 

[English] 

(,IIi) Demand for impro'Viog telecommuDiea-
tion Ser'Vices io Kaogra, Hamirpur, 
Una and Bilaspur distrids of Himachal 

Prade!la. 

SHRI NARAIN CHAND PARASHAR 
(Hamirpur): The telecom. services in general 
and the trunk services in particular io 
Kangra, Hamirpuf, Una and Bilaspur 
Districts of Himacbal Pradesh (which have a 
community of interest) need considerable 
improvement. lbere is urgent need to 
provide more trunk centres by converting 
tbe existing SAXes (MAX III) at Jwalamukbi 
and Baijanatb in Kangra District and 
Chintpumi in Una District in to CBNM/ 

CBM Exchanges. The waiting lists are 
also quite heavy-31 at lawalamukhi and 48 
at Chintpurni which are at present 100 tiDe 
SAXes. I therefore, request the Minister 
for Communications to sanction the conver-
sion of these 3 exchanlles on a priority basis 
and provide for their early installation, as a 
special case. The conversion of the three 
other SAXes at Bhoranj and Barsar in 
Hamirpur District and Amb in Una District 
may also be approved after the conversion of 
the three Exchanges mentioned above durinl 
the Seventh Five Year Plan, as special 
cast;s. Similarly, all the 59 Post Offices 
downgraded and 6 closed down in Himachal 
Pradesh during tbe last three years including 
the current financial year should be returned 
to their original status and re opened 
respectively on account of difficult geoara-
pbica] terrain and sparse population. 

There should not be any further down 
gradation and closures in future, as we cannot 
open or up-graCle any new post offices on 
account of tbe ban on recruitment though 
over a hundred proposals are jastified for 
opening new post offices on the basis of 
existing norms. 

I request the Minister of Commun ica-
tions to accept both the please. 

(Ix) Demaod for 8s~istaoee of rupees ten 
crore~ for relief of the 'VIctims of the 
receot earthquake In Kaogra Valley 

of H.P. 

SHRIMATI CHANDRESH KUMARI 
(Kangra): I would like to draw the 
attention of the House to the heavy damage 
which bas been caused by the earthquake 
that rocked the Kangra Valley on 26th 
April, 1986. 

I have personally visited the affected 
places and the damage to property is much 
more tban was estimated by the initial 
leports. The total damage to houses and 
buildings has now been assessed to be 
nearly Rs. 65 crores as over 5000 houles 
have been completely da~aged. 

Over 50 villages faHins between 
Chamunda and Sbabpur have been badly 
bit. While about SO per cent of the houses 
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have collapsed. the remaining have suffered 
exten:Jive damage. The majority of the 
bouses in the areas of the Kangra district 
have collapsed and about ao per cent of 
the buildings at Dharmshala, Shahpur, 
Kanarl, Palampur and Baijnath towns have 
development cracks. 

To tide over the CriSIS caused by this 
earth quake, the Chief Minister of Himachal 
Pradesh has sanctioned Rs. 2 crores for 
providing immediate relief to the earthquake 
victims of Kangra District and I would urge 
upon the Centre that considering the 
aravity of the situation at least Rs, 10 
crores may be straightway sanctioned pending 
the report of the high D0wer central team 
which is assessing the losses, so tbat the 
sufferers of this natural calamity are enabled 
to repair and rebuild tbeir houses before 
the rains set in. Action may also be 
urgently initiated to provide levy cement as 
well as subsidized timber on top priority 
basis for this purpose. 

(s) Demand for contruction of a National 
Highway linking Rajabmundry and 
Nagpur by a direct route. 

SHRI SRIHARI RAO (Rajahmundry) : 
At present there is no National Highway 
linking Rajahmundry and Nagpur by a direct 
loute. If a direct National Highway is 
constructed, it \\ ill not only reduce the 
distance between Rajahmundry and Nagpur 
by at least 200 K M, but it would also link 
tbe four States and their borders as it will 
pass through the trIbal belt of the four States 
namely Anabra Pradesh, Orissa, Madhya 
Pradesh and Mabarasbtra. 

The construction of this road will 
expedite the progress and d t!veioprnent of 
the tribal people of these States and help 
them in joining the mainstream of national 
life. This will also develop their economy 
by enabling them to transport their forest 
product to the nearest markets. I t may be 
mentioned that recently our Prime Minister 
stressed tbat transport facilities should be 
developed in tribal areas on a priority basis. 

Another advantaae of this highway will 
be tbat tbe N.xalites and other radicals aDd 

dacoits who take shelter in the tribal belt 
will no longer be protected. 

The construction of this national high-
way will not involve much expenditure as it 
will not be the construction of a totalJy 
new road. 

I, therefore, request the Minister of 
Transport to give priority consideration to 
this project so that the tribal people or tho 
four States may join the mainstream of 
national life. 

(xi) Demand for protection of tbe Indigenous 
industry manufacturing wattle estract 
used In leatber tanning. 

SHRI P. KOLANDAIVELU (Gopicbetti-
paleyam ): The only indiaenously manu-
factured wattle extract used in the leather 
tanning, which is an import substitution 
industry saving considerable foreign exchange 
to the extent of our production is situated 
at Mettupalayam in Tamil Nadu. Than 
India is at present providing employmentl to 
about 2000 tribaJ! and Ceylon repatriates 
working in Nllgiris an d Kodaikanal 
Reserved Forest, which are the main sources 
of raw material for our industry. Besides 
600 personnel are employed at the factory. 
To our utter dismay, at a time when the 
industry was forging progress, the present 
import policy bas suddenly and adversely 
affected this indigenous industry. In the 
current budget, import duty on wattle extract 
has been reduced from ~ 7 per cent to 40 per 
cent for traders as well as for actual users 
and further an exemption is also given to 
exporters of leather that they wlll be allowed 
to import basic raw matenal namely wattle 
extract \\tithout payment of any import duty. 
While we appreciate that these fa:::thtles 
would encourage leather industry for boostlDg 
their export, this has unfortunately exposed 
the indigenous industry to a very great extent 
at the hands of foreiaD competItors. Tho 
recent concessions aJlowed Will bring down 
the COlt of import matenal considerably in 
aener al ; whereas in the cale of registered 
exporters, because of compJete elIminatIon of 
import duty, their material cost Will be lower 
to tbe extent of Rs. 3000 to Rs. 3S0 J 
compared to our curront selling prjQC. 
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Thus, as a result of this policy, they are 
unable to market their products because of 
the present adverse conditions and as a 
result, Rs. 75 lakbs worth of finished 
product has been accumulated. Unless 
these products move, the comt'any win face 
tbe prospect of stopping further production 
and a consequential layoff of about 2500 
workers, besides the huge loss in revenue. 

(xii) Need for financial as!listance to Orissa 
Go,eromentJor buyiDg adequate number 
of jeep mounted rigs for saline affected 
areas. 

SHRI SARAT DEB (Kendrapara): 
Due to inadequate ra:ns towards the fag end 
of last rainy seasons, most of the reservoirs 
of the major dams on Mab,lnadi, Brahmani 
and others are below tbe average level. As 
such, there is inadequate flow of sweet 
water in the concerned rivers. Most of the 
population that has settled in the tail end 
of these rivers and close to the sea. They 
depend on these river waters as their main 
SOUIce of drinking water and the people are 
facing acute problem as the wat~r of these 
rivers has turned saline. \Vells and tanks 
in tbe areas of Cuttack, Baleshwar, Ganjam 
and Puri districts have proved to be a failure 
due to salinity. Tube we]]s dug by rig 
machines have proved fruitful. Therefore, 
I would urge the Government of India to 
provide special funds for PUI chasing adequate 
number of jeep mounted rigs to the State 
for saline affected di~tricts or provide such 
rigs earmarking them for the saline area. 

(xiii) Demand for financial assi!!ltance to Andbra 
Pradesh Government for meeting severe 
drought situation in tbe State. 

SHRI B. N. REDDY (Miryalguda): 
Mr. Speaker, Sir, the State of Andhra 
Pradesh is passing throuab a severe drought 
of rare dimension this year. Situation has 
assumed a larming proportions. AI the 
State expenenced continuous drought for 
the past SIX years, there is DO drinking water, 
to fodder for caule in tbe entire Telaogana 
and Rayalseema areaS. 685 out of 1100 
mandals in the 19 district have been declared 
as drouaht affected. Tbe State Government 

EducatIon 

bas already submitted two memoranda so 
far requesting for a tota I assistance of Rs. 
608 crores. Central team visited a number 
of drought affected districts in the State 
during October, 1985 and December, 198'. 
A nominal Central assistance of Rs. 32.29 
crores have been allotted to be utilised by 
the end of March, 1986. The need of the 
hour is to clear all pending irrigation projects 
so as to extend irrigation facilities to drought 
affected areas. It is, therefore, requested 
that the Central Government e)\.tend assis-
tance from 1.4.86 to 31.7.86 to combat the 
situation which is likely to deteriorate much 
further. 

11.38 firs. 

RESOLUTION RE-DRAFT NATIONAL 
POLICY ON EDUCATION-1986 (Contd.) 

(EngI18h] 

MR. SPEAKER: The House will now 
take up further discussion 00 the following 
Resolution moved by Shri P. V. Narasimha 
Rao on tbe 6th May, 1986 namely :_ 

"This House approves of the Draft 
National Policy on Education -1986, 
laid on the Table of the House on 2nd 
May. 1986." 

Now, Shri P.M. Sayeed. 

SHRI P.M. SA YEED (Lakshadweep): 
Mr. Speaker, Sir, we bave before us a very 
important document 00 which many of our 
Members have already deliberated. This is 
a well-drafted document and the Government 
is determined to go for a fuller utilisation of 
tbe human resources in bolding tbe develop-
ment of the country. 

Sir, this is Dot for the first time we have 
such document presented in the House. III 
1968, also we had a draft on National 
Education Policy. The problem still rtomains. 
if you look at it, if not more as luch. Sir, 
tbe National Education Policy, if it is loinl 
to be Itricly monitored aDd implemoutod, daI 
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situation in which we are now ougbt to have 
been averted. Even today, 40 per cent of 
tbe Schools have no pucca buildings. EquaJIy 
40 per cent of the Schools bave no black-
boards. Nearly 60 per cent of tbe Schoois 
have no drinking water facilities. And also 
45 per cent of the teachers-single teacher 
Schools-who have to teach 3 to 4 classes 
and the immense problems will be further 
multiplied, by 1990, when we need additional 
22 lakhs teachers. Anyway, ~ince funds 
happened to be always a problem for educa-
tion, this time, w! are told that will be 
substantially met. Of cour~e, the co opera-
tion of all sections and all the States and 
tbe Union Territories is a must for a 
successful implementation of the National 
Education Policy. Sir, perhaps, our's is tbe 
only country where our new generation is 
not taught the history of our own. Now, the 
new generation does not know the great 
epoch·making histOlY that led us to regain 
our freedom. That freedom movement 
history has not been taught to 'our children. 
Also. Sir. after independence and till now, I 
think it is an unprecedented development and 
you can see for yourself that in any part of 
the world, such a development has not taken 
place. Therefore, in this New Education 
Policy, I emphasise t hat the Government 
must see that our history of freedom move-
ment must be taught to the children. 
Secondly, I want to suggest that there must 
a compulsory training for t he children in the 
National Cadet Corps. Sir, for two 
purposes, I am emphasising this matter. 
Firstly, discipline should be inculcated to our 
children. Secondly, a sence of patriotism 
and nationaJisam should be instilled or 
inculcated in 0 ur new generation. 

MR. SPEAKER: 
beginning. 

From ,the very 

SHRI P.M. SAYEED: Yes, Silo Sir, 
from my own experience. I am placing before 
you that this National Cadet Corps training 
is a must for every student in this country 
because patriotism and also discipline should 
be inculca ted in this That is a must in the 
present day situation in our country. Sir, 
coming to our own areas, the d ifficul ty is ...•• 

MR. SPEAKER: It is all right, I" have 
got no more time. I have to do justice to 
all. I am handicapped. 

. SHRI P.M. SAYEED: Sir. only two 
mIDutes. Our difficulty is that we demanded 
for more teachers in December last, but tiJl 
today, we have not got any sanction. This 
is how you are going to inculcate tbe new 
curriculum. Then you say about drop-outs. 
On what basis? You also say ban on posts 
and ban on recruitment. They don't sanction 
the posts, and therefore, the students. cannot 
get through in the examinations. Certainly 
the States and Union Territories are directly 
controIJed by the Centre and they must see 
that this institution remai us ideal. 

Sir, with due respect, the Education 
Minister may kindly take are of tbese special 
problems or the Union Territory. 

(Translation] 

SHRI ANADI CHARAN DAS (Jaipur): 
Mr. Speaker, Sir. our hone Prime Minister 
has p.leaded .very well about a good 
Education Policy in the House. The 
Discussion on tbe National Education Policy 
has been going on in the House for the 
past three days. We had read in tbe 
ChildhOod and 1 quote : 

Swade·h Pujyare Raja 
Vldttafl Sarvalra Pujyate 

Th.is is very true. A person who gets 
education gets everything in life and tbe 
generation gap is also reduced to some 
extent. So, I would like to congratulate 
the Government once again for its intention 
t~ grant education to all. I would like to 
give some suggestions on the floor of the 
House. You have made special arrangements 
for our Adivasi and Harijan areas. I would 
suglest that education must be made 
compulsory upto the middle level. Certain 
special steps must be taken in this reaard. 
Whatever requirements or financial 
allocations are needed for Ws purpose, thf'l 
mUlt be mado available. 
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Paragrapb 4.5 says: 

"Pre-Matrie scholarship scheme for 
children of families engaged in occupa-
tions such as scavenging, flaying and 
tanninJ to be made applica ble from 
Class I onwards All children of such 
families, regardless of incomes, will be 
covered by this scbeme, and timebouDd 
programmes targetted on them, will be 
undertaken. " 

[Translation] 

I am implying that a special programme 
must to be for a period of 10 years, so that 
at least ODe chIld of the family is educated 
up to the Pnmary level. 

Fourthly, I would like to say that the 
Adult Education Schemes are not suited to 
tho rural areas. I am speaking from 
experience. We bad conducted a simIlar 
experiment in 1917-78 with batches of 60 
students throu¥h Voluntary Organisations. 
1 saw that the atmosphere In the rural areas 
is not conduCive to education. Wherever 
an adult bas to attend his classes, he IS 
called for some other work either by his 
master or some chtld comes to tbe class and 
asks him to bold the baby, wbIle b.s Wife 
is at work in tbe kltcben. So, this scheme 
cannot work under such Cllcumstance3 in 
the rural areas. It must be more successful 
in the urban areas. The entire money is 
being wasted here. More of non-formal 
schoohng shoula be there in the vilJages. 
This would really be of some benefit and 
'Balwadls' should be opened for every fifty 
fomihes. 

Technical Schools should be opened in 
peater num ber for tbe Harljans and the 
Adivaais. The school prayer should 
cmbJace all, tbe religIons, so, that a Muslim 
may Dot 8a)' that it is a Hindu prayer. 

SHRIMATI PRABHAWA11 GUPTA 
(Motlbar!): Mr. Speaker, Sir, I would 
lik.e to conaratulate the Minister of 
Education for bavina brouabt forward this 
GOGWDeDt, in which OVOI'J &Spoet of eGlIGIUOD 

has been taken into consideration and 
I welcome it. In this document, a new 
dineDlion and a new turn has been given 
to our education system from tbe pre-
primary stage to tbe University level. 
However, in spite of this ambitious policy, 
we are still at crossroads in the ma Uer of 
education. 

Mr. Speaker, Sir, education builds up a 
man's present and future and this is the 
basic principle underlying our National 
Education Policy. Our sages and thinkers 
after much thougbt came to l consider 
education as a tool for the de\lelopment of 
the all-round personality of an individual. 
In this National Education Policy also, the 
Ministry of Human Resource Development 
bal considered man as a resource whicb 
needs be developed. I want to express 
certain noteworthy points regarding this 
policy. First, it has been mentioned t4at 
illiteracy will be removed from among those 
who are in the 15-3) years age group. I 
want to draw the bon. MinIster's attention 
to the fact that according to a UNESCO 
report, the number of ilhterate people in 
India IS the hishest in the world even after 
38 years of mdependence. A lot of money 
is also spent on our adult education schemes. 
Does be have the relevant figures in this 
regard '1 I want that a survey should be 
conducted to find out where all the funds 
have disappeared due to WhICh the ranks of 
the illiterates have been swelllDg. 

Secondly. it seems that earlier. people 
were educated on matters relating to 
Commerce but now education itself is being 
commer(;iahsed. I want to assert fearlessly 
tbat in the National EducatIOn Pohcy 
efforts are being made to forCibly combine 
two contradictory aspects. On th~ cne band, 
education is being remodelled to cater to 
tbe affiuent and the privileged sectIon of tbe 
society and on the other hand, it IS also 
ment to cater to the handicapped, tbe 
Hafljans, the Adivasis, the women and those 
cblldren wbo ha \Ie the add Itlonal burden of 
looking after their little brothers and sisters. 
In this way, our Education policy is serving 
two opposite ends. I would like tbat tbls 
gap sbould be bridged. In this connection, 
Ipccial attention must be paid to primary 
education. It is to be appreciated that our 
GoverDmoDt'. attention bal been drawq 
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towards pre-primary education. The first 
teacher of the child is his or her own 
mother. As it is said and I quote: 

Ma,riman, pitriman, acharyaman, 
purushovtda Ihatah 

Our sages have said that education 
should be such that-

Sah Shik$ha ya vimukte 

Education should be such that tbere is 
emphasis on character building and develop-
ment of human values. I want to say that 
nursery schools have been opened in the 
vilJages. Your Balwadis should be wen-
organised and should fUDction properly. 

Secondly, I would like to say something 
about the primary education. Rs. 1850 
crores have been earmarked for this purpose 
bu~ how can it be sufficient? The condition 
of primary schools is appalling at present. 
So many schools in our 7 or 8 lakh villages 
do not have proper buiJdings. They are 
housed in roofless huts and where there are 
no trees as well. The area you represent 
is a desert are a and there the children sit 
and study under scorching heat. Therefore, 
you must resolve to provide proper buildings 
for these primary schools you said that you 
would construct two rooms. 

I would condlude by mentioning one 
more tbing. He has given a very good 
proposal for tbe rural schools. I want to 
say tbat in Champaran ••.••. 

[Englilhj 

MR. SPEAKER: Full stop. Finished. 
That is all. Now nothing goes on record, 
Madam, Order is order. 

SHRIMATI PRABHAWATI GUPTA: 

•• 
[Trandallon] 

SHRI KALI PRASAD PANDEY 
(Gopals.oj): Me. Speaker, Sir, our 
ancient history is a witness to tbe fact that 

•• Not recorded. 

in the pre-hostoric era man survived by 
eating fruits from the trees and by drinking 
river or sea water. Altbough our civilization 
may have entered tbe computer and tbe 
electronic age, yet our Education Policy is 
sti11 primitive. I am grateful to tbe hOD. 
Minister Sbri Narsimha Rao for having 
heralded a new era by presenting the New 
Education Policy in tbe House for considera-
tion. Shrimati Susbila Rohtagi used a term 
in the course of ber speech. Sbe had 
spoken about lood and bad education and 
had suggested that brilliant students be 
sent to good scbools. So long as there is 
the cor cept of good and bad schools and 
the rich persons, proud of their riches 
continue send their children to public 
schools and the children of the poor people, 
without a square meal, continue to study 
under tbe sky, tbe society will never 
progress. On tbe one hand you see that 
there is a deficit of Rs. 15,COO crores in this 
education policy. On the other hand when 
the State Governments allocate Rs. 15 to 20 
lakhs to District Education Superintendent 
for tbe purpose of supply of exercise books 
to the children, he a)]ots the tenders to his 
own men. The re5ult is that out of Rs. ten 
to fifteen lakhs only one lakh are spent on 
education and the rest of the amount is 
pocketed by the officers. Mahatma Gandhi 
had visualised in west champaran that the 
English cuI ture would be banished from 
India as a result of his mcvement but still 
the English culture lingers on in the 
Parliament House of India and outside it. 

You have placed this education policy 
in the House but nowhere has it been 
mentioned as to what win be the medium 
of instruction. Hindi. the language in which 
we are brought up and with which the name 
of Hindustan also begins. is being neglected 
today in India. Many members bave 
expressed their views on it. Tbe Te]up 
Desam people want it to be Te]ugu ~'hUo 
some others favour Bangia. I respect aU 
the languages. All these are our languapea. 
The British have left India forever but still 
the English culture persists. Why? You 
have never tried to promote our national 
language Hindi. I suggest tbat it should be 
promoted, I also want to say that the poor 
children especially in Welt Champaran are 
not aettinl education due to lack of buildiDp • 
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[Shri Kali Prasad Pandey1 
If the children are not educated they may 
turn out to be the future Man Singhs and 
Sultanas. You have a look at the condition 
of West Champaran. You launcbed 
operation Blue Star in Punjab and now the 
Bibar Government bas ordered operat'on 
Black Panther in West Champaran. Wben 
tbose innocent children are not getting even 
two square meals there, how can they get 
education. You should think over it. 

With tbese words I finish my speech. 

[EngIlJh] 

SHRI G. G. SWELL (Shillong): Mr. 
Speaker, I wou1d like to congratulate the 
Minister of Education for having brouaht 
forward this document. It is a alim 
document containing a kind of a programme 
for action. I am confident that it stands a 
good chance of implementation, because as 
tbe Minister of State yesterday said, there 
is a political win behind this and the fact 
that the Prime Minister himself was in the 
House for a good part of the day yesterday 
undencores that fact. 

Sir, the Ministry has a paradigm correct: 
Education for all chi1dren up to a certain 
81C by a particular date, vocationalisation, 
adult education, non-formal education for 
tbose children who do not have the 
opportunity of going to schools in the normal 
course, hilher education for everybody 
tbrouah the Open University and national 
ethics and things of that kind. We cannot 
quarrel with those things. They are all in 
the right place. I would only say that 
there is a danger of the whole thing falling 
through or whole the oxercise becoming 
counter-productive at the stage of implemen-
tation. 

Ubra. 

1 will not stray into other matters 
because 1 know that my time is very short. 
I am Ilateful to you for livins me even this 
little time. 

I will ref or in particular to tbe education 
of the Scheduled Tribes which bas a 
• para. lK\ioD in tIlii DOCatlnt. becauill 

come from that area. I represent a 
Scheduled Tribe constituency. I am happy 
that even here you have the things right in 
the places. You talk of priority of estab-
lishing primary schools in the tribal areas, 
you talk of socio-cultural milieu of the 
Scheduled Tribes, you talk of residential 
and ashram scboo]s and so on. I would 
like to draw the attention of the Minister 
to this tbat I know of many villages in my 
constituency. which is the Scheduled Tribe 
constituency, which on paper have got the 
schools but actually there are no schools at 
al1, or may be a kind of an apology of a 
school or a kind of chicken -shed or a kind 
of cattle-shed which goes in the name of a 
schoo). But on paper the school il tbere. 
In terms of t fachers also it has been found 
that either the teachers are not being 
appointed and the mon~y is being drawmaU 
the same or the people who have no educa-
tion at all are appointed. Sometimes people 
who carryon their duties with left thumb 
impression are shown as teachers and the 
money is drawn all the same. I would like 
the Government, which has all the good 
intentions, that it should have a machinery 
to monitor whether these things are taking 
place and that the money that is spent is 
spent for the objective scheduled. You 
cannot depend just on the State Government. 
As )IOU are well aware, in my area, primary 
education is in the hands of the District 
Council. There has been a lot of mi.rna-
naaement and there have been teachers 
agitations and all kinds of things are 
happening there. There should bave been 
some kind of monitoring and finding out 
whether these schools are really there and 
whether the teachers arc really there. 

You have the programme for black 
board operation. Unless you have the real 
and competent teachers to do that, the 
whole programme wiJl fall through. 

1 ~ould sugelt that in very villalC in 
all Tribal areas, there should be a primary 
school and it should be ensured that tbe 
primary school is there and the teachers are 
the proper teachers. The teachers should 
be qualified. They should be paid properly. 
They should also be given certain facilities 
to which Government servants are entitled 
to such as medical care when they aro 
sick and so ODe Then only yoU have tbo 
chance of lottiDllood tcacben • 
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With regard to residential and ashram 
schools, it is a good idea. I would suggest 
that these things should be done mostly in 
tbe secondary level in tbe tribal areas. You 
select the central places for this purpose 
and take these schools there. But crucial 
to this whole thing is the bostel accommo-
dation. Unless the students have some 
where to stay, they cannot pursue their 
educadon. Have hostels, have good 
playgrounds and other things. Then the 
wbo1e tbing wm work. 

Lastly, 1 would draw the attention of 
the Minister that in my areas the people 
have fairly good education. That has been 
the work of residential schools through the 
missionaries-not necessarily Christian 
missionaries but even Irdian mis,ions like 
the Ramakrishna Mission. They are doing 
good work and rendering yeoman service 
tbrough their schools. You can entrust 
much of the implementation of your 
programme to them. 

SHRI MUKUL WASNIK (Buldhana) : 
Mr. Speaker, Sir, I rise to support the 
Resolution moved by the bon. Minister for 
Human Resource Development. After 
loing through the draft of tbe New Education 
Policy, I feel that if the policy is properl, 
implemented, it wilJ surely develop the 
overall personality of the young human 
resource of our country. The present 
education system produces some men of 
excellence but, at the same time, we bave 
seen tb~t the present system was more like 
a stumbling block to many others and it 
did not contribute as a catalyst in the 
development process. The system did 
nothing to represent or fulfil the expectations 
and aspirations of the student community 
which. I feel, are the main beneficiaries of 
any education policy. and because of this we 
saw that tbere was a constant and a gradual 
~ecJine in tbe character on the one band 
and. on the other hand, we saw that tbere 
wu the gradual and constant rise in the 
rate of educated unemplo:yed youth in the 
country. This created frustration and that 
frustration led to many student aaitatioDs 
in the country where people with some 
tested interests, tried to deviate the student 
community in the wrong direction. There-
rore, we saw thlt many States bad been 
badly affected because of these lrodent 
alitatlonl. 

Tho student community in particular and 
the nation at large was very happy and 
thankful 10 the Prime Minister when he 
announced his intention to give to the 
nation a new education po1icy. Today, we 
have the draft of the New Education Policy 
with us. People in the Opposition and 
the Opposition student organisations are 
trying to criticise tbe Education Po]icy. 
But what exactJy the New Education Policy 
propose to do? This policy, on which 
the nation had discussions throughout the 
year. has not come out of the closed rooms 
of the Ministry of Education, nor has it 
come from the people with closed mind. 
This policy refl~cts tbe feelings of the 
people and because of this reason, when we 
saw that there was a dec1ine in the character 
of the student community and the youth in 
country, this policy has emphasised that it 
will make readjustments in the curriculum 
which wiH be made in order to make 
education a forceful tool for the cultivation 
of social, moral and ethical values. This 
policy which tries to inculcate in the student 
community the feeJing of patriotism, 
also tries to inculcate in them the 
conltitutional provision-Fundamental 
Rights and Fundamental Duties of the 
Indian citIzens. This policy bas also pledged 
to concentrate on the elementary education 
and has emphasised that there ""ill be 
universal enrolment and universal retention 
of chHdren up to 14 years of age and tbat 
there wiU be a substantial improvement in 
quality of education. The Government has 
also reaJised that there are schools but in 
these schools there are no black-boards, no 
desks. no benches and, therefore, they have 
announced the 'Operation Black board'. I am 
sure that with this Operation Blackboard. 
they will also launch an 'Operation desks, 
cbairs, books, playgrounds and other 
necessary items of education'. 

I congratulate the bon. Minister •••.••••• 
(Illterruptions). 

MR. SPEAKER: Now wind uP. pleaac. 

SHRI MUKUL WASNIK: I will 
finish in two minutes, Sir, I am the lone 
Member representinl the student community 
here. 

MR. SPEAKER; I have to exercise 
equality. 
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SHRI MUKUL W ASNIK: I will 
finish in two minutes, Sir. This policy 
has emphasised OD the education of the 
Scheduled Castes, the Scheduled Tribes, the 
lirls, the handicapped, the minorities, the 
adults. It has emphasised on all the 
sections. But the last point which I want 
to make very clear is tbat no policy can be 
said to be good if it cannot be implemented 
properly, and for proper implementation. 
the machinery for proper monitoring and 
review is a mUlt. We feel that only a 
teacher can tell whether the student learns 
or not and only a student can tell whether 
the teacher is properly teaching or not. 
Therefore, tbe students' representation must 
definitel}' be ther.., in the system of monito-
ring, reviewing and decision-making of the 
Education Policy. 

I Tranl/ation] 

SHRI RAMSWAROOP RAM (Gaya) : 
Mr. Speaker, Sir, I support the New 
Education Policy. While supporting it, I 
would submit to the bon. Minister that the 
new education policy formulated in 1968 had 
increased the literacy rate in the country. 
When we take the 1951 literacy percentage7 

it was 16.67 per cent and according to 1981 
consus it was 36.23 per cent. But still there 
are 44.6 crore illiterates in this country. 1 
would respectfully like to know who are 
these illiterates? These illiterates are the 
children of tbe poor villagers who do not get 
even a square meal. Tbey do not have a 
house to live in. Thtre are no schools near 
the villages. These are the 44 crore people 
who are illiterate. In 1950, you had pro-
viced in Article 45 of the constitution that 
within ten years of tbe enforcement of this 
constitution, arrangements would be made 
to provide free and compulsory educa tion to 
all children below the age of 14 years. 
Tbis was declared in 1950. Now after 38 
Jears of independance you have brought. 
The New Education Policy in which it bas 
been reiterated that all children below 14 
years would be educated. I doubt, despite 
),our best intentions, whetber your desires 
would be fulfilled. 

I wish to draw you attention towards all 
these children of harijanl and tribals who 
have never belen to a tchooI. There are 

schools in tbe villages but in our lociety 
tbere is the tendency to discourage these 
children from getting education. They are 
paevented from pursuing their studicp 

12.13 brs. 

(SHRI ZAINUL BASHER I" the Chili,] 

If you want to educate their children and 
bring them in the mainstream of the society, 
tben you must at least procede one primary 
school for every hundred houses of Harijans 
and Adivasis. You are turning out two type 
of citizens. Have a look at the viJ1age 
schools where there are no buildings, no 
blackboards and no arrangement of books. 
On the other hand you talk of establishing 
eauality in the society by running these 
public schools. In my view you cannot 
establiSh an egalitarian soc;ety through this 
education policy. To achieve it either you 
close down tbe public schools or convert the 
village schools into public schools. You 
cannot have two opposite things at the same 
time. I do not say all this for the sake of 
criticism only. The drop-out rate of the 
children of Harijans and the Adivasis is very 
high and the main reason behind it is 
poverty They have no houses to live in 
last time I had said that you should start a 
programme like food for education. Why 
not give the wheat to the children which is 
rotting in the god owns ? If you give such 
incentives, tben in my view the children of 
those Adivasis will be motivated to get 
education. With these words I support your 
education policy and I request that to 
achieve this aim, 'food for education' pro-
gramme be imp!emented. 

SHRI SARF ARAZ AHMAD (Giridih): 
I support the New Education Policy 
presented by the Government. The policies 
are never made bad. They are alway. good. 
But we have to see whether they are beinl 
implemented properly and that the people 
for whom they are made get the benefit. 
We have to pa)' attention to the fact that 
who is standing in the way of betterment of 
the people though Government is do in. 
every effort in that direction. Who i. 
creating obstacles in the way? We are 
moving forward and makin, proaress. It i. 
a lood thins tbat our education policy il 
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changing with the time. In any developing 
country, ",hich is making progress, a change 
in the education policy is essential. I want 
to draw your attention to the primary and 
the middle schools run by the State Govern-
ments. If the buildings are there the teachers 
are not available end if teachers are there 
tben the building is not there. If there arc 
ten teachers in a scbool you will find only 
four or five preseot and more than half the 
teachers are absent without leave. They 
come for a day and mark their attendance 
for tbe whole week. There is no ooe to 
check tbem and if the vigilance committee is 
there then we have to see if it meets or not. 
A sense of responsibility is needed to be 
developed among the teachers. They are tet 
be made responsible because they are an 
importan! link in the progress of the country. 
Some very good ideas have been expressed 
in the New Education Policy. The idea of 
model schools is quite commendable. 
Arrangemen ts are being made to adopt a 
uniform sy~tcm of education in the entire 
country, irrespective of religi..>D and caste 
consideration. It is a commendable idea. 

Attention has also been pdid to the 
education of women. Attention has been 
paid to the informal education of scheduled 
castes and scheduled tribes and adult 
education. There is a provision for ashram 
schools in the tfJbal areas which is a good 
thing and we should support it. I want to 
draw your attention to the backward areas 
of Chota Nagpur of Bihar which are predo-
minantly tribal areas. There is one 
university io Chota Nagpur which is kDuW 
as Ranchi University, while in the other 
areas of Blhar there are four are five univer-
sities. One more university is needed in 
Chota Nagpur area wish the Headquarter at 
Hazari Bagb and its name should be North 
Chota Nagpur University. It should cover 
the backward and undeveloped areas of 
North Chota Nagpur and Santbal Pargana. 
One medical coll~ge and one engineering 
college in needed for North Chota Nagpur. 
I would like to draw your attention to this 
backward area because today tbe Govern-
ment is doinl something for backward areas. 
There is need for one more university for 
Chota Nagpur wbich is predominantly an 
a<1ivui at •• 

Vocational education, which is necessary. 
has also been mentioned in the policy. The 
most important tbing I want to empbasise is 
that a sense of responsibility in the teachers 
is tbe most essential thing. Teachers are tbe 
backbone of our country and tbey play an 
important role in takina any country forward. 
With these words I thank you. 

[Englilh} 

SHRI D.B. PATIL (Kolaba): As the 
time is very short my first point will be tbat 
elementary education should be universalised 
and Government bas accepted tbis in tbe 
draft that it should be univcrsalised. 1 am 
just putting tbe facts. 

My second point will be that there 
should be autonomy for the State so far as 
education is concerned. Then I would like 
to bring it on record that I am opposed to 
all sorLS of public schools, special schools 
and the schools eovilaaed in the Draft, viz 0, 
the Navodaya Vidyalayas. There are two 
types of educational institutions in our 
country. One is schools where all facilities 
like good teachers, good traininl prog instru-
ments, good laboratories, etc. are available 
and there is the other type of institutions 
where no such facilities are available. 
Because of that there is a vast difference 
between these two types of educational 
institutions. So there should not be this 
sort of imbalance in the educational s}-stem 
itself. 

The Government has announced that 
there would be universalisatioD of education. 
But unless and until it is supported by 
enouah funds, this policy of operation 
blackboards is Dot going to succeed. It is 
a very good slogan, a very eateh)' alogan-
Operation black.board. There were many 
slogans like that like Gartb; Hatao of 1971. 
But Garibl has Dot been halQoed. It IS ver, 
much tbere. So also with regard to 
Operation Blackboard 1 have may own 
doubts because for tbe Seventb Plan tbe 
provision for elementary education that \\al 
recommended by tbe National Seminar was 
to the extent of plan and non-plan expen-
diture Rs. 23.199 crotes. Perbaps tho 
National Seminar had in mind the Opera tlon 
Blackboard. To mako it a IUCCC8i IUd! 
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Shri D.B. Patil] 
huge amounts are required. But if you go 
to the provision made in the Seventh Plan 
for elementary education. you will be 
surprised and you will come to the conclusion 
that unless and until allocations are made 
to that extent, the Operation Blackboard is 
not going to succeed. Then there was an 
estimate by RK Bhandari. According to 
him Rs. 21,200 crores will be required for 
elementary education. What was the actual 
position? The actual position is that ooly 
Rs. 1830 crores is provided as against Rs. 
23,199 crores needed. If the Operation 
Blackboard is to succeed this type of meagre 
provision is not going to belp. So I would 
like to request the hon Minister. Yesterday 
she has stated that by the end of the 
century, that is, by 2000 AD, there will be 
DO illiterates in this country. I was very 
slad to hear it. But the extent of illiteracy 
is so high in our country and according to 
the plan draft that was circulated for 
discussion in the country, in the draft itself 
it was stated that by the end of the century 
50 crores out of 100 crores of the population 
will be illiterate. If the extent of illiteracy 
is so big, the provision also should be that 
big; otherwise the Operation Blackboard is 
bound to fail. I do not wish that it should 
fail, it should succeed. For the success of 
the Operation Blackboard enough provision 
shouid be made. I am sure the Government 
will do it. Otherwise the neglected se, ST 
and the OBe women are all likely to suffer 
in the near future. By the end of 2000 A D. 
there will be 50 crores of illiterates in our 
country. They will not have access to 
edutation because of tbe circumstances, of 
the party and other reasons. They were 
kept away from this field of education. In 
the Policy Statement on page 1, paragraph 
it is stated : 

liThe coun try bas reached a stage 
in its economic and technical deve-
lopment when a major effort must 

. be made to derive the Maximum 
benefit from the assets already 
created and to ensure that the fruit. 
of cbange will reacb all sections. 
Education is the hilhway to that 
loal". 

It is very important. It hal been stated 
that we have done aomethinl • all advaataa' 

should go the people who are underprivileged. 
Education is the highest goal. It is very 
important. Till now this highest option hal 
not been open to persons who are illiterates, 
who do not have opportunity to go to the 
schools. If they have an opportuni ty 'to go 
to the schools. they are compulsorily 
dropped out because of the circumstances. 
Care should be taken that education which 
is the highest goal to achieve, reaches all the 
people. I would request that care must be 
taken to see that elementary education and 
hisher education should be provided for all. 

[Tran!latlon 1 

SHRIMATI SUNDERWATI NAVAL 
PRABHAKAR (Karol Bagh) : Mr. Chairman 
Sir, I am speaking with your permission. 

SHRI C. JANGA REDDY (Hanam-
konda): Mr. Chairman, Sir, will you allow 
me to speak after her? 

MR. CHAIRMAN 
decided later on. 

That will be 

SHRI C. JANG A REDDY: Sir, I 
have been waiting since yesterday. Sir, I 
am the lone representative of my party in 
tbe House. 

MR. CHAIRMAN: This is the 
advantage of being the lone representative 
that you have already spoken on all tbe 
subjects. 

(],lIeTl uplion~) 

SHRIMATI SUNDERWATI NAVAL 
PRABHAKER: You have promoted educa-
tion and effected substantial improvements. 
It is true that the standard of education has 
been raised everywhere. But in spite of it, 
I would like to raise some points. All the 
Members, While speaking on education. havo 
made a common complaint that injustice is 
being done with tbe children of the poor 
and they spoke about their standard livinl 
and the short comins in their education. 

I would like to draw you attention 
towards the primary and the Bilber 
Secondary School. of my ~nltituODG)'. A 
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large number of school· going children arc 
there but if you look at the condition of 
the primary schools you would find tha t 
there is no arrangement of electricity and 
drinking water for tbe children and there is 
also no arrangement for tbeir studifs. You 
always see big schools where you can easily 
find good looking, well dressed and lovely 
children but I am sure tbat you have not 
seen wbat kind of education is being 
imported to tbe children in J. J. Colonies 
and ilum areas. 

Sir, yesterday our hon. Minister had 
told us that efforts are being made to 
,nsure that the children of the poor may 
also get education in tbese schools. 

You are leaving the House, please sit 
down and listen to me. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) : You can address me. 

SHRIMATI SUNDERWATI NAVAL 
PRABHAKAR : I would like to say tbat 
education standard of our Public Schools, 
whether in Delhi or in any other place, is 
very high. On the one hand, you want to 
make tbose public schools accessible to tbe 
poor children hut on the other hand, these 
school. are very expensive. TheJr fee 
charges are too bigh and their education 
standard is also very high The students of 
these public schools wear expensive dresses 
and each dress must be costing at lec.lst Rs. 
500. The fee in a public schools is from 
Rs. 150 to 250 per month. Will you tell 
me how a child of a poor family can study 
in a public scbool? You are trying to 
bridge the gulf between the rich and the 
poor children but it is Dot possible without 
making drastic changes. If you really want 
to give them good education and bring 
them at par with others, you will have to 
provide reservation for them. 

I would like to suggest that students 
should not take part in politics during their 
student-life. 

AN HON. MEMBER: They should 
take par' iD politioa. 

SHRIMATI SUNDERWATI NAVAL 
PRABHAKAR : They should not take part 
in politics. If we involve them in politics, 
their education will be disturbed. Education 
is a thing which cannot be stolen. 

If we are educated we shall automatically 
make progress. 

MR. CHAIRMAN: You confine to 
your own points. 

SHRIMATI SUNDERWATI NAVAL 
PRABHAKAR : The students should not 
be subjected to physical punishment in the 
primary schools. The books should be 
made available at cheap rates to the 
poor students as well other students may be 
able to purchase tbem. 

The teachers should be well paid. We 
should have sympathy for them because 
tbey prepare the future generation. Some 
capable and intelligent boys directly join 
I.A.S. after completion of their B.A. degree. 
Tbe poor boys cannot do that. 

Some children join the Government 
Nursery Schools and some join Private 
Nursery Schools. The children of Govern-
ment Nursery Schools should receive the 
same attention which the children in tbe 
private schools receive. 

Education for the women should be 
compulsory. If the mother is educated. 
she can take care of her children over their 
number be one, two or three. 

MR. CHAIRMAN: Now you please 
conclude. Shri C. Janga Reddy. 

SHRIMATI SUNDERWATI NAVAL 
PRABHAKAR : 1 have yet to speak a lot, 
you have allotted me very short time. 

MR. CHAIRMAN : No, DO. you sit 
down and explain to the Minister in person. 

SHRIMATI SUNDERWATI NAVAL 
PRABHAKAR. I am apeaking on ,cHid 
education and I have to say one more poiDC. 
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MR. CHAJRMAN : All are speaking 
on child education. You conclude witbin 
balf a minute. 

SHRlMAll SUNDERWATI NAVAL 
PRABHAKAR: What I want to say is 
that you must pay attention to the donation 
being demanded by public schools at tbe 
time of admission. The leading pub lie 
schools demand as much Rs. 15 to 20 
tbousand donation for the admission of a 
child. How can the children of the poor 
be admitted in these schools, who cannot 
even make their both ends meet? How 
can they compete with these children? It 
you really want equality, you should either 
close-down these public schools or bring 
other schools at par with tbem. 

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Chairman, Sir, as soon as 
Prime Minister took over, be announced 
that changes would be brought about in tho 
educ.ilion system. I had expected that 
some new changes would be broulbt a bout 
and there would be some development and 
improvement in the country. 

I bad expected something new from the 
hone Minister of Human Resource Develop-
ment, but after going through it, I come to 
know that there is nothing new in it. It is 
like old wine in a new bottle which is being 
presented to us. We experimented with the 
basic education but to no avail. The idea 
of basic education or tbe rural unhersities, 
a& envisaged by Mahatma Gandhi, bas not 
beeD realised. 

I would like to know from you al to 
what kind of educati on after matriculation 
leads to unemployment? You have pointed 
out all the drawbacks but no remedy has 
been suggested. You have pointed out the 
same thina which bave already beeD pointed 
out by the Kothari Commission. NothlDg 
bas been said about women education. 
Merely a document has been aiven and we 
were called for discussion in the Committee. 
What is new in it ? We can say tbat the 
idea of the Navodya Scbools is a new one. 
I would request tbe Government to abolish 
the public schools which are meant for the 
amuent section of tbe society. I want 
tllat for every 5 to 10 villaaes. residential 
.~l should be opened for the adiyuil. 

You have admitted that tbe nUD1bcr of 
students between 6 to 14 years of aae, i. 
quite less. What are tbe reasons that your 
compulsory education bas become a failure ! 
When the children do not ~et even. square 
meal, bow can they go (or compulsory 
education. 

Our education can be divided into parta 
i.e. Primary, Secondary and Hi~her educa-

tion. You do not spend as much on 
primary education as on university education. 
You have told that only 77 per Cent of the 

, children between 6 to 14 years of age, are 
going to scho01s. But these schools do 
not have buildings, black boards and chalk 
pieces. Teachers do not come on time. 
The number of teachet s has increased but 
there is no increase in the number of 
students. You pay only to teachers. What 
steps are proposed to be taken for this? 

You have transferred this subject in the 
Concurrent List by a Constitutional amend-
ment made during emergency. Since than, 
how much have you spent on it? Previously 
the allocation was six per cent and now it 
has been reduced to ODe per cent. 1 would 
like to ask bow much amount you want to 
spend on education? How many Navodya 
schools you are going to open? What 
type of education you propose to impart 
in the Navodya schools and what would be 
the medium of instruction there? You are 
opening these schools for rich people, 
Government officers and the Centra] staff. 
What had bappened to the proposal of 
Navodya middle schools? Last year this 
proposal was mooted but till now nothing 
has been done in tbis regard. You may 
take the help of X-ray of microscope but 
you cannot find any such school! When I 
made an enquiry from the concctor, be 
told me that a proposal was submitted but 
it is still pending with the Central Govern-
ment for approval. The reason given is 
that before startlDB the c1assrs, buildinp 
have got to be constructed. I want that 
you should open Navodya schools for the 
Scheduled Castes and provide free meal to 
the children from Government godownl. 
You should bear all the expenditure of five 
years primary education. The non-formal 
educa tion is beyond my comprehension. 
Teachers appointed for adult educatiOD 
rarel, teach. Nobody takes iDtorcat ill it. 
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We want that Residential schools should be 
opened so tbat tbe children of Scheduled 
Castes and Scheduled Tribes may study 
tbese. Your proposal of merging medical 
and agricultural education with general 
education does Dot seem to be a practical 
idea. 

I would request the hone Minister that 
lome concrete steps should be taken in 
respect of primary education and in addition 
to it. vocational education should also 
receive more attention. All the Industrialists 
should help the Government in this regard. 
It we want to enter the 21 st century, we 
must improve our education policy. 

With these words I thank you. 

SHRIMOHD MAHFOOZALIKHAN 
(Btab): Mr. Chairman Sir, I am very 
srateful to you for granting me 2 to 3 
minutes to speak OD the New Education 
Policy Although I should have been 
sranted 10 to 15 minutes yet I am obliged 
to you for whatever time you have given 
me. 

The debate on Education has been goins 
on for the last two days. In this connection 
I have to say that when a bUild ina is to be 
constructed, its foundation must first be 
made very strong. If Primary Education is 
not good enough tben the child's foundation 
would be week and it would affect his 
future. 

In the villages, children roan about 
aim lessly in the absence of schools nor 
colleges. Even if schools are established 
there. they are not : provided any assistance. 
This is the State of our education. It is 
1000 tbat you are farming a New Education 
Policy, but it is also must be ensured tbat 
it is implemented properly. . 

In places like Delhi, we have seen that 
• person with mcagr e income is not able to 
act bis children admitted in schools easily. 
Moreover, the scliy)ols have become so 
expensive that it is not possible for a 
common man to bear its burden. The 
various public and private schools in Delhi 
openly d,mand Rs. 25.000 as donation for 
admission. This is tile situatioD tbero. 

The Muslim schools being run by the 
minorities. neither get much aid Dor receive 
any attention from the Government. 

Again, the grant provided by the 
Government for the Scheduled Caste and 
Scheduled lribe children, is misappropriated 
by the Principal and the teachers of the 
school. You must pay attention to tbis 
as education is a very important matter. 

Today a common slogan is that English 
must go, but in this very House I have 
noticed that al1 the speeches are made in 
English. Moreover, the member who 
speaks in English is applauded and he can 
have his say in tbe House. The persons 
who speak in Hindi Urdu or any regional 
language are ignored. When the British 
left India, it was said that the English 
]anguaae would soon follow suit and tbere-
fore, we must speak in our own tongue. 
But nothing like this is et'ident at present. 
No doubt English is an International 
language. 

ONE HON. MEMBER.: You are also 
speaking in English. 

SHRI MOHD. MAHFOOZ ALI 
KHAN: I am doing so because there are 
several Members here who do not under-
stand Hindi. 

Now I would like to submit some 
susgestions. You must pay attention to the 
Muslim educational institutions. Buildings 
should be constructed for these schools and 
scholarships given to the students so that 
they receive good education. It has also 
to be enlured tbat the children belonging 
to the Schedule Caltel and Schedule tribes 
get the money which is allotted to them. 
I r you go to the rural areas, you would 
find that the private institutions do Dot 
have any work and are centres of political 
activities. Today, every political leader 
opens a school because be has to utilize 
the services of the teachers during the 
elections. This is not a proper thing. 

My conltitueacy Etab is a backward 
district. You will not find aoy schoo), 
collqe or university there. You must 
attend to this as weU. 

Witb theIe words I conclud •• 
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£.&,lls"] 

MR. CHAIRMAN: The Minister was 
to speak at 12.40, but now 15 minutes have 
already elapsed. 

[T'tl",'alio,,] 

SHRI RAJ KUM~R RAY (Ghosi) : 
I want that everybody should get an 
opportunity to speak on the Education 
Policy. The Minister of Parliamentary 
Affairs had assured us that all the Members 
wou1d be able to express their opinion on 
this subject. Therefore, there should be 
no objection in extending the time for the 
discussion by one bour. This is a \ery 
important matter. 

MR. CHAIRMAN: Many Members 
have spoken on the subject. Now the hOD. 
Minister is going to reply. 

SHRI RAJ KUMAR RAI: Sir, this 
would be an injustice with us. This is an 
important subject and we rarely come across 
such opportunities. Therefore. other hone 
Members shou1d also be given a cbance to 
speak. 

(Engll,"] 

SHRI SUNIL DU1T (Bombay North 
West): This is a very important subject-
education. So more time should be allotted 
to this subject and opinion of our other hone 
colleagues shou1d be taken before our hone 
Minister speaks and given his opinion. 

[TransllJ 110"] 

SHRI RAJ KUMAR RAI: Sir, the 
Minister does Dot have any objection to it. 

MR. CHAIRMAN: It had been 
decided that the Minister would reply at 
12.30 a.m. 

[&,11111] 

THB MINISTBR OF STATB IN THE 
DBPARTMBNT OF PARLIAMENTARY 
A'PFAI&S (SHRI OHULAM NABI 
AZAD): Sir, I request that we ma, now 
extend the time for the discussion by one 
bour. 

MR. CHAIRMAN: I think the House 
agrees to that. 

MANY HON. MEMBERS: Yes, Sir. 

MR. CHAIItMAN: So, the time for 
this discussion wm now be extended by one 
hour. 

[ Tra"slatlon) 

SYED SHAHABUDDIN : Mr. Chairman 
Sir, I want to bring something to your 
notice. Yesterday, an hone Member bad 
made personal attacks on me on the floor 
of the Hou~e. I was not present at that 
time. Personal attack was made against 
me in my absence. I should be given an 
opportunity to speak in this regard. 

r Engll,h] 

It is completely unfair. 

SHRI RAJ KUMAR RAI: This 
would be a wrong precedent. It was 
assured by the Parliamentary Affairs Minister 
also. Even in the House, he had given you 
the list and the Minister concerned knows 
about it. 

MR. CHAIRMAN: The time for the 
discussion will now be extended by one 
bour more. 

[Translation1 

SHRI RAJ KUMAR RAI: Mr. 
Chairman, Sir, I am grateful to you for 
extending the time of the discussion on an 
important issue by one hour. 

Our Prime Minister for Human 
Resources are considering the 150 year old 
policy formu1ated by Lord Macau)ay. The 
Education Policy that tbey are farming 
would give a new direction to our system 
of education and it is very essential for tbe 
nation. 

Sir. although 4' the Rldhakrishna 
Commission, the Mudaliar Commission and 
the Kothari Commission were set up, yet 
a proper educational polic, hal never 
emcraed 80 faf. 
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At present there are 5246 degree colleges 
140 universities and lakbs of students study 
in these colleges. Therefore, a policy should 
be framed which is beneficial to all. Today, 
tbe Government is trying to provide 8 good 
System of education to all particularly to 
tbe poor, to tbe Scheduled Castes and the 
Scheduled Tribes and to other backward 
classes, we are very grateful for that. I 
agree that the policies in general are very 
good but the same cannot be said about 
their implementation. I am convinced of 
tbat. 

(Englilh] 

This Government has the strong will 
power to execute its will. 

[Translation) 

And it would firm1y resolve to fulfil its 
commitment to the nation. 

But there are certain shortcomings in 
this regard. Most of the buildings of the 
primary schools in the country, have 
collat'sed. The children study under the 
trees. Therefore, as a first step, build ings 
should be constructed for the primary 
schools and drinking water facilities should 
be provided as well. 

The indiscipline among the teachers at 
the Middle-scbool level is such that howso-
ever mueh salaries may be granted to the 
teachers and howsoever favourable their 
terms of payment may be made, yet nothing 
desirable would ever happen. You have 
.tarted the 'Operation Blackboard' scheme 
but the need of the hour is to improve the 
quality of teachers. Hence, you could 
initiate a similar scheme-the Operation 
Teacher-and ensure tbat they reach scbools 
on time and teach prop.rly. In addition, 
the various difficultiel of the teachers should 
also be removed. 

Hon. Ibri Rajiv Gandhi and tbe hone 
Minister for Human Re.ouree Devel!)pment 
lincerly wish to take the country forward, 
and that is why tbey bave framed an 
education policy of a very bigb stand~rd. 
This policy show that a lot of empbasis 

has been put on vocational training aDd 
vocation oriented schools, so that they do 
not produce c1erks who, as in past, wouJd 
hunt for a clerical job after their education 
was over. This new Educational Policy 
would solve the problem of unemp10yment 
and help in controlling stvdent agitations. 
Moreover, the people would recei,oe proper 
and constructive education and in this 
manner, a very good solution to the 
problems of the entire nation could be 
found. 

DR. PHULRENU GUHA (Contai): I 
welcome the effort to create a new system 
of National Education based on partnership 
between the Centre and the States by tbe 
inclusion of Education in the Concurrent 
List. But the National Policy on Education 
should have a measure of flexibility to take 
care of the special needs of differe::Jt States 
and backward areas. The school curriculum 
would help to promote national' integration. 
There is a great need for proper vocationali-
zation of education, suited to specific 
needs in specific areas. lbere is also great 
need to improve the quality of teachers. 

We have the resources to meet the 
challenge of accelerated grcwth, social 
justice, modernization and self· reliance but , 
we need to recapture some of the idealism, 
and a clear vision of tbe future w hicb 
characterized our freedom struggle. 

The proposed system of education 
should have a mix of science and bumanities, 
of manual and intellectual work designed to 
create good and responsible citizens who 
must have ireat faith in national integration, 
love for the country, and love for the 
people. 

The narrow partisan politics have no 
place in education. Without curbiDg 
academic freedom and autonomy. education 
must be de-politiciated. 

I would suggest that an all-India Model 
Act be passed in Parliament. to avoid 
anarchy in the administration of universitiel. 
The national system should also evolve a 
Dational core curriculum for djffereD~ 
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(Dr. Phulrenu Guba) 
stages of education and principales of work-
ethics and work discipline. The national 
Education Po licy should assure that primary 
education would be universalized. illiteracy 
would be liquidated and adult literacy 
promoted. The number of teachers in the 
country is in lakhs. Many of them have 
gone into teaching, because tbey could not 
get alternative employment. A large 
percentage of teachers do not have the 
requisite background to teach the new thrust 
area. So in-service teachers training should 
be carried out most carefully and system-
atically. 

I want to emphasise that so long as we 
are not able to reduce the ratio between 
teachers and students, tho system of 
examination must continue. 

I would like to say that there are some 
attempts in some of the States that examina-
tion will be eliminated in tbe lower stage. 
In different parts of the world. there is no 
examination. But in our country, we do 
not have that situation here. Last year, 
during the discussion on the Demands for 
Grants of the Ministry of Education, the 
then Education Minister accepted our 
suggestions that there should be a child care 
centre around each scbool. 

Lastly, I emphasise that special care 
should be taken for womeD's education. For 
better enrolment of girl students, there 
must be a child care centre near or within 
a school where students can leave their 
brothers on sisters and attend the school. 

N.C.C. students must motivate parents 
to lend their dropout children to schools. 

The women studies should be introduced 
in the curriculum not for girl _tudents only 
but for all .tudentl. 

Special care should be taken to educate 
girl students to make them self-reliant and 
from the beainnina, they should know tbat 
tbey have equal riahts in the society. 

With these few word., I strongly support 
the National PoliC1 on Bducation. 

12.58 m. 
[SHRIMATI BASAVARAJESWARI 

In the Chair] 

[TranBloUon] 

·SHRI K. RAMACHANDRA REDDY 
(Hindupur): Madam Chairman. with your 
permission ] am spe aking in Telugu. 

Madam, I have gone through the national 
policy on education introduced by the Govt. 
with utmost care. After going through the 
policy. ] have come to the conclusion tbat 
it does not contain anythina new. Not 
only it does not contain any new innovations 
hut also many things which were found in 
'Challenge of education' are not there iB 
this policy. H is policy reveals the same old 
views on education. Not only the wine but 
also the bottle appears to be old. It is 
jugglery of words. The high sounding and 
flowery language is used in the poJicy 
document only to camouflage its shortcomings. 
Madam, I am of the opinion that many 
things which ale mentioned in tbe policy 
document are ver) difficult to implement. 
I am doubtful whether this Govt. would 
succeed in implementation of this policy. 
Does this Government really intend to 
implement its policy honestly? Does the 
Govt. have at its disposal sufficient funds 
required for implementation of to new 
educa tion system? Is the machinery of 
dedicated workers available for its succelsful 
implementation? I have my own doubts 
regarding the availability of the above to 
make this policy a success. 

Madam, the primary education system is 
~n doldrums It is very discouraging. It is 
JD a very bad sha pe. Let alone the taught, 
even the teachers seem to be ignorant. The 
teachers really do not know anything. It is 
a pity that the primary education is being 
handled by such ignorant people. Madam 
it is heartening to note in the po1ie; 
document !hat "the methods of recruitini 
teachers Will be reorganised to ensure merit 
otjectivity and conformity with spatial and 
functional requirements. The pay and 
service condition of tpachers have to be 

*The speecb was originally deJiverd in 
Telu,u. 
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commensurate with their social and profe-
ssiona 1 responsibilities and with their social 
and professional responsibilities and with 
the need to attract talent to the profession". 
If our hone Minister Sbri P.V. Narasimhan 
Rao succeeds in achieving this goal. I 
wouid congratulate and compliment him. 
Madam, in this connection, I would like to 
suglest one tbing. Of course he knows it 
pretty well. It is not at all a new. Shri 
Gurajada Appa Rao, an outstanding poet of 
modern Telugu literature says Man t why 
boast of your patriotism. Reveal your 
patriotism through action by contributina 
something substantial to the country." So 
what I suggest to the hone Minister, through 
you Madam, is that atleast in the field of 
primary education, something substantial 
should be done to improve the quality of 
tducation. H~ should prove that be 
believes in concrete action and not in 
empty words. Many things have been said 
in the policy. If not in other things, atleast 
in the matter of primary education the 
policy must be translated into actioo. He 
should see that capable ptrsons are appoin-
ted as primary ~chool teachers. If he could 
pick up ri£,ht type of people as tea(.;hers to 
handle primary educatIOo, I would certainly 
congratulate hIm in achievmg the noble 
task. I request him to implement the 
policy in lett~r and spirit. Then only our 
primary eJu~J.tlon can come out of 
shambJes and look up. 

13 h rs. 

Madam, m Llch ha~ been said about the 
dropouts by the hone ~1embers who have 
preceded me. About, 6% of tbe pupils are 
droppmg out every year. Th.: Govt. eloquently 
piedKes to rel1uce the drop L\ut rate. The Govt. 
says that it would bIlOg down the drop 
out rate and increase the number of school 
going chiluren. l\ladam, instead of resortmg 
to hollow promises and claims, it is better 
to find the root cause for the dropouts. We 
should exam ine the reasons which are 
resulting in such a high rate of dropouts. 
In our VIllages, both mother and father go 
for work to earn their liveltbood. The 
parents do not earn more than 10 to 15 
rupees per day, They are leading a misera-
ble life. When they BO out to earn their 
livelihood, they tell their children who 

happen to be 5 or 6 years old to remain 
inside the bouse to look after the babies or 
send them to graze their cattle. This is the 
position today in our villales. This is 
today the position in our villages. This is 
to main reason why the dropout rate is so 
high in our country. The drop outs are 
linked with the economic conditions. To 
decrease the dropouts, it is necessary to 
better their financial position. Witbout 
that, the problem of dropouts cannot be 
solved. So it is necessary to better the 
economic conditions of our rural poor. 
Now the rural poor cannot expect to get 
more than Rs. 5/- or 10/- as wage for 
their hard labour. So their economic status 
should be raised first. The Govt. should 
take steps to eradicate their poverty, if it 
wants to increase the literacy among them. 
So I request the Govt. to see the problem 
of dropouts and poverty conditions together 
and ensure that steps are taken to increase 
their income. It should view it as an 
economic problem. Madam, I would like 
to quote Bhartruhari who says "However 
learned one may be, if he has on sense of 
proportion, his entire learning is useless" . 
Education is useless if it does Dot teach the 
sense of proportion. 

This national policy on education lS 
good. It is very difficult to formulate a 
policy which is acceptable to all. True I 
too do not agree with some of the POlOts 
mentioned in the document. Even then, I 
request the Govt. to implement thiS policy 
sincerely. This policy should not remam 
on paper only. 1 t should be transl~led 

into action. It will be u\eless It it IS nut 
implemented in letter anO splnt. As the 
education without sense of proportion IS 

useless, the policy document, if not 
Implemented properly, will prove tv be 
utterly useless. I hope, the Govt. would 
implement the policy in letter and spirit 
with all the sincereity and sense of purpose. 

Madam, thank you very much for giving 
me this little time and conclude my speech. 

SHRI VIRDHI CHANDER JAIN 
(Barmer): I shaH be brief. The national 
education policy formulated in 1968 
contained wide details but the present po;icy 
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[Shri Virdhi Chander Jain) 
is q1lite distinct from the earlier one and 
the various aspects have been dealt with 
briefly. 

On this occasion I wish to say that an 
education policY which does not build 
character and qualities of head and heart 
is not capable of turning out good citizens. 
Therefore, it is essential to have a balanced 
education policy. Balanced policy means 
that besides physical and mental develop-
ment, efforts should be made by develop 
mental as well as emotional faculties also. 
And in my view if we take some concerte 
steDs in this direction then this system of 
education will be a success. Its success 
depends on its implementation. 

The second thiI1g I want to point out is 
that in the Sixth Five Year Plan, outlay for 
education was Rs. 2.530 crores i.e. 2.6 per 
cent and in the Seventh five Year Plan it is 
Rs. 6,383 crores i.e. 3.5 per cent. There is 
need to increase it to 7 per cent. Special 
attention is being given to vocational 
education and for it there is a provision of 
RI. 304 crores. There is a provision of 
Rs. 54 crores for training and Rs. 124 
crores for the State sector. We want to 
improve the vocational education and to 
promote the 10 +2+3 system but we would 
not achieve success due to paucity of funds. 
The most essential thing is to have 
competent and honest teachers for the 
primalY education. The primary education 
can never progress unless we pay attention 
to this aspect. 

The second thing I want to say is that 
this non-formal education can never succeed. 
It brings down the standard of the students 
and makes them inefficknt. So, nonformal 
education should not be continued in any 
circumstances. 

About adult education I want to lay 
that its implementation is not being done 
in a proper way. Therefore, even after 
spending crores of rupees the results are 
Dot visible. If you want to spread adult 
education, full attention will have to be paid 
to its implementation. 

With these words, I spport this new 
education policy. I hope you will pay 
attention to the points raised by me in tbe 
short time granted by you. 

SHRI CHINT AMANI lENA (Balasore): 
I rise to support tbe new national policy on 
education. 

I request to those who are opposing it, 
to look and consider the constitutional 
obligations of the Union Government, when 
tbis is being included in the Concurrent List. 
The national education policy is the most 
essential for national integration and unity 
specially wben we are facing challenges from 
anti-national, separatists and communal 
elements. This policy is aimed at minimising 
the gigantic unemployment problem which 
we are facing DOW. Tbe children from 
primary schools should be taught about 
environment, pollution of water, air, earth, 
etc. The new system will provide more 
scope for spreading the education among 
the Scheduled Castes and Scheduled Tribe 
population. I would suggest that, in the 
primary schools which are located in SC&ST 
and backward areas, hostel accommodation 
should be provided, so that drop-cut will 
be checked. It will be helpful for universa-
lisation of education. 

The expansion of women education is 
the most essential. I would suggest that 
tbe college and scbool fee for girl students 
from primary to post· graduate stage, should 
be free. In this connection the State 
Government of Orissa is proceeding ahead. 
I would request the Union Government to 
come to their rescue. 

Along with vocational education till 
plus 2 standard the higher education (Plus 3) 
should be qualitative. The UGC should 
finance adequately all those institutions 
which will impart plus 3 education. 

I would suggest that in the Navodaya 
schools three-language formula should be 
adopted as the medium of instruction. The 
present system of examination should be 
stopped. I would request that the system 
wbich bas been introduced in tbe Inter-
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national Centre of Education at Pondicherry 
be introduced everywhere. 1 have no time: 
otherwise, I would have elaborated the 
system prevalaing there. 

Some of the hon. Mem bers from the 
opposi tion are ask ing as to why the system 
is going to be implemented within a short 
period of 8 months of public debate. ThIS 
shows the eagerness of the Government to 
implement all progres~ive measures as early 
as possible. This shows the political will 
and determination of mind of the Govern-
ment to implement it as earl, as possible. 

Compulsory physical education and NeC 
should be introduced from the secondary 
school stage to college stage. More 
remuneration should be provided to the 
Instructors in Don-formal schools and also 
for adult education. 

This is a very costly education. For 
this I would suggest that all the 
citizells of this independent country from 
the afe of 18 to 50 ~hould ba\e voluntary 
labour for one day in a year for successful 
implementation of th's sl.:hemc or in lieu of 
tbat, a minimum wage of one day shoul d be 
contributed to fulfil tbe ambition of thIs 
new education policy. 

With these words, I conclude. 

SYED SHAHABUDDlll (KishanganJ) : 
Mr. Chairman, Sir I thank you very much. 
I shall be absolutely bJ ief and to tbe point 
•••••. (Interruption). 

MR. CHAIRMAN: You try to 
conclude within three minutes. 

SYED SHAHABUDDIN 
to do tbat. 

I will try 

Madam, tbe educational pyramid today 
is standing on its head and I would like to 
plead with tbe hon. MlDister to reverse it. 
I would also like to state that tbe national 
consensus today is fur universahsation of 
education, at least up to the secondary stage, 
and a&ainst any element of elitisation in tbe 
education proceas. For this, the nation 
PlUit have a clear tarlet that we sball have 

by a certain date-let it be the year 2000 
A.D. if we cannot manage i. earher, but tet 
us stick to that target- compulsory primary 
education for every child in the country 
and that every adult living in our country 
at that point of time shaH be within the 
orbit of litaracy. For this it is essential 
tbat there should be a reallocation of 
national Iesources. TherefOJ e, at least ten 
per cent of the natlcnal budget at the 
Central level and 30 per cent of the budget 
at the State level rrlust be allocated for 
education. 

Tt-Ie paper speaks about comparable 
qualit)' of education. This can be a 
misnomer. ThIS c~n e,en be a fraud on 
the people of India. Comparable cannot 
mean unifcrm, cannot mean equal. I would, 
therefore, lIke to p1ead with the hone 
Minister tbat we must plomise to oue people 
that every child in our country !thall receive 
education of uniform and equal quality. 

As far as the medium of instruction is 
concerned, I \\ould like to emphasise that 
at the primcuy and the secondary level, the 
medium of instruction must be the mother-
tongue and enough teachers must be trained 
for these levt:ls to teach through the 
languages of these groups, that is to say, 
jncludln~ the minority languages that may 
be prevalent in a particular area. A lot of 
distorli')D has crept into the Implementation 
of the three-language formula. The first 
language must be the mother-tongue, tbe 
second language can be the regional language 
for those whose mother-tongue is other 
than the regional language and for other 
children it can be any other Modern 
Indian language, and the third language 
cao be eitber English or tbe national language 
or an, other Modern Indian Language. 
But this needs to be reasserted and defined 
with clarity. I find that the paragraph 
relating to minorit) -pa,ragraph 4.7 - is 
very in-adequate and I ",ould hke it to be 
strengthened, and I would like to say that 
educational institutions, in (he spirit of the 
instructions is~ued by the late Prime Minister 
Mrs. Indira Gandhi, should be established 
in areas of minoTlty concentration. They 
are backward educationally and tbe only 
way to bring them up is to lay down a 
national norm that for a certain QU,WlulQ 

of population. we sball have one primM")' 
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school Cf we shall have one secondary 
school or we shall have a college and tbat 
must be estabhsh~d in aU the areas of our 
country without Jny exception. 

Also we need to look into the school 
culture t the ethos of the school so that it 
represents the composite culture of our 
country, it represents truly our national 
identity which is a contribution of all the 
religions of all th:! languages and the cu1tures 
that have come into India from tilT'e to 
time. In this regard, I would like to stress 
particularly the role of the history textbooks 
and the textb~oks of literature of all 
languages ar.d the textbooks pertaining to 
social studies. The textbooks of these three 
subjects pe~d to be scrutinised wIth great 
care to sec that ihey contain mateIial which 
would really lead to the evolution of Indian 
personality, to the evolution of a truly 
secular personality. to tbe ev01ution of an 
Indian mind. 

The p3per in many places speaks about 
informal CduCd!ion. Yes, by all means, 
let us ha\>e informal education, but only as 
a transient measure, rot as a substitute for 
formal e~}ucation. Otherwise, we shall 
again divide this country into two parts. I 
Y10uld like to plead that the poor families 
must be subsidised in order to compensate 
them for the earnings of the children so 
tbat tbe drvp·out rates can be reduced. 

And I finally, Madam, I would plead 
very strongly WIth the bon. Minister: Let 
us take tbe bull by the horn. This country 
shall not be divided into two nations; this 
country 5hall not be divided into two 
cultures. We should abolish Public Schools. 
And, abcut the :Navodaya Schools which 
}OU are cODtemplatmg, all sections of scciety 
should have equal access to tbem without 
any dlscnmination Vvhatsoever. Then alone 
we shall fight the scourge of elitism which 
is destro), ing our social character and 
introducing inequalities in our society and 
disparities between classes of people. If 
we want to create an India in which all 
cbildren shall have access to good education, 
to tbe resources of mind and the resources 
of culture, to human ~triIage, then, let us 
do away with this elitism which is inherent 
10 the preseot concept of tbis Navoda),. 
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School System. If you are going to have 
only one school in each district, who will 
go tbere, Mr Minister? That is what I 
want to knew. Thank you. 

( Tralls/ation] 

SHi\.I DILEEP SINGH BHURIA 
(Jhabua): Madam Chairman, I congratulate 
Mr. Prime Minister for the discussion on the 
education policy for tbe first time after 38 
year of independence. I am confident tbat 
this New Education Policy will be more 
beneficial and the credit for it goes to our 
hone Education Minis1er, Shri Narasimha 
Rao. I would like to say something about 
the tribals and especially of my district 
Jhabua. The total population there is 7 
lakhs and 98 thousand and 91 per cent of it 
is rural population Adivasis and Harijans 
Constitute eighty seven per cent of the popu-
lation. The education percentage is only 10 
and after 38 years of indept;ndence only 3 
per cent are educated. No\\ I want to say 
to the Hon. Minister that there can be no 
develorrnent unless a special education 
scheme is chalked out for the Adivasi areas. 
1 have got the figures of many Adivasi 
districts but I do not want to go into those 
figures. Tb ey are still cut off from tbe 
malDstreem. If yoU want to educate them, 
) ou wiH have to open ashram type schools 
in every village panchayat. 1 hese should be 
residential type of schools. SOme incentive 
will have to be gIven to theiI parents because 
they are poor people and cannot educate 
their children. Tbey will respond only when 
they are given some he]p. After indepen-
dence, 90 per cent people do not know 
English and only 10 per cent people were 
trained to run the adminbtration and enjoy 
tbe privileges. I want to tell the hone 
Minister that the publ1c and tte private 
schools in our countl y tUfn out such persons 
who hold tbe rems of office and exploit the 
people. If you waDt to integrate the 
country, then you will tave to make educa-
tion a union subject and it will have to be 
nationalised. The present education system 
has encouraged regionalism and linguistic 
chauvinism. 1 bese trends can prove to be 
very dangerous for the country. I want to 
tell the Education Minister that the present 
system of education makes the poor poorer 
and the rich richer. You will have to 
abolish this system. We bave to for mulat. 
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the education system according to our needs. 
We shall have to bring diversity in unity. 
We shall have to encourage the feeling that 
we are proud of being an Indian. Pt. 
lawahar Lal Nehru and Shrimati Indira 
Gandhi had also criticised that the infor-
mation about our plans did not reach the 
vH1ages. The basic reason behind it is the 
system of education. I would request the 
Education Minister to bring radical changes 
in it because India can be strong only when 
the foundation is strong. 

If our education policy is weak, it can 
lead to problems in future. I thank the 
hon. Minister for the New Education Policy 
but more changes are needed to be made. 
With these words, I support this education 
policy and thank you also. 

SHRI M. L. JHIKRAM (Mandla) : 
Madam Chairman. there had been extensive 
discussion on the education policy. This 
subject is so important that it can be 
discussed for months together. I want to 
draw your attention to some suggestions. 
In fact the development of man and a nation 
depends on the education. Teacher is the 
pivot of education. The quality of education 
is directly linked with the teacher. When 
we build a house, we look for a skilled 
ma~on, for forest work a person trained in 
forestry is employed and for tbe post of 
'patwari' we take a trained person in that 
field. But it is a matter of great regret and 
surprise tbat no training is given to the 
people who are supposed to build t ~~ nation. 
It is possible that in the past tralOmg was 
imparted but at present no training is given. 
The Governm ent and the public are respon-
sible for it. Now from where to get 
teachers? When interviews are held, such 
candidates appear who have no knowledge 
of the subject and they become teachers. 
They occupy the sacred sea~ of 'Guru' t~c 
dignity of which has been depIcted by Kahlr 
in tbe following words :-

Guru Gobind Dono Khade Kake La,u" Pa~. 
Baltharl va guru kt listie Goblnd Dlo IMllaye. 

Ordinary persons occupy this important 
osition 3nd educate the tiny tots who are 

~be future nation builders. They are to 
become leaders and scientil!lts but their 
... cbon are ordinary persons who arc to 

tally unaware of their responsibilities. How 
can we make any progress and to what 
extent? Whatever good policy Government 
may frame and may equip the school wtth 
all the facilities yet if the teacher is Dot 
trained and does not have any grip over his 
subjects, then ",hat wou1d be teach. I 
request you to hold written tests for the 
recruitment of prirrary school teachers to 
find out if he know a 11 the sllbjects and after 
the examination he must be trair.ed. He 
should know the child psychology. How 
many people know about child psychology 
and this education system? They know 
nothing and Yd they are appointed teachers. 
The results are before us in the ~hape of 
fallen standard cf education. The only 
reason for it is that the teachers are not 
competent. 1 would draw your attention to 
the fact that recruitment of teachers should 
be very strict so that dedicated and 
competent teachers are appointed. 

For example, howsoever good the vehicle 
may be, but if the driver is not trained he 
would not be able to d rive and would meet 
with an accident. The same is the case of 
our teachers. They are not trained. So 
my only request is that serious attention 
should be paid to the training and selection 
of teachers. 

The second thing I would like to say is 
that the fee charges in private schools are 
high and these should be lowered. And 
there should be provision for pension and 
gratuity for the teachers of private institutes. 
I express my sincere thanks for the time 
granted. 

[EnzI16h] 

PROF. SAIFUDDIN SOZ (Baramulla) : 
Madam Chairman, I have no desire to speak 
on this motion excert that I want to simply 
pose a question. I felt one with Mr. 
Shahabuddin on many points. Universali-
aation-Yes and on many other points. 

This is a document 01 great assertions 
In Kothari's time when they were formula: 
ting the recommendations there was a great 
urge for the people who wanted to make 
recommendations. In the post-Kothari 
period, several documents appeared and , 



63 ks. r •• Drall National MAY 8, 1986 Polley 011 Ed"cation 64 

(Prof. Saifuddin Soz] 
felt convinced that the entire phraseology has 
been copied ard these assertions are not 
accomranied by the necessary urge. But I 
wish the Minister well. He has organised ... 
,0 ([ntenuplicn,) You want me to speak in 
Hindi. 

[Translation] 

When you are insisting, I shaH .peak in 
Hindustani. 

SHRI SULTAN SALAHUDDIN 
OWAISI (Hyderabad): No, Hindustani is 
no language. You please speak in Urdu. 

[EnglISh] 

MR. CHAIRMA~I: No interference 
please. 

[Translation] 

PROF. SAIFUDDIN SOZ: Madam, I 
want to lay that I have a keen desire that 
the entire system of EducatIon in India 
should be overhauled and Shri Narasimha 
Rao also expresses the same thing. I have 
all respect for Shri Gandhi's intentIons. 
When I want through the document, I found 
that it lays claim to certain thinas but 
without any logic. I do not have much 
time. But as already mentioned, I want to 
raise a few questions. Besides, I offer my 
good wishes to Shri Na~aSlm?a Rao. as he is 
responsible for education In India. Our 
greatest problem is that no importance is 
attached to education. It is evident from 
the attendance in the House and if I raise 
the question of quorum, it wi 1 lead to 
embarassment because once earlier also the 
House was adjourned because of me. If I 
raise the question of quorum, the people 
sitting in the Central Hall would rush here 
and quorum would of course, be there. 
But out of SSO Members not even 50 
members are present at a time when the 
fate of the country is being decided. Shri 
Sunil Dutt bas been kind to raise his voice, 
which is very effective, to extend the time 
for discussion by one bour. When I 
visited the U.S.A. and the European 
GOuntries, I fOQ11d that fun attcntion WII 

given to child education there. When they 
do not want a chlld. no child is born but if a 
cbild is born, all the nect'ssar), arrangements 
are made in advance, regarding its bringing 
up and education. This spirit is not found 
in India and tbe people here do not give 
that much attention towards chiJd education. 

Much has been said about the moderni-
sation of the Child-education and making 
tbem good citizens of the country. But in 
fact there are no proper faci1ities for 
education at any place. There is a mention 
of women education in the document but 
tbere are no concrete proposals in this 
regard. You have also made broad 
education programme for adult education 
but that too is not clear. I would have 
supported you had you formulated a women 
literacy programme and mentioned about 
functional literacy. You also talk of 90% 
habitations and opening of schools at every 
km. but have you ever tried to enquire 
about the facilities available there. 97% 
of the children go to schools but what are 
the conditions there. Some schools do 
not have blackboards and others do not 
have mats to sit on and as Shri Janga 
Reddy was telling some schools even did 
not have bui1dings. Shri Syed Shahabuddin 
has suggested that the Public schools should 
be abolished but a bill is already Iyinl 
pending before the House in this regard. 
It was placed in 'B' Category and so far al 
B.A.C. is concerned. 

(EngIl3h] 

It should go on the record of the Parlia-
ment because I did not go before the BAC. 
So my proposal is that you should abolish 
the private and the public schools in India. 
Bee ause you speak of democratisation of 
education, we want the public schools to be 
abolished. 

Then you talk of democracy in education. 
Since 1 said that I ha d no intention to speak 
on this, I will pose question and hone Mr. 
Narasimba Rao must answer it. I have no 
vested interests in education. My question 
is thil. The Ministry has succeeded in only 
one thing. That is, organlslDl lome 
!eminars. You said that the debate took 
place at the all India level. I differ with 
you. This is was not a debate. Where is 
tbe question of debatc 1 You orpnilcd ODe 
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successful seminar. I do Dot remember. 
Many seminars I attended. The Minister 
needs to be congratulated for orlanilinl 
lucb seminars. My question is : would the 
Minister now when he speaks-because I 
have come only for this, and tha t is to hear 
tbe Minister's reply and that has been my 
aim yesterday and to-day also-kindly let me 
and otbers know what are tbe recommen-
dations of these leminars which you havo 
successfully organised, and which you bavo 
incorporated in this document. As far as 
myself, I do not find the reflection of any 
major recommendation, not to speak of the 
detailed recommendations. The only hope 
tbat is there is-the bon. Minister should 
kindly heed-and there is only one hope and 
I wish him well so far as implementation is 
concerned. There is only one hope and 
tbat hope is this. They must care to lilten 
to the expert advice in the country. So rar 
I am convinced that this (:ocument reflects 
no major recommendations formulated at 
tbese seminars. 

(Tranl/ation] 

.SHRI G .S. BASAVARAJU (Tumkur): 
Madam Chairman, for more tban ten bours 
we have discussed tbe New Education Policy 
and I am very glad to support it. Even 
after 38 years of Independence we have not 
achieved good progress in the field of 
education. In our present educational system 
certain sections especially the poor and the 
down trodden bave been completely neglected. 
Therefore our Prime Minister Sbri Rljiv 
Gandbi and tbe hon. Education Minister 
have come forward with this new education 
policy. The document has commendable 
objective and tberefore I appreciate and 
lupport it. 

It is high time for our educational system 
to lay Ireater emphasis on moral and 
spiritual aspects I do not mind even if 
lubjects like history and science are ne&lected 
to some extfnt. But moral education must 
be an integral part of the curriculum of the 
new policy. Great pbilosphers, saints like 
Ramakrishna Parama Bansa, SW3.my 
Vivekananda. Bh" tti Bhandari Besavanna, 
Shankarachary. etc. and their life histrici 

.The speech was originally delivered in 
Kannad •• 

should find a prominent place in the cuni-
culum of the new education policy. Their 
contribution to the natioo and tho world 
should be explaioed to the Itudents in 
educational institutionl. 

In the new policy the primary education 
is of five years duration. Out of this Period 
at least balf should be devoted to teach unity. 
integration and cultural heritage of our 
country. Total duration of school education 
is of 10 years duration i. e. 5 +3 + 2. In 
rural areas the students find it very difficult 
to continue their studies after biah school. 
Therefore duration of study in to bigb school 
should have been for three years to 
encourage poor students to study in tbe 
remoe villales. 

About 70% of the people of country Uye 
in the villeges, whose main occupation is 
a&riculture. Agriculture is the backbone of 
our country's economy. Therefore. children 
of agriculturists should receive proper and 
useful education. Tbey IhouJd be taupt 
and trained in technial education. They 
should be guided to know how to repair 
a&ricultural implements. In the primary 
school the principles of Mahatama Gandhi's 
basic education must be taught. In aU the 
educational institutions there should be 
reservation for to wards of tbe agriculturilts. 
An agriculturists' son may not aet the ome 
educational facilities as the Ion of an lAS 
officer. Hence reservation for to rural 
chi ldren must be ensured. 

I urge upon the hOD. Minister to appoint 
only lady teachers in primary schools. Male 
teachen cannot do justice in teacbin, 
primary school children. On tbe other band 
female teachers bave the required capacity 
and dosire to teach tbe'! primary classes. 
They have more devotion and dedication in 
addition to love for the children. 

Another important aspect is to appoint 
tbe suitable candidatts as teachers. Penons 
witb bigh inteIligent quotent, and efficiency 
should be selected to carryon noble 
profession. Tho prescnt trend is that those 
wbo are rejected in all other fields take up 
to teaching. This is more desirable treod 
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because the future of our nation lies in the 
class rooms. Caste should not be the basis 
for selection of teachers. 

Many students of today do not know 
who was Mahatma Gandhi and some of 
them say that late Smt. Indira Gandhi was 
the daughter of Mahatma Gandhi. They 
do not know about Subhas Chandra Bose 
and the histroy of our freedom struggle. In 
some institutions regionalism, casteism and 
regid religious mentality have cropped up. 

Therefore selection of teachers must be 
good. Quality or teachers should improve. 
Such n responsibility is on the shoulders of 
our hone Minister I hope that he will do 
his best to give a new and progressive 
educational system of our country. 

Madam, I tbank you for giving a cbance 
to express my views and with these words I 
conclude my speech. 

SHRI P. NAMGYAL (Ladakh): 
Madam Chairman, the New Education Policy 
will benefit the remote backward arers 
because it has the blessings of the hone Prime 
Minster and hone Minister has also made a 
lot of efforts in preparing the document. 
The solution to our problems is envisaged in 
this document. I congratulate you for it. 

It envisages .etting up of schools at every 
km. for 90% population. But it appli~s to 
plains only. The distance is more in cases 
of remote, backward or hill areas. This is 
according to national average only. But 
tba t is not our problem as we have reached 
a @tage where we have a school in areas 
wbere there are only 10 or 12 scbool going 
children. But there are small hamlets which 
have only one or two or three families and 
it is not possible for the Government to 
or-en schools in such villages. 

You have a programme of Navodaya 
Scbools, in which good children of other 
schools would be admitted. But there are 
district bead-quarter. and difficult areas 
where hamlets comprising 2 to 3 families are 
located at a distance of 50 to 100 kilometres 
from each othor and DO scbools are available 

there. Government should bear all the 
expenses for education or in respect of such 
chHdren. There the people are very poor i 
they hardly get a square meal. 

For such children, upto the age of 14 
there should be residential schools in district 
headquarters, which has also been mentioned 
in this Policy. 

You are allowing me only three minutes 
to speak on the document which you have 
prepared with great effort I feel, by doing 
this, you are not doing justice with this 
document. 

I shall suggest that all the private schools 
should be nationalised and converted into 
Navodaya scbo ,Is. This has also been 
~uggested ty my c( lIeagues. Because only 
the children of the rich and the influential 
people cao go to tflese private institutions. 
Tbe children of poor cannot get admission 
in these schools. Therefore, I would sUllest 
that these schools should be nationslised. 
Everybody should be given an equal opport-
unity to have education. 

The document, which has been pres.nted 
should also be implemented propaly. You 
should iS5ue directives to the State Govern-
ments in this regard and must monitor its 
implementation from tim~ to time. 

It is stated in your document that the 
schools in remote areas will have two 
teachers instead of one. We have been 
demanding it for a long time Beside •• you 
should also make a Cadre for them. You 
should plovide better grades to tbe teachers 
who are posted in such areas so that they 
do not face any frustation. Actually what 
happens is that the teachers just go to the 
classes but do not teach t be students pro-
per]y. In order to remove their frustatioD, 
you should enhance their scales of pay and 
introduce efficiency bar and prescribe quali-
fication so that good teachers go to remote 
areas and tbe children of these areas could 
get lood education. 

Education through T.V .• is a welcome 
step. It is not possible to instal T.V. sets 
everywhere in remoto areas. You should 
provido a special satellite antenna and a 
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T.V. set running with solar energy in every, 
village, which could be dir~ctly linked to 
Delhi. Only after this arrangement, can the 
people of tribal areas understand the vastness 
of India. When somebody tells them that 
earth is round tbey just laugh at it. They 
think tha! ear~ h is flat. 

In the end, I would 1 ike to say that the 
proper implementation of this document is 
very important. This is a very Jlood docu-
ment, for which I congratulate han. Prime 
Minister and the Minister of Human 
Resources. 

[Englishi 

SHRI SARA. T DEB (Kendrapara): 
Madam, After going through the National 
Education Policy Paper, I am reminded of 
the phrase "if wishes were the horses, then 
beggars would ride". Because I cannot 
understand what is the sense tbat this 
policy bas when this country is being ruled 
by one party right from the beginning till 
now. 

Why I say this is because they have 
mentioned that fOJ the implementation of 
this policy, there will be a lot of reqirement 
of funds. I still have doubt, as some of 
tbe HOD. Members froro the Treasury 
Benches also have said, \vhde welcoming 
this, that th~rc is always a proviso "if this 
is implem\':nted". 

I want to bring it to your notice that 
they have referred to the policy of l' 68 
where it was said that o.lS ~oon as possible, 
the funds sbouid beraised to 6%. But 
after a large of 17 ye::.rs, this Government 
could not reach th~ target of 6%. Tben, 
Sir, what they are talking of the new 
education policy h,""'w are we going to 
accept tbat wh~n the Government did not 
earlier implement it. 

Secondiy I want to bring to your notice 
that till now education is being treated as a 
non-plan scheme in the Sta teo When there 
is a directive from the Finance Department 
to cut down the expenditure on the non-plan 
side how they propose to include until and 
uoless it is included in the plan sector 1 

How they will implement it! So, they 
themselves are contradicting. First when 
this Government came into power they 
said they are against capitation fees but 
here as far as resource mobilisation is 
concerned they say that we will raise it 
through donations and other charitable 
institutions to manage tbe institute. I 
cannot understand it. Tbose who were 
speaking against public schools should know 
that almost all the public schools in this 
country are run through donations and 
charitable institutions. Again you are 
doing the same thing. On the one hand 
you are sa.ying that capitation fees should 
be abolished whereas on the other hand you 
say in order to put up such institutions you 
raise the donations through individuals and 
charitable institutions. I would like to 
remind my hon. friend, Mr. Sunil Dutt that 
while he was speaking yesterday he was 
referring to Gandhian principles. 
He forgot that the basic principle 
Gandhiji preached was: Do what you say. 
But while speaking he was referring a lot to 
the rural areas whereas he admitted that he 
got his son admitted to St. Lawrence 
School. ••.•..•.. 

13.47 brs. 

[MR. DEPUTY SPEAKER In tht Chair) 

SHRI SUNIL DUTT: Sir, Jet me 
correct. I compared my own education to 
the education of my SOD. I do not tell 
lies but thcle are peopie in the Opposition 
who never mention where their sons were 
studying and here tbey talk about schools 
for the poor people. I want to know 
where their sons are studying? I admit it 
that I come from a village. I stUdl~d in a 
~mall school in a village but I could afford 
my son over there. (Interruptions) I am a 
nationalist. I do not talk about religion. 

SYED SHAHABUDDIN: I do not 
want to reply to this·· He called me all 
sort. of things yesterday. I was not present 
here. He is a new Member. He does not 
know tbe courtesy to be shown to other 
Members. (Interruplio.J 

•• 
**EXPUDloG as ordered by the Chair. 
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MR. DEPUTY ·SPEAKER: Nothing 
will go on record. Mr. Sbababuddin, if 
you go on shouting I will name you. 

(In lerrup lions )** 

MR. DEPUTY ·SPEAKER: Nothing 
will go on record. Please take your seats. 

( InterruptionS)·· 

SOMB HON. MEMBERS: He must 
withdraw. 

SHRI SUNIL DUTT: It is unparlia-
mentary. 

MR. DEPUTY -SPEAKER : If there is 
lomething unparliamentary I wi)) cApunge it. 
Please listen to me first. 

(/nterruptionl) 

SHRI SUNIL DUTT: Sir, I take a 
very strong objection to what he has said. 
(lntlrruption ) 

MR. DEPUTY-SPEAKER: You please 
take your seat first. What is the use of 
shouting at eacb other like this. 

(Interruptions) 

MR. DEPUTY -SPEAKER: Please take 
your seat first. 

SHRI SUNIL DUTT: Mr. Deputy-
Speaker. he has to withdraw his words 
uttered by him in this august House against 
me. (In/~rruptions) It is a shame. 

MR. DEPUTY· SPEAKER : You please 
take your seat. The hone Minister is on 
his legs. He win explain the pOlition. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OHULAM NAVI AZAD): 
Mr. Deputy-Speaker, Sir. since the word 
uttered by him is an unparliamentary word-
it is most unfortunate and unbecominl on tbe 
part of the Member of Parliament on tho 

.·Not recorded. 

other side-I would request through you. 
Sir, that the hone Member should withdraw 
his words and apologise t~ this House. 

SYED SHAHABUDDIN: I am 
prepared to witbdraw what I have said today 
provided whatever tbe hone Member laid 
yesterday is also withdrawn by him. He 
attacked me in my absence. (Interruptions) 
Whatever I have said today now will remain 
OD record. I stand by what I said and he 
bas no business to attack me in the manner 
be did yesterday. (Interruptions) 

SHRI SUNIL DUTT : What all I said 
yesterday In Parliament is on record. 
(Interruptions ). 

DR. O. S. RAJHANS (Jhanjharpur): 
Today he has said ** and he must withdraw 
that word. 

SHRI GHULAM NABI AZAD: Sir, 
be should withdraw that word. 

PROF. MADHU DANDAVATB 
(Rajapur): Sir, I think his greuse is 
justified. Sir, we would not likc any 
Member of this House to be described in 
any manner which is unparliamentary and 
defamatory. At this stage I do not want to 
justify it and I would like to assure you that 
such words which will be unparliamentary 
wi)) be withdrawn. There will actually be DO 
difficulty. Try to understand the background 
wby it bas happened. Sometimes Members 
make remarks under pro,ocation. Yesterday 
for instance, without any malaise or any 
intention, hone Member, Mr Sunil Dutt, 
while speaking in this House made a 
reference to the hon. Member, Syed 
Shahabuddin. There was a reference that 
be said tbat I am a Muslim and I will live 
as a Muslim. Sir, I have careful1y gone 
through the proceedings. In the past, the 
tallest man in this country like Maulana 
Abu} Kalam Azad and Dr. Zakir Hussain 
said in this very platform and elsewhere "I 
am proud to be a Muslim and I shall die 
as Muslim". Those men always believ.d 
that there was no contlict in beiDI a devout 
Muslim and a devout Indian and there iI 
DO conflict between the two. Dr. Zltir 

··Expunpd as ordered by llao Chlir. 
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Husjain referred to it so many times. In 
one of the functions in Yusuf Ali Centre, he 
said" as a devout Muslim, I would like to 
say that I don't find any conflict between 
I being an Indian and I being a devout 
Muslim". Mahatma Gandhi once said 
"If I had not found the Heavens in 
Hinduism, I would have committed suicide". 
But then he said UBetween my Hinduism 
and my Indianhood, there is no conflict". 
Unfortunately, out of the hone Member's 
utterances, some misunderstanding is there. 
I would only request you that you should go 
through those proceedings of yesterday 
and if there is anything that may caste 
aspersions on Syed Shababuddin, that 
sbould be removed after exam in iDg and you 
can call Mr. Sunil Dutt in your chamber 
and explain tbe position. At the same 
time, I would also request Syed Shahabuddin 
that since everything has arisen out of 
those remarks, though he is a Member of 
my party. I shall request him that there is 
no harm-if any word bas been used, that 
will not fit in with the dignity and decorum 
of this House-there is absolutely nothing 
wrong in withdrawing that word. 

(1 nterruptions) 

MR. DEPUTY -SPEAKER It is 
regarding the word only; the other things 
I win go through. 

SYED SHAHABUDDIN Without 
any malaise, I have already explained my 
position. He attacked my educational 
background, he attacked my being a Member 
of Parliament, he a:tacked my profession 
and my religion. 

MR. DEPUTY .. SPEAKER: I do not 
want aU that discussion. Please take your 
seat. Listen to me what I am saying ..••••..• 
(Inl."uptioll' ). 

SHRI SUNIL DU1T : I can guarantee 
this man is telling a *. He has taken an 
oath bere •..•... (Interrupti()ns). 

PROF. MADHU DANDAVATE: 
Th:ouah you, I will appeal to hone Member. 
Shri Sunil Dutt, let the matter be left then 
and there. He has said it and as far a. 
tbe record is concerned, you would 80 
t luouah it. • .......• (l",e,,,,,,lo,,,) 

SHRI SUNIL DUTT: It is not fOI 
you or for your party, but for that Member 
to withdraw. How can he call a Member 
of this august House here as·* How can 
be can him ** 

PROF. MADHU DANDAVATE: 
Those words should be expunged. I am 
myself demanding. But tbe other record 
also win be gone through ....... (Interrup, ion,) 

MR. DEPUTY .. SPEAKER: Listen to 
me. Take your seats. I want to say 
something about it. 

Expunging is no probl~m and I can 
expunge whatever is unparliamentary. But 
the point is that they are requesting the 
hon. Member to withdraw tbose words which 
are unparliamentary. Shri Sunil Dutt 
raised certain matters. It is there. I will 
go through the record. If there is any-
thing objectionable, I will expunae. 

PROF. MADHU DANDAVATE: 
That is all he is demanding. 

MR. DEPUTY .. SPEAKER: That I 
will do ...... .. (Interruption,) 

DR. G. S. RAJHANS: He has used 
certain unparliamentary words against an 
hOD. Member. Will you kindly allow me 
also to use certain unparliamentary words 
and tben you expunge them1 •••. (lnterruptiotl') 

SHRI SUNIL DUTT: He has used 
unparliamentary words for me. He bas 
insulted me in this august House •••••••• 
(InterluptiOIlJ). 

MR. DEPUTY ·SPEAKER : I request 
all the bon. Members tbat when they are 
speaking on the subject, they should try to 
avoid this kind of reference personally. 
Secondly, whatever has happened, I will go 
tbrouah tbe complete procee<iinls. If 
there is anythina objectionable, I will 
expunge. Secondly, Shri Shahabuddin in 
his emotions has used certain words aaainst 
tbe other Member ; that i. not nice. There-
fore, it is my penonal request to him to 
withdraw those wordl. 

··Expunao4 as ordered by the Chair. 
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PROF. MADHU DANDAVATB : 

A8 far as the religion is concerned, the 
sentiments are very important. For instance, 
if one says "I am proud to be a Muslim 
and I shan live as a Muslim" and if anyone 
makes any light com men t on that and if 
that is posed as something contradictory to 
one being an Indian, it would be considered 
a areater insult. I, therefore, request you 
to kindly go through all that. 

MR. DEPUTY -SPEAKER : I will do 
that. The difficulty is about the word used 
by the bon. Member • •..•... ([ntcrrup.;on') 

SHRI SUNIL DUTT: I never used 
any unparliamentary words against bim •••••• 
(Inrerruptions). 

PROF. SAIFUDDIN SOZ: We agree 
with Prof. Dandavate. 

DR. G. S. RAJHANS : He has abused 
Sbri Sunil Dutt. He should withdraw bis 
words. 

[TranI/at/on] 

PROF. SAIFUDDIN SOZ 
admit it. 

14 bra. 

[English} 

(Interruptions) 

PROF. MADHU DANDAVATE 
Shri Sunil Dutt has said this thing Yesterday. 
I may read out to you : 

"When the Muslim Personal Law was 
discussed one of the most honoured 
members of Parliament Sbri Syed 
Sbahabuddin said, I am a Muslim, I 
will live in this country as a Muslim.' 
How can an hone Member of this 
Parliament say like this." 

Is there anything wrong in what Sliri 
Sbababuddin said? 

('III,rl'lll'tIOlll ) 

What is the conflict between being a 
Muslim and allo an India.? Is tbil 
unparJiam60tary 1 

( Inllrruption,) 

Please listen to me. I am only quotiDI 
from what you have said. Please listeD to 
me: 

"How can an hOD. member of this 
Parliament say like this? He may be 
a Muslim and be must Jive as an Indian. 
He was in Foreign Service. Is this the 
way how he was representing our 
country? Is this the education tbat he 
has got in this country? Is this how 
he takes the country to the 21St Century? 
Our Prime MinilO;ter with all his vision, 
has made this policy on paper for it to 
come to reality. But if people like my 
han. friend are there 'n this country and 
Parliament, tben this will not become a 
reality ••• It 

If I say that I wi)) Jive in this country 
as a Muslim, there is nothing wrong. Many 
stalwarts in this country have said that there 
is no cenflict in heing an Indian and a 
Muslim ••. flnterruptiOf,s) 

MR. DEPUTY .. SPEAKER: Their 
approach ia like tbat. But if a member 
gets emotional and uses such words in the 
Parliament .. tben it is not &ood. 

PROF. SAIFUDDIN SOZ: But can 
be use luch words as "Is this the education 
he has got" and all that ? 

SHRI SUNIL DUTT: Why should 
he call me a *. I have the rjaht to 
express. Did I call him •• 

PROF. MADHU DANDAVATE: 
When 1 am agreeing with you. why are you 
diff'erinl with me ? 

(InlerfUptionl) 

•• Expuopd as ordered by the Chair. 
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SHRI V. KISHORE CHANDRA S. 
DBO (Parvathipuram): Mr. Deputy 
Speaker Sir, objection bas been taken to 
certain words which have been used by hone 
member Syed Shahabuddin. Now as my 
bon. colleague Prof. Madhu Dandavate 
asked you to go through the record and 
remove those words. 

MR. DEPUTY-SPEAKER Which 
words? 

SURI V. KISHORE CHANDRA S. 
DEO: But what I would like to impress 
upon you is tbat when there is an affront or 
an assault on somebody's religious sentiments 
th"se words cannot be used, because it may 
burt his feelings. But what is more 
insulting IS when an assault is made on 
religion. In a secular state ••• (lnterruptlons). 

MR. DEPUTY-SPEAKER: lhat is 
aU riaht. He can oppose it. 

I am not saying that whatever be had 
laid is correct. 

(l,,,rruptlons) 

SHRI SUNIL DUTT: I call myself a 
Hindu but I am proud to live in this country 
as an Indian. 

( IntdlTuption,) 

perceptions about situations and problems. 
Sometimes one may have his own 
perceptions about persons. One may 
emphasis one part of it and the other ma, 
emphasise the other part of it. There I 
think the members on both sides have got 
the freedom to say. If A said somethio. 
which he tbought, he was free to say, on 
that there Ihould be no quarrel. The only 
point is that nothing should be said which 
is unparliamentary and which offends tho 
dignity of the House. You may see the 
record and omit that part of it. With tbat 
it should end. That is all. 

SHRI V. KISHORE CHANDRA S. 
DEO: Tbat is what we have said I 

AN HON. MEMBER: The word •• *, 
is tota lly unparliamentary and it should be 
expunged, Sir. That is all. 

MR. DEPUTY-SPEAKER: That was 
OVer. He has already withdrawn. Mr. 
Shahabuddin, you withdraw that word. It 
is withdrawn. PJease take your seats. I 
have told you that tbe word is withdrawn. 
The matter ends with that. Please sit down. 

(TrtJnslation) 

SHRI SULTAN SALAHUDDIN 
OWAISI: It does not relate to Sbri 
Shahabuddin only but it relates to tbe 
entire Muslim Community. 

SHRI V. KISHORE CHANDRA S. [En,lIJh] 
DEO: Why did these members vote for 
that Bill day before yesterday, if tbey are so 
qainst •..•. (Int~rruption!1) 

MR. DEPUTY-SPEAKER: Order 
please. The Minister is on his legs. Please 
listen to him. 

THE MINISTER OF PARLIAMENtARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT): I am sorry Sir that b~at is 
beinl lenera ted bere today, the last day of 
the Session. I would not like and nonl of 
us would like any heat to be generated. I 
would like to say tbat everybody is free, 
wbether he is a member on that side or a 
member on tb,s side. He has his own 

(Int~rrup'lo1l5 ) 

MR. DEPUTY-SPEAKER: No. Mr. 
Ansari is telling you. 

(Interruption,) 

SHRI GHULAM NABI AZAD: I am 
very sorry, you always try to politici .. 
everything. This is completely wrona. 

MR. DEPUTY-SPEAKER: Mr. Ansari 
is on bis legs. Please listen to him. 

*. Expunged .1 orderd by the Cbair. 
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SHRI OHULAM NABI AZAD: 
Don't try to po liticise everytbina. 

SHRI H. K. L. BHAGAT: Let me 
make it clear. We have the areatest respect 
for the Muslim community. for every 
Member of tho House. There is no 
aspenion cauled. We are not against the 
'Muslim community ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRCNMENT AND 
FOR.ESTS (SHRI Z. R. ANSARI): Sir, 
it is mOlt unfortunate that this matter is 
beina communatised. There is nothing 
communal in this. Sir, Prof. Dandavate 
had quoted some portions from the speach 
of Mr. Sunil Dutt, it is his personal view .. 
Views can differ. The answer to tbose 
views is equally forceful and he can have 
bis own views and he can express bis own 
views. But the main question is that in 
his speech, which he has just quoted, I do 
Dot find • single word which is unparlia-
mentary. 

PI.ase bear with me. Not a single word 
is unparliamentary. It is a matter of opinion. 
Whatever Shri Sunil Dutt bas said is a 
matter of opinion. He can very forcefully 
rebut that view, but not using such 
lanauaae which is totally unparliamentary. 

MR. DEPUTY.SPEAKER: He has 
already withdrawn it. 

SHRI Z. R. ANSARI: No, Sir •••••• 

(Int.rruptlons) 

MR. DEPUTY·SPEAKER : No, be has 
already withdrawn. 

saRI Z. R. ANSARI: Thererore, the 
lreatoess of a person lies not in insistinl 
somethinl which be has done wrODa, but the 
If_tness after all lies in accepting the 
mistake be has committed. So, I would 
requat Mr. Sbababuddin ••• 

(lnt,r""tlotrl) 

MR. DEPUTY -SPEAKER: He has 
already ·withdrawn it. The matter is settled. 

SYED SHAHABUDDIN: I bave Dot 
withdrawn it. I am prepared to face aoy 
consequence-before the bar of the House, 
before tbe bar of this country or before the 
bar of this nation. But I don't agree with 
Mr. Ansari that his words don't imply any 
insinuation or any implication or disparaging 
remarks. I stand by my honor and I stand 
by every word I said and I shall not with-
draw any word until Shri Sunil Dutt with-
draws whatever he- has said. If he withdraws 
his words, I shaH withdraw every word, I 
said .... 

(Int~rruplions) 

[Trans/at ion] 

SHRI SULTAN SALAH UDDIN 
OWAISI: I want to give my views about 
the education policy. 

( Int~'ruptlons) 

[English] 

MR. DEPUTY-SPEAKER: No. The 
matter is already settled. If anybody says 
anything about this matter, nothing will go 
on record. Please take your seat. You 
are wasting the time. The Minister will 
have to reply now. 

[Translation] 

SHRI SULTAN SALAH UDDIN 
OWAISI: Mr. Deputy Speaker, Sir. my 
name has called. but ... (Interrllptlons) 

MR. DEPUTY-SPEAKER: What can 
I do. You can seek clarifications. I will 
anow you afterwards. I will can you after-
wards. You are not listenina to me. Can't 
,OU understand what I am telling you ? 

SHRI SARAT DEB (Kendrapara): 
This is really not a National POlicy on 
EducatioQ. It looks liko tbe manifosto of 
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tbe Congress Party. It is ]useless and 
uDworkable. It has DO meaning at all. 
That i. what I want to say. 

MR. DEPUTY ·SPEAKER 
1l0D. Minister. 

(Tran"a lion] 

Now the 

SHRI SULTAN SALAHUDDIN 
OWAISI: Why am I being made a scapc-
loat? This is a strange situation. Please 
give me 2 minutes on)}. Th: quarrel is 
between Sbri Shababuddin and Sbri Sunil 
Dutt but I am being deprived of my chance 
to apeak. 

(If; terruptions) 

[Engli.fh] 

MR. DEPUTY ·SPEAKER : Take your 
.eats. The Minister is on his legs. All of 
you please take your seats. (lnt~rruptions) 
I will call you afterwards. Please sit down. 
I have been saying tbat I wi)) give an 
opportunity to you, (Interruptions) Let it 
be. 

I will call you, Mr. Owaisi. Take your 
leat first. 

Now the Minister will speak. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND OF 
BOMB AFFAIRS (SHRI P. V. 
NARASIMHA RAO): Mr. Deputy-
Speaker, Sir, A large number of Members 
have participated in this debate. The 
Dumber was eKpected because we knew all 
along that there was a very keen interest on 
education in this country inside Parliament, 
out.ide Parliament. at all levels; and this 
has been demonstrated by the national 
debate that has gone on for the last 7 8r 8 
months. 

So, 1 am Irateful to the Member. for"/ 
havinlliven there considered views. I have' 
tried to study the reactions of Members of 
Parliament, the Press, of other educationists, 
exports etc. 

Again, as anticipated, it bas been a 
subdued reaction. a sedate reaction, asfar 
as possible a dispassionate reaction; and 
maybe a matter-or-fact reaction. Again, I 
am gJad about this, because when we talk 
of implementatic1n, there are certaiD 
misgivings-- quite natura), because in our 
own earlier document caned the 'Challenge 
of Education', 80 many defects baa been 
pointed"Out. Generally, Government does 
not point out mistakes; but in tbis case it 
was done deliberately, because we wanted 
to draw out each and everyone in this 
country. aod know his view. 

Of course, sometimes there has been a 
tendency to agree with that document very 
readily, because that gives a handle to beat 
some-one with. But we don't mind. Even 
that is acceptable to the Government, 
becaule ultimately jf a teacher does not \ 
attend the school, it is not the Prime 
'MInIster of IndIa who is respon~ible. -orbe 
idea was to find out who IS responsible, --at 

·",bat level tbe responsibility JaYJ or Uis-: 
6fSliOuTd lie. 

So, tbat document placed ctrtain facts 
before the nation. It was for us for the 
nation to debate, to come to a conclusion, 
to the right cquclusions ; and I would like 
first to submit to the House that whatever 
opinions, whatever feedback we got from 
the field was not only documented in 14 
large volumes, analyzed. coUated ; and 
on tbe basis of tbose volumes, on 
tbe basis of that public feedback. 
the papers prepared by tbose who bad 
analysed· the feed back were made the basis 
for the formulaticn of tbe policy. Prof. 
Soz just pointed out tbat be does not find 
any reflection of any seminar in the 
document. 1 would like to inform bim that 
I can point out any number of items on 
which wbat is contained in the document is 
not only a reflection but a verbatim repro-
duction of what was recommended. I would 
not like to go into details because that 
would only take tbe time of the HOUle, 
but I would like to say in general that on 
all matters contained there bas been a feed 
back and there is no brain wave bere in the 
Ministry. Government has not interpolated 
anythina in the document \\-hich was not 
recommended or which was Dot 
reflected in tbe recommendations. NaturaUy, 
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IShri P.V. Narasimha Ilao) 
the recommendations were not all onesided : 
there was bound to be lome difference in 
the recommendations. In tbe seminara I 
attended in some of tbe semi~ars althouah 
I did not apeak at any seminar, I found 
there was coosiderable difference of opinioD. 
On a matters like education, you can never 
expect that there would be no dilference of 
opinion. But the document and the ideas 
contained therein have a unity about them. 
You have a vision of the future, you have 
some ideas to look at the future, tbe 
immediate future, the Jong distant future 
and create a VilioD in front of you and 
that is what has been placed in this 
document, incorporated in tbis document. 
So, 1 would like members to appreciate the 
fact that no document can bave everything 
that has been given to us as a feed back. 
We have taken only the essence. If there 
are any things that should have been said 
but have Dot been said, they could always 
come later and no one is claiming perfection 
in tbit document or comprehensiveness in 
tbe sense that it 'as everytbing in it and 
nothing is left out. 

I am prepared to concede that one 
section of people or tbe other or certain 
special kind of areas which could have 
been added in the document may have got 
left out, because if we start adding arcas 
and adding, sections, tbe list will be endlell. 
Even so, it bas come out durio! tbe debate 
dilt eaucationslly -ana SOCially backward 
clilRiliave not been pointedl! referred to. 
rwould like to say t1i8t can-be set right 
because that was alwa,. the idea and hal 
been brought in the document in a 
different context, in a different wa" in 
differtnt pbraseolOlY, yet if this phraseology 
is to be substituted or re-inforced anywhere 
in the document, it could be done in the 
liaht of lugaettions. We could add the 
hill areas for inttance ; we could add desert 
areas • we could add islands for inataace, , . 
because they have certain special problems. 
So, in the lame way, eclucatiosally aDd 
socially backward cIaueI could also be 
more pointedly brouabt into it. W. will 
lee while finalising the tat of the document. 
we can certainl), loot into tIIOII t .... 

There Is also • kind of scepticism some-
times mixed witb certain expectancy. We 
qree that tbi.. in all humiJity, bas to be 
accepted. Tbere bave been lapses. Those 
lapses should Dot be repeated. But when 
it sa'l, anyone says that tbere fs Dothinl 
new in tbil. well, that is perhaps tantamount 
to criticilm which is totany uniformed. Of 
course, criticism il no substitute for nadinl 
the papers. 

So, I hay, notbing more to say tbaD 
that. Because. if you read through, and if 
,ou compare it with the Jast 1968 policy, 
you will find that there il nothing which 
hal been said here which is a mere repeti-
tion of 1968, except the language policy. 
That item been disposed of in a few 
sentences, because we thought that the 
language policy as formulated and adumb-
rated in the 1968 documen t was perfect in 
all respects and we bad nothinJ to add to 
it we thought 10 much about it, but came to 
tbe conclusion that tbe 1968 formulation 
was made arter a lot of deliberation and we 
have nothina to cbange in it, we have 
nothina to add and that is why we disposed 
of that question briefly and said that tbe 
1968 Janpage policy needs to be implemen-
ted, it will be implemented. That is tbe 
operative portion, ooly one half of asenteoce. 
All tbe otber items, I would lubmit, respect-
fuUy, have an element of novelty in tbem, 
somethiDI new something fresh. sometbing 
which has been thougbt of after tho 1968 
policy and those elements bave been 
incorporated. I would like to just montiOD. 
a few. 

Beforo I come to what is new, I would 
lite to sa, what is to be done next, because 
that aeemJ to be tbe crux of the whole 
thiDa. 

AI tbe Prime Minilter pointed to the 
Nation&l Development Council, aad as I 
have aIIo said on mauy oceationl, this it 
001,. policy, thi' will bave to be now 
traDIlated into a stratel' _!..Dd the plan 01 
ICtlOD iii" ttie line"" or implementation aDd 
tbe dctai1l wiD follow. 

Now, lOD1eooe ma, uk me : • Where 
is your atratee' Where i. Jour plan of 
_loa r WtB, I must say '-r wanted tbe 



poJicy to be first approved. How do I 
prepare a stratea, before finalisilll the 
policy 1" So, tbe policy, after 
finalisatioD, will be followed by strateliea 
and implementation proarammes, not only 
tbat. Tbere will be constant monitoriol. 
This is what did not bappen-unfortunately 
-in the case of tbe last policy. TIle 
policy itself said tbat there will be a review 
every five years. I am not aware of aDY 
review which can be really called a review 
proper, aod therefore, what could have beeD 
pointed out at the end of the first five year., 
was not pointed out aod what would have 
been corrected at tbe end of five years was 
not corrected, witb tbe relu)t that these 
tbings have accumulated for more tban 
seventeen years. That will not be the case 
DOW and no one need have any misliving 
on that because the National Development 
Council is goins to review tbis next year in 
1987. I would like to invite Members of 
Parliament, and] wanted to request the 
hon. Speaker to ba ve one discussion on 
Education Policy and its implementation 
every session. I would welcome tbat. 

PROF. N. G. RANGA (Guntar): 
Not every session, every year. 

SHRI P. V. NARASIMHA RAO: I 
would welcome that. We would Jike to tell 
you what all is being done. In tbe next 
session, for instance, we can live IS much 
as possibb of the implementation strategies. 
There is no difliculty about that, we are 
already thintina of these thinp, some have 
been formulated, lome are in the process 
or formulatio n, naturally we could not 
formulate them one hundred per cent 
because then, one would say that we just 
took Parliaments approval of the policy 
for granted. So. we have not done that 
We have kept certain things unsaid. We 
would, after approval or the policy, like to sa, and do them. So, this time at least it 
is aoing to be a .cries of actions, a aeries of 
Iteps and not just one abort policy beiDi 
approved and foraotten. 

Now. that does not mean that neI'JthiDI 
il going to be done overnight accordiq to 
What we say. Tbis is what we WaDt to 
uk IOU, limo IDd apiD. Now. wbJ dda 

",Ilq Oil UuCIIIlon 86 

did Dot happen in the put, if it did not 
happen. wbat are the leSSODS to be drawn 
from it' 

So, Thil ia a kind of pragmatic approach 
contineuous1y monitoriD" continuously 
reviewing, to improve the situation, and 
this i. loing to be our approach. 

The Central Advisory Board on Educa-
tion il loing to be the body which is charged 
with a very large amount of responsibility 
in the educational field hereafter. Now. 
that has a large number of Members 
including all the Education Ministers of 
States, very prominent educationists, Central 
Government ofIicial, etc. I happen to be 
the Chairman. So it it a fully representa .. 
tive body whicb, according to the policy 
itself, could work through committees and 
could contioue to review the policy from 
time to time. Therefore, this time, care 
has been taken to sec that implementation 
of the policy is not just Jeft in the air but 
is weU provided for. 

Now I come to the question of what is 
new. Perhaps, the answer to this one 
question will take me throughout the 
document and probably bring out an the 
salient features of the document so that I 
do not have to attend to any other question. 

Let me fir~t say in a few words what is 
the difference in the situation as it eXisted in 
1968 and as it exists today. There IS a 
qualitative difference. The 1968 document 
was the first ever policy orought out by the 
Governmcn t. It was couched in the 1 ewest 
possible words because jt was buttr~ssed by 
• very big volume of the Kothan CommiSSion 
report. So, taken together tbat il a very big 
document-policy and tbe report. Tbe 
policy by Itself was couched in a very few 
words and gave only a few dll'CCtions. Now, 
we ha,'e elaborated on tbat. Not that the 
ideas are not there, but then in pursuance of 
tbe ideast the new ideas that have ~ome up 
meanwhile, have been incorporated In this. 
Today we have a situation in which tho 

, explosion of knowledge. just to quote one. 
j bas become moN or less unmanqeable. It 
il Dot possible by linear expansion of schools 
aDd teachers, if you havo to gope with this 
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knowledge. So you WIll have to think of 
new methods of coping with this situation. 
This is agreed on all hands. But when it 
comes to rhetoric" somethiol else is said. 
We have said, for instance, tbat this linear 
expansion is not going to be enouab. We 
will have to do something more. If 
educational technology takes another J S to 
20 years to reach the last village. the village 
is Dot going to rest content if it is to remain 
wbere it is. Therefore, we have stated that 
now educational technolo&y which, we are 
going to use in teaching met bods, etc. will 
have to take a jump to the village. This is 
pre:esely what the presentation document 
contains. An that could not be repeated 
in tbe policy. But there it was very clearly 
stated that it is not a question of starting 
from Delhi and going to tbe last village after 
20 years. What a Delhi school gets, tbe 
school in the remotest corner also should get 
by way of educational technology. Now, 
educational technology does not mean only 
sophisticated things. That is why, we said 
that we strengthen the base. We start with 
the "operation black board". The black-
board somehow caught the imagination of 
everybody, not the piece of chalk. Since it 
caugbt tbe imagination of everybody during 
the national debate, we call it "operation 
black board." And what it means is a 
IT assive programme of school improvement. 
Now, wbo gives the blackboar1 is the 
question. Is it the village community or is 
it tbe Central Government or is it anyone in 
between '1 This is what we have now to 
decide in the CABE. All Education 
Ministers of States will have to tell me ; 
zi1a parishads will have to tell me. What I 
want is that there should be a blackboard. 
If they cannot give iI, then we will have to 
say, "All right, if you cannot give it, what 
ca:J you give? Can )OU give half a black-
board ? Can you give one-fourth of a 
blackboard? Car; you give at least a piece 
of chalk that will be needed to write on the 
blackboard 1" So, let us have a dialogue 
with them and see that the blackboard and 
whatever goes YI itb it, is given to that school. 
This b the kind of exercise that We will have 
to do. Not that we are goinS to every 
school to ask them, but we will talk to the 
State Governments. we win find out how 
much it is goiog to cost and how we sbare 
t\)at cost. In this massive proaramme, the 

Central Government has taken a larler res-
ponsibility. That is what bas been ver, 
clearly stated that in care of lome 
programmes which are considered to be of 
utmost importance, the Central Government 
is going, for the first time, to take a larger 
responsibility. 

In the case of the top. the IITa for 
instance, today we have UTs where the 
machinery is obsolete. Obsolescence i. 
really stalking tbe campuses of the IITs and 
other higher education, technical education 
institutions. So, it is not just tbe base we 
are attending to. This base is very necessary 
It has now been accepted as a policy, as a 
programme which neods to be implented and 
will be implemented. But WI cannot reaIJy 
afford to neglect the top. 1 herefore, we 
have said something definite about the top, 
about technical education, about higher 
education which makes us self-reliant in our 
economy, in our programmes, and the nation 
gets a kind of morale out of it. Without 
tbat, tbe nation would still remain backward, 
Jag behind other nations. Therefore, that 
was important. So, tbe base has been taken 
care of, the top has been tuken care of and 
you cannot really isolate these two from the 
body. It will have to be the whole gamut 
starting from the base and as the base goes 
on letting strengthened and goes on bigher 
and bigber, naturally the improvement pro-
gramme also \\ ill have to follow suit. That 
is why perhaps for the first time we are going 
to have a national system of education. I 
do hope that at least this will be conceded 
as something new. 

Tbere is a core curriculum. Some 
Member said core curriculum should bo 
formulated III consultation with the States. 
How else would we do it? The core curri-
culum has been formulated in consultation 
with everyone hailing from everywhere. It 
cannot be done by a few persons, a handful 
of persons, howsoever expert they nay be, 
sitting in Delhi. That is not the intention 
at all. If there is a core curriculum in 
respect of nationalistic ideals, soaJa, tile 
language may differ but the substance will be 
the same. This is what it is. If there is 
Subramania Bharati in Tamil Nadu, there is 
Gurajada Appa Rao in Andhra, there it 
Bbarateodu Harishcbandra or MakbaD La1 



¥9 Be,. ,~. Draft National VAISAKHA 18. 1901 (St4XJf) PoliCY on EJucat;on 90 

Chaturvedi in U.P. So, wo have the same 
idea. That is what we mean by tbe unity 
of India in its diversity and that is what 
really will be catered to, tbat is what really 
would be the content of the core curriculum 
Not only in one respect, but it will be what 
we need for the whole country without 
exception. Take science, for instance. 
Science and mathetics were not compulsory 
subjects before 1968. As a result of the 
Kothari Commission's Report, it has taken 
qUite a few years to m1ke them compulsory 
up to class ten. Today it is compulsory, 
tomorrow you may have to make something 
else compulsory. You may have to change 
tbe face of mathematics which bas been 
brought out in the document. It is Dot the 
mathematics-the time and distance and the 
time and work-whIch you and I Jearnt in 
our days. ]t has to be different. The 
mathematics of today would have to fit into 
the new technology of today. If that tech-
nology requires another two years 'Of a 
brid&e course, tben this mathematics is use-
less. So, all these things have been taken 
care of. When we go ioto tbe nitty-gritty, 
we will certainly come to Parliament with 
whatever is being planned. Again, the 
national s)stem says It is not just seven years 
or eight )cars of schooling. It insists on 
something which has not been insisted upon 
before. It insists on a given skill, a givc!n 
competence being acqulred by all children 
throughout the country. ibis may look 
utopian, tbi3 may look unrealistic, but we 
are thmking In terms of tbe direction in 
whicb we have to move and, therefore, 
unless we say in collective terms that this will 
be the ideal, this will be the goal of the 
national system ot education, we will not be 
really defining our &oals properly. So, that 
is being done for the first time again, the 
incorporation or integration of culture in 
Education, Whd t does tb IS really Olean ? 
I would ltke to take a couple of minutes on 
tbis. SIT, it is because of our cultural well 
springs that in tie old days some thousands 
of years back, thiS nation was considered one 
of the wisest on the face of the earth. Just 
one subject was undi!rstood by all the classes 
of people through different methods. The 
'Ramayana' was studied by the pandits 
through a book Tbe same 'Ramayana' was 
studied through folklore through bundreds of 
types of folklore by millions and millions of 

peopJe throu~out the country. So, tho 

wisdom of our texts, of the 'sbastras' was 
transmitted down tbe line. There was DO 
disturbance anywhere, there Was no stoppage 
anywhere. what has happened durma 
foreign rule is tbat tbty gave us everything 
but took our soul away. They killed our 
soul and that is bow the thing lot stuck 
there. Now we have to get it unstuck. ~ 
will have to integrate culture with education. 
It is nofgomg-to -be-easy: -Nobcdy pretend. 
that it will happen for the asking, This it 
going to require our resourcefulness to tbe 
utmost extent. This is going to be a test for 
educationists. This is goipg to be a test for 
teachers and administrators and for Members 
of PaIliament, may be. So, I am quite clear 
in my mind that this wiJI have to l::e done. 
Otherwise what will happen is, \\C will be 
progressing materially, we have made lot of 
progress since 1968, but I must say that 
along with the progress, certain erosion of 
values also has taken place. Now we cannot 
deny that. Today every educated person 
can Dot be called a wise person. 

SHRI INDR/dIT GUPTA (Basirhat): 
Cannot be called a cultured person also. 

SHRI P.V. NARASIMHA RAO: He 
cannot be called even a cultured person .. 
Probably that is y,hy the earlier document 
said: ,fEducation bas to be looked upon as 
a part of cu\ture." That is the way we are 
looking at Lducation. It is Dot as if culture 
1S being made a part of education. It is the 
other wa.y round. So, since that has been 
cut off, we have been left high and dry. 
That will have to be brought back. 

Sir, thell take S por ts. Again this is 
another instance where something new has 
been said. We are gomg to see that sports 
education, or the performance in sports and 
games etc. is made an inte&ral part of tbe 
puplfs assessment. Now what doC!s this 
mean? What does this involve 1 It 
Involves another massive programme. Unless 
you have play fields, uoless you have play 
materIal, unless you have someone to teach 
the students, )'ou cannot really examine 
tbem. If you have to examine them it will 
be possible only when you make all these 
thlOBS available to them. So when we say 
that this 1S going to be an Intearal part of 
education we aro commiued in advance dlat 
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all these will be provided. So, this is how 
tbe whole thina has been conceived of in a 
comprehensive manner. 

Tben, Sir, there is the integration of the 
early childhood education with the ICDS 
prolramme. These come as bjts and pieces 
in tbe document; small sentences. It can-
not be more than that. Even then it has 
become 30 pages aod everybody is saying 
that it is verbiage. Naturally. If you don't 
read it, it is just verbiage from a distance. 
One sentence says that these two programmes 
are to be integrated. Now, how do we 
iDte&rate these progarmmes? Fortunate 
they are both in the same Ministry here. 
But tbey are not in the same Department in 
tbe States. They are not in the same hands 
at the district level. Now tbis means a total 
intearation on the same lines right down tbe 
grassroot level. Without that, it is not 
possible for me or for the Government of 
India alone to take care of this. We will 
have to again sit with the authorities there 
at the Stlte level. Notbing can really go 
through unless we convince tbe State 
Governments, sit with them and see how we 
integrate this programme. 

Sir, in the case of equa1isation, in the 
case of bringing in equity in education, there 
is really a charter of equalisation in tbis 
policy. The tbrust of the p('llic), is bringing 
about equity. There is no other thrust. If 
you ask me, strengthening the base means 
bringing in equity. We have by name listed 
out the sections who have been left oot-
women, Scheduled Castes. Scheduled Tri~es. 
minorities, the handicapped who have special 
problems, and now as I said. I am going to 
include tbe other sections who are implied 
very much in it but bave Dot been mentioned 
directJy and specsiaHy. The crux of tbe 
whole thinl is, if we do not bring about 
equalit~, then education would Dot ha ve 
succeeded in. one of the most important 
functions it bas to discharge. In tbe case of 
women we have said that education win be 
made an instrument of basic change. Not 
only in the case of women, we know that 
tbe person who is educated in the village 
howsoever poor he may be, his position 
changes, while his uneducated elder brother 
is a different person altosether, we see this 
10 OVerJ villa&c. it ia • dail1 oxpcrienco. So. 

education has to be made an instrument, a 
very effective instrument in brinling about 
equalisation and equality. 

Sir, when we say we are going to insilt 
on a minimum level of achievement, it goes 
without saying that this is a commitment 
which is quantifiable and verifiable. It j. 
pot just saying that a child will remaill in 
school for 5 years or 6 years. what he learns 
is his own business, not ours. There is a 
very great difference in fact in this situation. 
So, it is a quantifiable programme that will 
have to be taken up and a verifiable 
commitment that \\'e ~ake. 

Then, Sir, about the emphasis on tbe 
retention at school, we have discussed this 
in this very House several times. "'hat 
about drop out? Some Members very 
emphatically said that the drop-out i. 
something alarming. Yes, but how do we 
go into it? How do we go about dealing 
with the drop-ou IS, then again dealing 
with the drop-outs, as I said, it is a 
question of micro-plalming. If you really 
have to deal with drop-out, you will have 
to deal with every parent in the vilJage. 
And who can do it? Not the Prime 
Minister of India, but the sarpanch perhaps 
might be able to do it or the member in the 
pancbayat represen ling that ward can 
perhaps do it, or ma}'ce H there is a 
pancbayat among hh, O\\-D section, those 
people can co it. But who is to approach 
them? The person who is dealing with 
education at tbe gross-root leveJ, whether he 
is an inspector or a village level worker, 
whoever be ii, his job chart will have to 
change and we will have to judge, the 
headmaster, the teacher and the viHaae level 
worker according]}. His job charts will 
have to change and \\e "ell have to make 
retention as one of the cIiteria of jU"slna 
tbe success of the school. Otherwise how 
will you bring it about? Naturally, here 
it is only verbiage, but When it comes to 
really acting on it and prepare a stratclY 
for it, what am I ~OiDg to say what is tbo 
strategy we are going to decide upon 7 
Well, I have no ready ~ade answer6, I have 
laid tbis many times. This is a question 
00 which each one of us, Members of 
Parliament particularly, as I bad submitted 
earlier, have a Jot to do.. Go to • viUase. 
If IOU firlt 10 to a Khoo), if you have aom. 
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time, a few minutes, to go to the scbool or 
chat with the Headrraster9 I am sure there 
will be 8 Jot of difference. Maybe we could 
do it and some are doing it; others miaht 
consider the desirability of taking a little 
more interest._ 

Sir, about vocationalisatioD, again this 
I. a matter which was decided upon, r:ever 
acted upon. Except Tamil Nadu no attempt 
at real vocationalisation was made during 
the last 17 years. It was very clear in the 
Kothari Ccmmission report that this has to 
be done at plus 2 stage. wen, my friends 
from Andbra Pradesh will bear me out. 
lt is at +2 stage, but some-how it was left 
a little indefinite. They said, it could be 
either in the higher education or in the 
higher secondary. Now, what happened in 
Andhra Pradesh was that we called it a 
Junior College. When you called it a 
college, you got contribution from tbe people. 
When you wanted to calJ it a higber secon-
dary schoo), they could not understand. They 
understood only as school. The people 
said, if you open a college, we will give you 
contribution, If you want to bave a schoo], 
we won't. So, wben we bad to open 256 of 
these higher secondary schools in one year, 
we bad to go in for contribution and 
contribution we could get only, if a sign 
board of a Junior College was bung there. 
But tbe result was that it became a coJlege 
in the real sense of t he word, in alt senses, 
of term and it never reverted back to the 
position where it ought to bave been a 
hi.her secondary with vocationalisation, with 
Oifferent vocation bad taught and so on. 
The workshops and the whole lot of things 
bad got to be done. Nothing was got done. 
In tbe result, we got the contribution from 
tbe people out we were not able to do 
anything by way of vocationalisation. I am 
Dot ta1king in superlative terms or absolute 
terms. What I am saying comparatively is 
that what was really recommended by the 
Commission, never got off the ground. 
That win have to be looked into. 

We have given a target. This tarlet was 
arrived at again not in the Ministry or not 
III tbe Education Department here. It was 
arrived at after deliberations with the States, 
witb those who were deaHng with the subject 
III the States. Only after tbat, we said in a 
wrY cautious way, that by )990, we would. 

be able to, say, vocationalise 10% or the 
schools and go on to 25% by t 99S. It is a 
modest percentage. But in terms or aetna I 
work to be done, it is stupendous. So, we 
have not really bit sixers here and there all 
round the wicket. We went into it very 
carerul1, and we thought tbat this is within 
tbe range of possibility, although there are 
so many ifs and buts. Even so, we have 
taken the courage to say. this is what we 
will try to do and will achieve. 

Then, I come to continuing education. 
Again this is a new concept, comparatively 
a new concept. Everybody has been taking 
about it. Books have been written. But 
we do not bave the money to give training 
even once to a teacher. Then what is the 
talk about continuing education? Yet, we 
have talked about it; we have also started it. 
Even without waiting for the policy to be 
approved, we have started a programme or 
training 5 lakhs of teachers in this summer 
vacation. The programme is already under-
way. So, many tbings which need Dot 
have waited for the poHcy have been started. 
Well, it cannot be a perfect programme. It 
may be only 8 days 10 days. But it is 
necessary to start this somewhere and we 
have started it this year itself. 

Sir, one thing which bas become 
controversial in many ways, in many States 
and may-be In many sections of people, 
dependinl on their own interest, ia 
decentralisation. The teachers left to 
themselves, would norman, say, we would 
like not to come under local bodies. This 
bas been our experience in Andbra Pradesh. 
My friends win bear me out. But bow e1se? 

There are other States where the Government 
bas been running, district education officers 
have been running the show. 

PROF. MADHU DANDAVATE 
They preCer centralised finances and 
decentraHsed working. 

SHRI P. V. NARASIMHA RAO: 
~ es, that is riaht. They prefer centralised 
finances. decentralised wor~jDI on paper 
and defused working in actual practice. 
that meaDS no work. Sir, this is • 
controversial thing. But I would sa1 that 
we must have CaUb in the Panehay.t bodi., 
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May-be whatever tbey have been doin& for 
various reasons, has not been quite satis-
factory. Wen, the same thing can be said 
for Assembly, Parliament, everybody, But 
nobody has evaluated us. We have been 
evaluating them all the time. So, that 
makes the difference. There have been 
shortcomings everywhere. But we will have 
to ultimately rely on them for operation 
and this is what the document has brought 
out. In spite of the fact that there is going 
to be a lot of controversy on this matter 
and maybe tbat some State Governments 
may find it difficult to accept some features, 
I would like to say tha t as persons who 
believe in democracy at the grassroots level, 
it should be the endeavour of all Members 
of Parliament to see that these Panchayat 
bodies are properly organised-that is No. 1 
and then secondly they are properly 
equipped to look into the questions of 
education. If the, do this, there is no 
reason why they should not succeed. If the 
teacher is not attending school, it is for the 
Panchayat to teU us that he is not attending. 
For heaven's lake how, can the State 
Government know whether a teacher is 
attending or not? We generally know that 
they are not attending, but it may not be 
wholly true. In many cases the teachers 
are attending, the teachers are teaching and 
examinations are being held and everything 
is being done but whenever something goes 
wrong, it hits the headlines ••• ( lHle" uplion.s) 

SYED SHAHABUDDIN: Give the 
Pancbayats the power to bire and fire tbe 
teachers. 

SHRI P. V. NARASIMHA RAO: 
We will 10 into that. I have an open mind 
on that. Who is to get the powers? We 
know the Panceayat Presidents were wielding 
some powers. Mr. Madhav Reddi win tell 
,ou. They were wielding powers but it 
.oiled down only to the power of transfer. 
It become a one pointprogramme. That is 
what happened. Now should we do it? 
Should we go in for it or should there 
be lOme limitation and Ihould there 
be some second look into all tbis? All 
these matters we will have to 10 into because 
aU thae metbods have been tried at different 
levels of Panehayat Iysteml. Maharalbtra 
bu the s),stem of Zila Parilbad. takina over 

the manSlement of these schools. In 
Andhra Pradesh again tbere is a three-tier 
Fystem and all that. All these systems 
have been tried out. Ultimately we have 
to see which system del ivers the goods and 
in which area. It is quite possible that 
there may he a little variation here and 
there. We should be ready for that and 
tha t should not come in th e way of our 
endeavour to shore it up. 

Next, statutory status for tbe All India 
Council of Tt.'chnical Education. I think 
this has not been done before. We are now 
promising because we really, want it. The 
All India Council for Technical Education 
was a powerful body-a very powerful body 
till 20 years or 15 years ago until some 
States started going on their own and 
opening Engineering Colleges by scores ..• 
(In er uptiomJ Tbis is what happened and 
tbe All India Council for Technical Education 
just remained staring at an these. So we 
win have to give some teeth to tbis Council 
so that they make a manpower survey of 
how many engineers are needed, and so on. 
We do not want unemployed engineers 
roaming on the streets. So this will have 
to be done. It has been promised in tbe 
document that this will be done. Maybe 
in tbe shortest practical time I wil) come 
to the Parliament with a Bill or something 
on this. 

Networking of the institutions. Now we 
know the Engineering Colleges are there. 
They do not have any contact with the next 
village. I know of agricultural colleges 
around which not many villages have 
received any of the improved agricultural 
practices. They go somewhere-else but not 
to the next village because extension has 
been very weak. Where extension pro-
grammes have been strong, this has 
happened and where they have been eak, it 
has not happened. Therefore, we will have 
now to have a networking and a kin4 of a 
landwich course is necessary. Now the 
difficulty is that where you have an 
Engineering CoUege you do nQt alwaYI have 
the industry. You do Dot have a net work 
of industries around the colleac. So the 
students will have to go long distances and 
the industry people may not like the students 
to come and diaturb their industries. Maybe 
tbey are not on the belt of terms. All these 
personal, impersonal, inl,itutional and 
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organisational problems will have to be 
looked into once we say we are going to 
bring about some networking. It is just one 
sentence but it has a lot of and lot impli-
cations in it. We will try to start doing this 
immediately and see bow it works, say, after 
ODe year. 

Sir, now about an, Umbrella B~ 
someone said, is not going to work. I am 
really amazed. That is the only thiDg that 
should work. If the Doctor does not know 
that he is serving the people or if he is 
content with his practice and in come in the 
town with his patient from the upper brackets 
of income, now that is not the kind of 
motivation we are supposed to spend for. 
We will have to see tbat technical and 
professional education in all fields-Agri-
culture, Medical, Health, Engineering, all 
tbese areas- bas some kind of relationship 
with one another and with developmental 
secue in general. This can be done only 
when we have a body, it can be called an 
Umbrella Body. It is not going to interfere 
in the day-to-day affairs of ICMR and 
leAR. But it will have to reany go into the 
nitty-gritty, How many agricultura1 graduates 
you want and what kind of education should 
an agricultural graduate receive. Today the 
element of health in Mt-dical Education bas 
been minimal. 10 year ago, it was almost 
nothing. May be they have increased a 
little now. There is need to increase it 
further. So, all these would have to be 
gone ioto by an Umbrella Body. That bas 
been promised in the Document. 

Sir, some hone Member was saYing that 
we have not done aoything about donation 
colleaes. There is a difference between 
donation and capitation. There is nothing 
wrong in my taking donation; otherwise 
how do I run a college al a private colleae? 
Now, tbe private enterprise in this country 
bas done something good in the educational 
field until it got distorted and converted 
into what we call capitation coJ1eaes •••••. 

(Interruption,) 

That is commercialisation. Whether it 
is at the school-level or at the professional-
level we have said that we are goine to 
curb commercialisation. But we ha ve not 
,topped at tbat. W.; sa)" we win find a 

way where public charity or public enterprise 
could be channelled so as to be made use 
of in the field of education, but not 
capitation not seats for sale. Tbis is what I 
had said in Parliament. I stick to ttat. 

That aspect has also been very fully 
examined. 

As regards the non-fnrmal side, this is a 
very important matter. This needs a little 
faith. I am quae sure mo~t of us will at 
1east-1 can say for myself-approciate tbat. 
I do not see non-formal education as inept. 
I have reports. glorious reports of some 
experiments in non-formal education where 
they have given better results than what the 
formal education has given, that is why I 
said we are not taking the two as ~ubstitutes 
of each other. They are different. We do 
not say that where there is regular school. 
we lock up this school and start non-formal 
education. It is not lIke that. What we 
say is there are two types of education. 
Now the achie\'ement level would have to 
be rone into and examined further in order 

to see wbich is better. But we do not have to 
immediately. Most of us have been educated 
in the non-formal mode, let we say. We 
did not have formal schools when \\e were 
young; We were actually educated in the 
non-formal way Not exactly what we call 
technicalh non-formal toda}, but in a maDner 
which was not formal. Wf} did 'not go and 
get enrolled in...... any school. Most of us at 

v . least my age-group It!0ple, would certaIDly 
bear me out, that this bas been the situation 
in those days. We came from native states. 
They did not want us to go to schools. They 
did not ha \Ie any schools. Government in 
those days was very particular to see that 
there were no schools. So, how do we get 
educated? It was in the non-formal way. 
So, we need not brush it aside, tick it off 
as something inferior. To some extent, it 
may be superior. But in some other 
respect it may also be inferior. We do not 
know. 

For the first time, we have talked about 
the Rural University. 1 would lIke hon. 
tdembers t<> visit Gandhigram. I beJ Qf 
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you. I wilt take them there, in batches, if 
they wish. If all go together, people there 
will be scared. May be in small batches 
we could go. You see the achiet'ement of 
that area. 100 per cent enrollment, 100 
per cent retention, 100 per cent employment 
in the villages. They have not become 
CoHecton, no. But there is gainful 
employment in villages. One institution, 
one cottage and village industry produces 
goods worth about four and a half crores 
anDual1y. This is something which lives 
you hope that in this nation the well .prinss 
of culture are still there. Now. let UI 
replicate these things as many 8S possible 
through the next plan and in the coming 
plans I am sure at Jeast some of the basic 
education which was conceived of by 
Mahatma Gandhi could be resurrected. 
Otherwise, we have no right to mention his 
name. We have, in the last 30 years, done 
nothing for that. In fact, we have scuttled 
it. By 'we' I mean abe whole nation because 
the patents did not want it. Sir, 1 was a 
member of tbe Basic Education Committee 
in Andhra Pradesh. We went from vi11age 
to village, we made very detailed enquiries ; 
the parents did not want it. They thought 
that the other scbools would get Quick 
returns so far as their cbildren were concerned. 
That was in 1957, about 30 years ago. 
Today tbere is 8 sreater need for a return 
to tbat kind of education. and I would lay 
that in punuance of this policy if 'We could 
replicate Gandbigrams in a few States, it 
would be good But we will have to be 
careful because even tbat can be distorted; 
it all depends on the person who is running 
it. 13ut I would certainly recommend, as 
the pOlicy recommends, that we should try 
to replicate the rural institute pattern. 

IS hn. 

The most important by far is tbe subject 
which has been exerciling the minds of 
quite a few MemDers on the other aide, 
particularly, and some educationists also; I 
must be fair; it is Dot just Members of 
Parliament but some educationilts also have 
raised certain doubts jn regard to Navodaya 
Vidyalayas. I would like to take a few 
minutes OD that because it is important. 
W~ seem to have lor,ottop Out palt. oge 

history, to sucb aD extent tbat we have 
somehow lot ourselvel compartmentalised. 
We have tbe tradition of Viharas, we have 
the tradition of great centres of leaminl 
wbere not only people from all over Iadia 
but people from other countries also, in 
large numbers, came, lot education ant' 
training and went back. Incidentany, then. 
has not been, really speaking, any record. 
Our his tory is beina reconstructed out of 
wbat the others wrote-Fabien, Huen Tronl 
and so on. So, we bave this tradition. 
Let us revive this tradition if possible. The 
idea is, national integration in action. This 
is what, in one word, has been said. Now, 
if one does not want to understand it, 
that is a different matter. But I would like 
to place before you an experiment which 
has been started, not today but several 
years aao, in Andhra Pradesb; anybody 
will bear me out that it is workins well, tbe 
results are very good. Some schools in 
Mabarashtra were converted into tbese 
schools. 'Neterhat' in Bihar was tbe real 
inspiration which went to all these IcboOls. 
We have done certain things of tbis nature. 
We have opened certain schools of tbis 
nature. Maybe, they were different from 
one another, and this new one is also going 
to be a school of its own kind. But I 
would like to repeat that it would be national 
integration in action. 

We have been talking about 1968 polie, 
on language. Nothing bas bappened. No 
one bas learnt Tamil in Uttar Pradesh. 
Naturally. in Tamil Nadu there is a reluc-
tance to learn Hindi although lakbs and lakhl 
are l~arning in a different way. I would like 
to say, just by way of an illustration, there 
are about 180 to 200 Hindi.speaking 
districts in India in Bihar, Uttar Pradesb, 
Madbya Pradesh, Haryana, Rajasthan. 
The total number of districts in the country 
i. ~OO and odd. May be we have SO-SO 
between Hindi and non-Hindi may be a 
little more on non-Hindi side. Suppose, 
out of these 200 schools in 200 districts of 
Hindi areas we allot 60 schools for Tamil, 
we say 1,20,000 studentl who will be 
studying at the end of the Sth year from 
DOW, 60 out of these schools would have to 
learn Tamil because 209(, of the boys will 
come from Tamil Nadu. I have talked to 
the boy. more and to the politicians I .... 
Tbe boys are prepared to eome. 
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BOYS from Tamil Nadu win come 20" 
in each Ichool. Boys from Punjab will 
come, boys from Bengal w in come and 
boys from North-East will come. So, in all 
these schools there is loing to be a three-
language formula instituted. The Govern-
ment of Haryana, for instance. some years 
ago introduced Telugu. I have no hesitation 
in saying that both the teachers and tbe 
taught were of a very high order. I received 
them as Chairman of the Te)ugu Akademy 
wben tbey came to Hyderabad. I must 
say that some of them spoke better Telugu 
because it was Jearnt, it was not just taken 
for granted. 

PROF. MADHU DANDAVATB: 
Your Marathi is better tban Te)u8u. 

SHRI P. V. NARASIMHA RAO: 
Well, you do not know bow my Telugu is .. 

Tbis is the real idea. This is not that 
we do not have schools. This is being 
made available to rural children. Alain 
there is a misund~rstanding on this. We 
have a common test over the whole district. 
What is the point in saying that you have 
only one school in the district 1 Well, we 
will have to start with one, we may go to 
10 if it catches on. One does not know. 

PROF. SAIFUDDIN SOZ: That is 
not possible within the financial kitty at 
all because 2! crores of Iupees will ao to one 
school only. 

SHRI P. V. NARASIMHA RAO: 
Prof. Soz, I have got offers from many 
quarters thJ t they would like to run the 
schools on exactly tbe same pattern as laid 
down by us. They are 50 enamoured, tbey 
are so much sold on the pattern. 

PROF. SAIFUDDIN SOZ: They are 
private parties. 

SHRI P. V. NARASJMHA RAO: Not 
necessatily private. Tbere is a lot of 
enthusiasm among Zilla Parishad schools, 
if you ask me when 1 como with tbe 
assistance. (Interruptions).. Let us see. 
whf are we realJ)' rakiDS up • controversy 

here? The Prime Minister has already 
said, Sir, that we are not going to force the 
school on thole who do not want. 

(I nte,ruptlons) 

SRRI AMAL DATTA (Diomand 
Habour) : Are you seriously suggestiug Zilla 
Parishad will run these schools? They 
require 2, crores of rupees each ! 

SHRI P. V. NARASIMHA RAO : We 
are seriously suggesting tbat we assist them 
and they will run the schools. I am not 
talking of the Zilla Parishad doing it from 
finances given by the State Governments. 

SHRI AMAL DATTA : Then, financed 
by tbe Central Government ? 

SHRI P. V. NARASIMHA RAO: 
Certainly. Why not? (l"t~rrUplion~) I am 
saying this off the cuff. I havo no plan for 
this. But since you have asked me I said 
why not. (Interruprions) There ar~ many 
..,ays of doing this. 

(lnte"uptiOln) 

MR. DEPUTY -SPEAKER: Enough~ 
enough, no discussion. 

SHRI P. V. NARASIMHA RAO: I 
would like to meet as many objections as 
possible, except doctrinaire objections. 1 
would like to say tbat there arc many 
mothods, many variations. The idea it 
that the rural children should get the fun 
ben efit. The idea is that we run the school 
on a on-charge basis. Tbe idea is that it 
should be national intesra tion in actillD 10 
the senle tbat students from one State \0 
some extent, to a glven percentale will go 
and study in other States. The Idea is that 
this should be a centre of excellence wbich 
radiates excellence to the schools round 
about. I t is beinl done in Andhra Pradesh. 
The school which we started in Place-A is 
able to inspire some quality, at least in 
10-12 schools round about, here is a livin& 
example of what bas ~en done and what 
could be done. The question is only about the 
language. Now in tbe Kendriya Vldyalas We 
bave BDSlisb aDd Hindi. In Iheae new V IdYl. 
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Iyas because they are going to start at Class 
VI we cannot start with Hindi and English. 
We win htive to continue for two-tbree years 
as a bridge where the local language and 
another co-medium would have :0 be taught. 
Then they bridge over to the otber side 
where they will be able to switch over to the 
Hindi/English medium for the rest of the 4 
or 5 years, on the basis that these schools are 
meant for the whole of the county. This is an 
experiment. I am sure it is going to succeed. 
We are not goiog to convert all the Telugu 
medium, Bengali med·ium or Kanada medium 
schools into this. We are not going to do 
that. We are going to start new scbools. 

AN HON. MEMBER: What will be 
the medium of instruction ? 

SHRI P.V. NARASIMHA RAO: The 
medium of instruc.tion will be from the 
mother· tongue switching over to Hindi or 
English at tbe end of two-three Years. That 
is what it is going to be. (Intart uptions) 

The clinching point is that we are real1y 
not going to force it on the State Govern-
ment. If they are not so keen about it. 
We will not ask for land and buildings from 
the State Governments. We will find out if 
there is anybody else who is prepared to 
give. For instance, Shri Kishore Chandra 
Deo yesterday offered me a building. So, 
my problem about Srikakulam district is 
solved because he bas promised to give me 
a building. The first thing in Andbra 
Pradesh we will do is that we will go to his 
place. We will have it there. Then we will 
look round if similar enthusiastic Members 
of Parliament or Members of Assembly 
come forward. There is 00 use of cribbing 
about it DOW. (JntefTll't;ons) This is the 
pattern. I have no doubt tbat all this 
contro\ersy has been to the good-good for 
these schools. 

PROF. MADHU DANDAVATE: He 
has not on1y promised bid he has already 
given. 

SHRI P. V. NARASIMHA RAO: I 
have n(Jt yet taken but, at least, 1 believe 
him that whatever be gives me will be aood 
enouab. 

Sir, I think I have dealt with all the 
points that have been raised. It is Dot a 
question of scoring debating points. It is a 
questicn of taking up a massive programme. 
We have in all bumility thought that it is 
possible and this is what we are going to do. 
The implementation programme we will be 
preparing, but I would like Members of 
Parliament like Prof. Soz, wbo bas been 
associated with all the seminars ••• 

PROF. SAIFUDDIN SOZ: The 
seminars have been good. 

SHRI P.V. NARASIMHA RAO: Now 
he says tbat these seminars are not reflected. 
Ihe only thing is that be has not really tried 
to find out whetber the seminar bas got an, 
reflection bere. This is all that I would like 
to submit to Parliament. Thank you very 
much. 

PROF. N.G. RANGA: Sir, lot of 
importance is attached to the new title 
'Development of Human Resources'. A 
huge population bas been neglected hitherto. 
Now we want through this education they 
should all be benefited. 

( Translatton] 

SHRI SULTAN SALAHUDDIN 
OW AISI; I wish to ask you only 2 or 3 
questions. So far as the discussion on tbis 
policy is concerned, two Hnps of a poet come 
to my mind: 

J.Voh boat ji~ ka saare 
Phasan€ meln zlke r nahln, 
W oh baat inko bahut 
nogavaar ,uzr/ 

You please te 11 me what wou1d be the 
psotion of tbe linguistic minorities, in tbis 
document? 

SHRI P. V. NARASIMHA RAO: 
There is a complete paragraph devoted to 
this aspect; please go through it attentivoly. 

SHRI SULTAN SALAHUDDIN 
OW AISI: Secondly t as far as the institutions 
of tbe minorities are concerned, one Govern-
ment may give the permission but tbe next 
Government may give a notice to close tbat 
iDltitution, which is very discour •• iol (or us. 
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Thirdly, the Urdu speaking minorities be 
given protection in the matter of setting up 
schools and institutions. which has been 
guaranteed in the Constitution. These 
guarantees should be ensured irrespective of 
the changes in the Governments, just as 
change in Government in Andhra Pradesh is 
creating problems for us there. You say 
that minoritie~ do not get Government 
employm~nt as tbey do not po~sess the 
requisite qualification. But when we want 
to open schools for this purpose, :hey are 
c1osed. This point must receive attention 
in this new policy. 

5HRI P.V. NARASIMHA RAO: In 
tbe reply, I only want to say this much that 
I have sympathy for you but I am helpless 
in this regard. 

SHRI SULTAN SALAHUDDIN 
OW AISI: I would say only this much :-

Khak hojayenge ham 
Tumko Khabar hone tak 

SHRI P.V. NARASIMHA RAO: Do 
not think that we know better. I also want 
to tell you that I shall not let you come to 
any harm, so far as it is within our means .. 

SHRI SULTAN SALAHUDDIN 
OWAISI: All right. 

[English] 

SHRI AMAL 0 U IT A: Sir, here it 
should contain some target date for universal 
enrolment for elementary education. 1 think 
in this document which we are dlscussina. 
now, no date has been m:ntioned. 

SHRI P. V. NARASIMHA RAO: It 
has been mentioned here at page 13 para 
No. 5.12 and I quote: 

"This effort will be fully coordinated 
with the network of non-forma] educa-
tion. It shall be ensured tbat all 
children ..... " 

Please note here. I have seen one amend· 
meot also, but in a different para. 

SHRI BASUDEB ACHARIA : Are you 
accepting that amendment ? 

SHRI P. V. NARASIMHA RAO: I 
am not accepting the amendment. It hal 
a Iready come there in some other form. 

SHRI AMAL DUTrA: Sir, we are 
suffering from dearth of resources. We are 
not able to pump in more money for educa-
tion in spite of aUf best \\ishes over tbe last 
two decades. I want to know the priority. 
Your priority is on universal education or 
your priority is on Navodaya Vidyalaya ••. 

SHRI P.V. NARASIMHA RAO: I 
am sony that one point got missed. There 
is a lot of mlsglvmg again, on the 
availability of funds. I share the misgivings. 
But I have some good news. In the N.D.C. 
meeting, the Prime Minister made a categori-
cal statement. He said tbat this expenditure 
on ed uca tion, being 6% of the National 
income, would have to be taken care of from 
the next Plan. But even before the next 
Plan comes, wbatever is possible, we will 
accommodate. lhat is number onc. 

N umber two is that he has categorical1y 
stated in hi, speech there and confirmed 
elsewhere tbat out of the NREP and RLEGP 
funds, the first charge will be tbe pnmary 
scbool building, these funds come to about 
Rs. l200 crores. Out of that, we don't want 
any specific portion. What we want is that 
it should be tbe first charge and that is wbat 
we bave promised. If a school is DO& 
wanted, we need Dot get any thing for that 
place. But where a school 11 wanted, these 
funds will be appropriated as a first cbara. 
to schools. Now, tblS is a Ireat relief. In 
10m e areas where tbe collectors and otbers 
are really conSCiOUS of education, tbey have 
been takmg out some part of these funds and 
usin& them for school bui ,ding, but perhaps 
not without audit obJections. Tbis has been 
the story so far. Now that tho Primo 
Minister bas given the commitment and tbe 
Planning Commission has accepted that, 
well, this is gain, to be a very great relief to 
us. We can certainly think of diverting our 
own funds meant for buildinss to middle and 
secondary schools. They bave become real 
assets. That is one thinl. The other thing 
is tbat we have Dot yet quantified • wo .VI 
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liven all kinds of figures, Rs. 15000 or Rs. 
1800l) erores on an aggregate bas]s ; we may 
be needing a large amount of money, but 
how much can we spend in the next three 
and a half years? Are we prepared to 
spend money meaningfully 1 I hope and 
trust that to the extent we are prepared to 
take up a concrete programme, money would 
not be wanting. This is all I cuuld say. I 
cannot give you figures just as we give figures 
in a Plan. 

MR. DEPUTY -SPEAKER: I shall 
DOw put the amendments moved by Shri 
Saifuddin Chowdhary to tbe vote of the 
House. 

SHRI SAIFUDDIN CHOWDHARY: 
I m.)ved these amendments, but I never 
spoke. I have to speak on them. 

MR. DEPUTY ·SPEAKER: 1 already 
caUed yeu ye~terdaYI but you were not there 
at that time (Interruptions) If yoU were 
Dot there, \\bat can I do 1 •. (Interrupttons) 

SHRI SAIFUDD1N CHOWDHARY: 
Peculiar things are happening in this House 
~ •.. (lnle ,upllOn,). 

MR. DEPUTY-SPEAKER: You 
know the agenda. You bave to be there, 
when your turn comes. You wefe not thefe 
at that time, when 1 called ) ou. 

SHRI GHULAM f';ABI AZAD: 
This is only a document, you cannot give 
an amendment. 

SHRI SAIFUDDIN CHOWDHAR Y : 
1 want all the amendments to be put 
separately and I WIll seek div sion on each 
and every amendment. 

MR. DEPUTY· SPEAKER : You demand 
it. I can put all the amendments to the 
vote of the House. 

SHRI SAIFUDDIN CHOWDHARY: 
J want them to be put separately. Nobody 
bas aeeo tbe ameodmCD&I. 

MR. DEPUTY ·SPEAKER : Everybody 
bas seen them. 

SHRI BASUDEB ACHARIA: There 
are 30 amendments. How can you put all 
the amendments together. 

SHRI SAIFUDDIN CHOWDHARY: 
What is the rule by which I am prevented 
to move separately? . (Int~rruption ) 

MR. DEPUTY-SPEAKER: You have 
already moved the amendments. 

SHRI SAIFUDDIN CHOWDHARY: 
I want to speak. 

MR. DEPUTY ·SPEAK ER: I called 
you at that time, but you were not tbere. 
I gave you a chance, but you were not 
present. 

SHRI BASUDEB ACHARIA: When? 

MR. DEPUTY-SPEAKER: You were 
also present at that time. You searched for 
him. You sent a),o somebody to call bim 
••• (lnterruptlonj). 

SHRJ SAJFUDDIN CHOWDHAkY: 
Tell me, what should I do DOW ? 

MR. Ol--PUTY-SPEAKER: If lOU 
want a division on these amendments, you 
can, but I cannot allow you to speak. I 
already called you, bllt were not there at 
that time. 

SHRI SAIFUDDIN CHOWDHARY: 
Wben 1 

MR. DEPUTY ·SPEAKER : Yesterday, 
you can go through the record. 

SHRJ SAIFUDDIN CHOWDHARY: 
I was there till the end. I moved the 
amendments Ylsterday. I want to apeak 
now .. (Int,rrUplionl) 

(Interruptlonl) 

MR. DEPUTY· SPEAKER : You wtrc 
DOl bete at tbat time. 1 callcd JOu, 
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SHRI BASUDEB ACHARIA : He has 
already moved bis amendments. Now he 
Is to apeak. It is there in the records. 

MR. DEPUTY .. SPEAKER : Amendments 
can be moved before the Minister replied. 

SHRI SAIFUDDIN CHOWDHARY: 
I wanted to know whether I could speak at 
that time. You said, , DO' • 

MR. DEPUTY·SPEAKER: Before the 
Minister's reply, you have to move a.ad 
apeak on these tbings. 

SHRI A MAL DA ITA: Before tbe 

SHRI AMAL DATTA: In this way, 
the time of the House is being wasted. Ho 
might have finished by this time. 

MR. DEPUTY·SPEAKER: I cannot 
allow. I have to see the rules. 

SHRI SAIFUDDIN CHOWDHARY: 
But I was not allowed to speak yesterday. 

MR. DEPUTY·SPEAKER: You were 
called. But you were not there. 

SHRI BASUDEB ACUARIA: When 
did you call him to speak ? 

Minister Ipeaks, how can he move tbe MR. DEPUTY ·SPEAKER: You 10 
amendments? through the record. 

MR. DEPUTY -SPEAKER: That is 
wh, I gave him a chance to speak on the 
amendmen ts. 

(1 'Iterruptiofts) 

SURI BASUDEB ACHARIA : Yesterday 
the Chairman allowed him to move the 
amendments. 

SURI SAIFUDDIN CUOWDHARY: 
Now the point is that I may Dot press for 
voting all tbe amendments. But ••• 

(1 nt~rruprlon') 

SURI SAIFUDDIN CHOWDHARY: 
Mr. Deputy Speaker, I come to move tho 
amendments. I asked whether I could 
speak. But I was told, 'Not now'. 

MR. DEPUTY-SPEAKER: 1 havo 
called his name. 

SHRI OHULAM NABI AZAD: 
Once the ruling is given, why are you 
agitating? 

SHRI BASUDEB ACHARIA: What 
is the ruling? Under what rule, is it given? 

SHRI SAIFUDDIN CHOWDHARY: 
MR. DEPUTY ·SPEAKER: You tell If you do not allow me to speak, how can 

me which ones you want to put to vote. the House know as to what arc my 
amendments ? 

SHRI SAIFUDDIN CHOWDHARY 
How can you put it to vote, without my 
apeakinJ about them. You please tell me. 

(lnt,rrupilons) 

You should live me some time to speak. 

MR. DEPUTY-SPEAKER: Which 
portion do you want to put to tbe vote 'I 
You tell mc. But I cannot allow you to 
lpeak. 

SHRI NARAYAN CHAUBEY 
(Midna pore): How can be move without 
apeakina 1 It is not correct ••• (lllterruptlon,) 

MR. DEPUTY·SPEAKER : Well, they 
are circulated. 

SHRI BASUDEB ACHARIA: You 
cannot prevent him from speaking. 

SHRI SAIFUDDIN CHOWDHARY: 
I want votiDa for each of my amendments. 

(InterruJ'tl~') 

MR. DEPUTY -SPEAKER : Order 
please. You want votina on each of tho 
amendments ? 

(Interruption,) 
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SHRI SAIFUDDIN CHOWDHARY: 
I have given Dotice for each amendment. 

MR. DEPUTY· SPEAKER : Do you 
want to move each of tbe amendments? 

SHRI SATYAGOPAL MISRA (Tamluk): 
On each of the amendments: l want the 
Division. 

(InterruptlDns) 

MR. DEPUTY-SPEAKER: Yesterday 
I called him. He waS not there. 

SHRI NARAYA"l CHAUBEY: He 
would have finished his speach by now. 
Precious time is wasted. Unnecessarily tbe 
time of the House is wasted. 10 minuter, 
have passed. He might have covered all 
his points, 

SHRI BASUDEB ACHARIA: Other-
wise, please accept these 30 amendments. 
You accept all the amendments. They are 
all important. Then we will not speak and 
the matter will end ... (lar.nuption ) 

MR. DEPUTY -SPEAKER: Please take 
,our seats. I can suggest only this. You 
can Quote tbe number of Amendments 
which are already being circulated. You 
tell, whicb Amendment you want me to put 
to vote. 1 hat is all. 

SHRI SAIPUDDIN CHOWDHARY: 
I want all my Amendments to be put 
leparately. 

MR. DEPUTY-SPEAKER: If you 
want me to put separately, I am putting it. 

(/"t~1 rupllon.) 

SHRI NARAYAN CHAUBBY: 
30X2=60 

(/n""II,dou) 

PROF. SAIFUDDIN SOZ: Within 
four minutes, let him express his views. 
PIC&$e allow him. H~veDi wiU not fall. 

MR. DEPUTY-SPEAKER: Let it be. 
I am not objecting, even if it takes one bour. 
I don't mind. Amendment number 1. 

PROF. SAIFUDDIN SOZ: What i. 
tbis Amendment number I? I don't 
understand ..•..• 

(Intt"uptlonl) 

We are here. All right Rules are there 
We must understand what the Parliament is 
doing. He would have finished his speech 
by now. We hav: already wasted the time. 
We are not bere to waste the time ... 

(lnttrruptlon.J) 

MR. DEPUTY -SPEAKER: I do not 
want to create any precident now. 

(Interrllptlons) 

MR. DEPUTY-SPEAKER: Take your 
seat. Please listen to me, 1 he Manual of 
Business and Procedure of Lok Sabha in 
Page No. 336(b) says: 

irA Member cannot claim to speak as of 
right on grounds tbat be bas an Amend-
ment on Order Paper. Chair is under 
no 'Obligation to cal1 any Member who 
has an Amendment on Order Paper. If 
Chair takes up one Amendment out of 
the several on Order Paper and restricts 
this discussion tbe decision of the House 
on that Amendment might render all or 
any of other Amendments unnecessary 
or useless." 

SHRI NARAYAN CHA UBEY : It is 
a convention. 

MR. DEPUTY· SPEAKER : Now, you 
are sayinl convention. Afterwards, you will 
arlU' lome other thiDI. It is a Rule. 

( I.terrupt(oas) 

MR. DEPUTY -SPEAKE.R: Rule 359 
in the Rules of Procedure and Conduct of 
:pusipess of ~k Sabba 18)'1 : 
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"Suhject to the provi~ions of sub-rulc(3) 
of rule 358 the reply of the mover of the 
original motion' shall in all eases 
conclude the debate." 

(1 nterrUpl;ons) 

MR. DEPUTY -SPEAKER: Already 
w. have circulated these Amendments to the 
Members. Ther.;fQre, if anyh., dy wan'S 
anything, when he I~ m )ving his Aml:o-iment 
he can read, if h~ llk\;s. 

PROF. SAIFUDDlN SOZ Y l'U give 
him three m:nutes for his !'peech coverlOg 
all the Amendments. 

MR. DEPUTY -~PEA KER: 1 cannot 
allow. 

AN HON. MEMBER: The House 
should know what are tbe Amendments. 

MR. DEPUTY-SPEA.KER: The 
Amendments bave already been circulated. 
Everybody is having a copy. 

(In! rruprion ) 

MR. DEPUTY-SPEA KER: He ic; not 
accepting your Amendm.?nts That IS aU 

(Inter up/tOnI) 

MR DEPUTY-SPEAKER: Amendment 
number 1. 

SHRI SAIFUf)OIN CHOWDHARY: 
Tbi~ IS Ame-ndment nurrl,er I. To ,rake 
edtlcation cornru1sory and ur.!ver~?1. 

SHRI BASUDEB ACH~RIA: Very 
g("t .... d amend ...... e,t 

SHRI SAIFUDDIN CHO\\'DH "RY : 
It is a mockery of UOlve"! . ~ation. 

SHRI P V. NARASIMHA RAO: 
This is redundant Amendm':.'nt. It IS already 
there, if you run through the entire thing. 

SHRI BASUDEB ACHARIA: When 
you are making educatIOn cOrnPUhOfL how 
can you .. 

(Int. rrupt (,n~) 

MR. DEPUTY·SPEAKER: Order, 
PROF. S~IFUDOIN SOZ; Hon. please, ..... 

Minister is prepared to listen to h\m. 

MR. DEPUTY -SPEAKER : Hon. 
Minister. 

(Inte, ruptions) 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
HOMB AFF o\IRS (SHRI P. V. 
NARASIMHA RAO): In this case 

Mounam Asammat ( LakJhnam. 

MR. DEPUTY·SPEAKER: So, be is 
not accepting your Amendments. 

SHRI NARAYAN CHAUBEY: 
J,loutlam is always Somma,1 Lakshnam. 

I now t'ut amendment No 1, sub-
d I V lI·ion (l) mo\ ed by Shri Sdifuddin 
Cbowdbary to the vote of the Hou~e. 

Ameadment No.1 (I) was put and negatived. 

MR. DEPUTY·SPEAKER : I now put 
amendment No. 1 (2) moved by~ Shri 
Saifuddin Chowdhary to the vote of the 
House. 

Amendmeot No.1 (2) wa§ put and negatived. 

MR. DEPUTY-SPEAKER: I nov. put 
amendment No. I (3) moved by Shri 
Saifuddin Chowdhary to the vote of the 
House. 

AmeodmeDt No.1 (3) was pot and negatived. 
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MR.. DEPUTY· SPEAKER : I DOW put 

amendment No. 1 (4) moved by Sbri 
Saifuddin Cbowdba.., to the vote of tho 
House. 

Am.ndment No.1 (4) was pat .... _tl,". 

MR. DEPUTY-SPEAKER: I DOW put 
amendment No. 1 (5) moved by Shri 
Saifuddin Chowdhary to tbe voto of tbe 
House. 

Amendmeat No.1 (5) was pat IUId lIeget ..... 

MR. DEPUTY-SPEAKER : I DOW put 
amendment No. 1 (6) moved by Shri 
Saifuddin Chowdbary to the vote of the 
House. 

Amendment No. 1 (6) WIS put and Depthed. 

MR. DEPUTY· SPEAKER : I now put 
amendment No. 1 (7) moved by Shri 
Saifuddin Chowdhary to the vote of the 
House. 

Ameaelmlnt No. 1 (7) wa. put and Deptl,ed. 

MR. DEPUTY-SPEAKER: I now put 
amendment No. 1 (8) moved by Sbri 
Saifuddin Cbowdbary to tbe vote of' the 
House. 

Amendment No. 1 (8) .a. put and HI.ti,ed. 

MR. DEPUTY-SPEAKeR: I now put 
amendment No. 1 (9) moved by Shri 
Saifuddin Chowdhary to the voto of the 
House. 

Amendment No.1 (9) "a. pat ad nea.thed. 

MR. DEPUTY ·SPEAKER : I now put 
amendment No. 1 (10) moved by Sbrl 
Saifuddin Chowdbary to the vote of the 
House. 

Amendmeat No. t (to)" .. put and aegatlt •. 

MR. DEPUTY -SPEAKER : I now put 
amendment No. 1 (11) moved by Sbri 
Saifuddin Cbowdbary to tbe vote of t.e 
House. 

AmeadlDelit No.1 (11) w .. pat ... _tIT", 

MR. DEPUTY-SPEAKER: I now put 
amendment No. 1 (12) movod by Shri 
Saifuddin Cbowdbary to the vote of the 
House. 

Aatendment No. 1 (12) W8S put IDd negltlved. 

MR. DEPUTY-SPEAKER: 1 now put 
amendment No. 1 (J 3) moved by Shri 
Saifuddin to the vote of tbe House. 

Am'Ddment No.1 (13) "8' put and negatl,ed. 

MR. DEPUTY -SPEAKER : I now put 
amendment No. 1 (14) moved by Shri 
Saifuddin Chowdhary to the vote of the 
House, 

Amendment No.1 (14) "as put and negatl,ed. 

MR. DEPUTY -SPEAKER: I now put 
amendment No. 1 (15) moved by Sbri 
Saifuddin Chowdbary to the vote of the 
House. 

Amendment No.1 (15) was put and negatl,ed. 

MR. DEPUTY ·SPEAKER : I now put 
amendment No. 1 (16) moved by Shri 
Saifuddin Chowdhary to t he vote of tbe 
House. 

Amendment No.1 (16) was put ad neeatived. 

MR. DEPUTY·SPEAKER: I now put 
amendment No. 1 (17) moved by Shri 
Saifuddio Chowdbary to the vote of the 
House. 

Amendmeat No.1 (17) was put and DeeaH,,.. 

MR. DEPUTY-SPEAKER: I DOW put 
amendment No. 1 (18) moved by Shri 
Saifuddin Cbowdbary to the vote of tbe 
House. 

Amendm.at No.1 (18) was put and neaad, •• 

MR. DEPUTY-SPEAKER: I now put 
amendment No. 1 (19) moved by Shri 
Saifuddin Chowdhary to the vote of the 
House. 

Ameadaleat No. 1 (19) wu po t aDd aqatl,e" 
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MR. DEPUTY ·SPEAKER : I now put am endment No. 1 (20) moved by Shri 
Saifuddin Chowdhary to the vote 01 the 
House. 

AmendmeDt No.1 (20) was put .Dd Degatlved. 

MR. DEPUTY -SPEAKER: I now put 
amendmeni No. 1 (21) moved by Shri 
Saifuddin Cbowdhary to the vote of the 
House. 

Amendment No.1 (21) was put and Degatl, ... 

MR. DEPU IY ·SPEAKER: 1 now put 
amendment No. 1 (22) moved by Shri 
Saifuddin Chowdhary to the vote of tbe 
House. 

A.eDdment No.1 (22) was pnt and Degat~'ecl. 

MR. DEPUTY· SPEAKER : I now put 
amendment No. 1 (23) moved by Shri 
Saifuddin Chowdbary to the vote of the 
House. 

Amendmeqt No.1 (23) was put aDd negatived. 

MR. DEPUTY-SPEAKER: I now put 
amendment No. 1 (24) moved by Shri 
Saifuddin Cbowdhary to 'the vote of tbe 

House. 

Amendment No.1 124) was put and nlgatived. 

MR. DEPUTY·SPEAKER: I now put 
amendment No. 1 (25) moved by Shri 
Saifuddin Cbowdhary to the vote of the 
House. 

Amendment No.1 (25) was put Ind nq_tived. 

MR. DEPUTY·SPEAKER : I now put 
amendment No. 1 (26) mo'\'ed by Sbri 
Saifuddin Chowdhary to the vote of tbe 
House. 

AmeDdmeDt No. 1 (26) was put aDd D .. _tl,,.. 

MR.. DEPUTY-SPEAKER: I now put 
amendment No. 1 (27) moved by Shri 
Saifuddin ChowQhary to the vote of the 
House. 

AJaead.ut No. l,(Z7) wu pat aa4 DlPti'''' 

MR. DEPUTY -IPEAKER : I now put 
amendment No. 1 (28) moved by Shri 
Saifuddin Chowdhary to the vote of tho 
House. 

Amendmend No.1 (28) wu put add Degati,ed. 

MR.. DEPUTY ·SPEAKER : I now put 
amendment No. 1 (29) moved by Shri 
Saifuddin Cho1Ydbary to tbe vote of the 
Houle. 

Ameadmeat No.1 (29) was put a.d ._athecl. 

MR. DEPUTY· SPEAKER : I now put 
amendment No. 1 (30) moved by Sbri 
Saifuddin Chowdbary to the vote of tb. 
House. The question is : 

"After paraaraph 12.2, insett-

"12.3 1his is only possible with the 
realisation of tbe objective of 
providing education and employ-
ment for all." '1 (30) 

SHRI SAIFUDDIN CHOWDHARY: 
I want to press it for a division. 

MR. DEPUTY ·SPEAKER: Let the 
Lobbies be cleared. 

MR. DEPUTY· SPEAKER : New I put 
Amendment No. 30, moved by· Shri 
Saifuddin Cbowdbary to vote. 

SHRI SAIFUDDIN CHOWDHAK V ; 
Sir, I preas Cor a division. 

MR. DEPUTY·SPEAKER: Let the 
lobbies be cleared. . ..••• 

Now. tbe lobbies have been cleared. 

SHRI SAIFUDDIN CHOWDHARY: 
I do not press for it. 

MR. DEPUTY-SPEAKER: Now I put 
Amendment No. 30, moved by Shri 
Saifuddin Chowdbary to vote. 

AmeadJDeDt No.1 (30) wu put aDd oea-tlved. 
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MR. DEPUTY"SPEAKER Order. 
order pJease. 

MR. DEPUTY -SPEAKER: The ques-
tion is : 

"This House approves of the Draft 
National Policy on Education-
1986, laid on the Table of the 
House on 2nd May, 1986." 

The Motion was adoptld. 

MR. DEPUTY -SPEAKER: Now we 
will ~o to the next item, Item No.6; 
Rather, Item Nos. 6, 7 and 8. We have 
now to fix the time. 

THE MINISTER OF PARLIAMEN-
TARY AFF! IRS AND TOURISM (SHRI 
H. K. L. BHAGAT): Item Nos. 6 and 7 
can be discussed together but voted 
separately. I think one hour is enough 
because the whole business must be finished 
today. 

MR. DEPUTY -SPEAKER: Yes, one 
bour is enooah. 

( In:err"ption~) 

MR. DEPUTY-SPEAKER: Tbey are 
making som~ ohjections. 

MR. DEPUTY -SPEAKFR Hon. 
Members may ao to their seats and resume 
their seats. 

(Interruptions) 

MR. DEPUTY -SPEAKER: Then, we 
will allot half-an-bour, half-an-bour, each. 

SHR1 NARAYAN CHAUBEY 
(Mldnapore): Why, even half-an· hour '1 
You can pass everything, as you bave passed 
tbe others. (lni,rruplion~) What is the 
u..,e'1 What is the use 'Of brinsiD& lucb 
bills up here ? 

SHRI PIYUS TIRAKY (Alipurduara) : 
There are forty-two members here. 

MR. DEPUTY-SPEAKER: One minute. 
The hOD. Minister is on his legs~ 

SHRI II. K. L. BHAGAT : 1 say, that 
if you want to discuss these things separate]y 
tbat is different. 

These are so controversial matters. 
want to finish the business in time. 
is why •••••• 

(Interruptions) 

We 
That 

AN HON. MEMBER: One hour each 
should be given. 

SHRI H. K. L. BHAGAT: Then yoo 
should be prepared to sit extra time today 
after 6 P.M. 

SHRI PIYUS TIRAK Y: All right; 
we will sit. 

SHRI C. MADHAV RIDDY 
(Adilabad) : We have now three Bills before 
us, and we have two hOUfS at our disposah 
First one is an Important BiU and the other 
two are amending Bills. So, one hour may 
be allotted to the first Bill and other two 
Bins may be given half-an-bour each. In 
this way, by six we Will close. 

l\1R. DEPU rY -SPEAKER: Agreed. 
But thiS inclUdes Mmisters' rep1y also. 

15.50 brs. 

ENVIRONMENT (PROTECTION) lULL 

(E",lt,hJ 

THE MINISTER OF STATE IN THB 
MINISTRY OF I:NVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : I beg 
to move: 

"That the Bill to provide for the protection 
and improvement of environment and for 
matters connected therewith be taken into 
consideration. " 
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Bill 

VAISAKHA 18 .. 1908 (SAKA) EnvirDnment (P,olection) 
Bill 

I need bardly emphasis~ tb~ improtance 
of this Bill for Protection of ,Environment. 
We face seriou~ environmental problems 
and the health and in'tegrity of our natufctl 
resources are in danger. Environmental 
pollution caused by unplanned discharge of 
wastes and residues and imprope~ handlmg 
of toxic chemicals or other hazardous 
substances bas serious implications for the 
health and well being of our population. 
The Bhopal 'gas tragedy has piognaotly 
brought home the dangers to human society. 
health and environment, which can aflse 
froID industrial a.;cidents. 1 here have befn 
other gas leakages, on a smaller scale, 
before and after the Bhopal gdS tragedy. 

H0n'ble Members have been continuously 
expressing concern over these episodes ?nd 
emphasismg the need for taking ad\!quate 
safe&uards for pre,entlOD and containrnt;nt 
of such accidetlts. The nt:ed for eff~ctive y 
controliing em'lroomeotal pollution has 
also been emphas sed time and again 10 tbe 
Housee Government fully shares the eoncern 
of the hone IVlembers and has bel!n e~amin­

ing how best to ~trengthen the le~a\ 

framework and tbe regulatory a~encies for 
this purpose. Effons are also unJerwav 
to promote ~afety at all 5,tages, levels and 
operations, especially in haz udous IOdu~tfles 

where accidents can elJJanger not only the 
workrrs with.n fa::tory premises but also 
the surroundmg inhabitants and environment. 
Besides, it is a150 necessary to keep in view 
the more long term ecol<Jgical and environ-
mental i:11p~ratlv,-s 1 he hr n. M~.1 ~ers 
Will r, call I hat I had made a :-..tJ.t~ml;!nt 011 

3 . December, 1985 10 ParlIament tha t 
legislative measures for environmental 
protection would be s!rengthened. The 
present proposal is an Important step In 

that direction. 

1 Vvould like to highiight briefly the main 
aspect~ of th..! proposed B II. The propo~ed 
Bill seeks to legislate in an area \\hich 
involves complex scientific, technical and 
organisational issues. The Bill is general in 
scope and contains enabling provisions for 
taking measures for protection of environ-
ment. This is an area \\ hich has emerged in 
the recent past and where the state of lhe 
art is undergoing rapid <;hange. For imple-
jllenting the law it will be necessary to lay 
clown IwdeliDa. standards. criteria. 

procedures, etc. in the relevant areal in 
consultation with technical experts. The 
necessary action for such rule mak.ing will be 
taken once the Bill is enacted. 

The proposed BIll will enable Central 
Governm!nt dIrectly to take a wide range of 
measu es for envltonmental rrolection. The 
De~d for such powers bas ot late becomo 
especIally eVident. Under the provisions of 
the J.:lill, ~tanJarjs for emissions or dischara. 
of envirunmental pollutants can be specified. 
Premises, pl.:tnt, equipment, machinery, 
manufacturing pro~esses, material or sub. 
stances' can be im~pected and suitable 
dlrcctlouS g~ven for prevention, control or 
abatement of ;,ollution. Any person causiol 
pollution can be ordered to take corrective 
measures or such action can be carried out 
at his expense Procedures and standard. 
can be laId down for handling hazardous 
substance<;. Procl.'dures and standards can 
a;80 be laid dvwn for prevention of accidents 
which may cause environmental pollution 
and for t~king remedial measures if ' such 
accidents occur. 

Tb\! Bill contains provisions to enable 
quick and effl!ctive emergency responses. A 
provision has been made for intimatioo by 
concerned persons of upprehended or actual 
disch.uge of pollutants due to accidents or 
other unforeseen acts or events to designated 
authorities to facilitate speedy remedial 
action. Besides giving directions to 
concerneJ re~ulatOry ag~ncie5 and occupi~rs, 

it WJuld be Possl~)le to enfor~e closure of 
Operd[lPDS and wlthJraw supplies and services 
(such as pow~r or water). Tile BIU provides 
that sp':cltied cla~ses of industries or opera-
tIOns or plocesses can be prohiJi~d in 
certam areas or p;:rmitted only subject to 
safeguards. The prOViSll)nS wIll belp in 
ensurlDg that hdzardous mdustnes. operations 
or proces~es are not locatej in densely 
poplliated or ecolo3ically sensitive areas; 
and that such eXlstmg activities can, in 
uoavoldable cases, be relocated. 

15.56 brs 

{SHRI SOMNA TH RATH /" the Chair) 

Th·e Bill will enable the Cantral G v ~ fO-

ment to coordinate activitks of Central and 
State Government omcen. or ~tbcr autbQ!t 
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(Shri Somnath Rath) 
rities for (nvjroomental protection. There 
are, at present, laws which deal directly or 
indirectly, witb environmental matten. 
There are also regulatory aaencjes/iospecto-
rates set up under such laws which function 
both at Central and State levels. Th. 
oxistina laws generally focus on specific 
hazardous or dangerous substances or types 
of pollution. They do not cover all the 
areas which need to be controlle~ for 
environment protection. The existinl reau-
latory .sencies lack jurisdiction in some 
areas. There are inadequate linkages in 
handling matters of industrial and environ-
mental safety. Since the existing laws focus 
on specific aspects of environment, the 
regulatory agencIes function within their 
hmited fields. However, in environmental 
matters, it is necessary to· have a lona-term 
and alobal view. It is allo necessary to 
barmonise and update the rules, practices or 
procedures of differen t relulatory agencies. 
At present, there is no clear focus of autho-
rity or responsibility for preventing or copinl 
with damaaes to environment originating in 
industrial or related activity. There are 
areas which are either not covered or fan 
~tween the jurisdictions of existing regu-
latory agoncies. An authority IS, therefore, 
nscessarY for coordinating the activities of 
existing regulatory alencies bearing on the 
environment and for devising systems for 
Ions term environmental protection and 
speedy and adequate response to emergency 
situations tbreateniDI environment. Tbe Bill, 
tberefore, provides for an authority or 
authorities for exercising tbe proposed powen 
and functions. 

To the extent pOlSible. the new law will 
be implemented u~ing tbe provisions of tbe 
existing Acts and the proposed autbority will 
be ablo to live directions to other rcaulatoey 
8ICncies. The authority. however, is not 
intended to replace any existing regulatory 
qeociea under differeat law •• 

'6.00 m. 
The propOiod leIi,lation providel lor 

stiff penaltios. Penalty for contravention of 
provilioDl of the Act and the rules. orderl 
or directions \hereunder will be imprisonment 
for a torm which mal atend to five ,..,.-

&vlro"",.nt (l,ot6ctlon) slti 12. 

tbi. i. tho teeth which we are loinl &8 
provide - or fine. which may extent to 
rupees one lakh or both; and with aD 
additional fine of rupees 5000 every day if 
violation continues after cODviction. If the 
offence continue., beyond a period of ODe 
year after tbe date of conviction, it will be 
punishable with imprisonment upto leVeD 
years. Private complaints will be cOlnisabl. 
after 60 da)'s notice is given '0 designated 
authorities. The jurisdiction of civil courtl 
is barred in matters 'aUinl within tbe purview 
of the proposed leaislation. 

Sir. Laws can only provide tbe frame-
work for protection of the environment &ad 
it is nc:cessary that official and voluntar1 
aaencies should work tOlelher to create the 
needed awareness. Indeed, environment is 
all-pervasive aod tbe success of our efforts 
in thiS area ultimately call for the involve-
ment of the entire population at all levels. 

Sir, I am sure that with the provilioDi 
proposed in the draft Bill somo of wbich I 
bave braefly mentioned in my speech. 
Government would be able to protect the 
tnvironment more effectively. 

Sir. 1 move. 

MR. CHAIRMAN: Motion moved: 

"1 hat tbe Bill to provide for tbo 
protection and improvement of 
lBvironment and for matters 
connected tberewltb. be taken into 
consideration. ,. 

SHRI G.L. DOORA (Udha~pur): Sir, 
I rise on a POIDt of order. My point of 
order is tbll. If you see Clause 1. lub!! 
clause (2) you will sec tbat It aays 'It extends 
to the wbole of India.' It Includes tbe 
Jammu and Kasbollr State. Now. In m, 
.opinion it is comina under tho SevCDlb 
schedule, First Part. Entry 97. 

MR. CHAIRMAN: You please let me 
know what is tbe pOint of order 'I Whicb 
rule iI infrin&od? Wbat IS the POint of 
order '1 

SHlU G.L. DOGRA: 'am expi.miDI 
thal. 
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SHRI ABDUL RASHID KABULI SHRI P. NAMGYAL: I told you, Sir. 
(Iriaagar): He says, it caonot be extended Any Act made by tbe Parliament (whicb is 
to Jammu and Kashmir State. a,plicable to the whole of India) cannot be 

automati"lIy applied to tte State of Jammu 
MR. CHAIRMAN: Let him lay. You and Kashmir. 

are Dot to say. 

SHRI G L. DOGRA: If you read it, 
i, aay. that it will extend to the wbole of 
India. 

MR. CHAIRMAN: I want to know 
which rule has been infringed. 

SHRI G.L. DOGRA: Constitution i. 
there. Entry 97 as is appJicable to Jammu 
and Kashm ir win not be able to cover thi. 
'rbat is what I am raIsing. 

MR. CHAIRMAN: That point can be 
decided by courts. One can go to court. 
Not here. Over-ruled. 

SHRI P. NAMGYAL (Ladakh): I am 
• "t opposing the introduction of the Bill. 
My point of Older is only this. It il a 
technical thins. My point is under rule 376. 
Under tbe Constitution of India, Article 370 
• ,s tbat any Act applicable to the whole of 
India cannot be applied to the State of 
Jammu and Kashmir unless the concurrence 
of tbo State Government is taken. What 
Mr. Dogra means is that perbaps tbe 
Minister must have obtained tbe concurrence 
01 the Governer of Jammu and Kasbmir 
State. 

MR. CHAIRMAN: Rule 376 merely .,1, point of order can be railed. NotbiDa 
.1 ... 

SHRI P. NAMGYAL: Articlo 370 of 
the Constitution is there. 

MR. CHAIRMAN: I only .ant to 
bow which rule is infrinaed. 

SHR.I P. NAMG Y AL: Article 370 or 
at Constitut ion of India. 

Mil. CHAIRMAN : How it is inftioled? 
You please toll me. 

MR. CHAIRMAN: Kindl, hear me. 
This is again a point to be decided by tbe 
courts. 

(lnl~rruptloTJs) 

MR. CHAIRMAN: In the garb or 
point of order no statement will be made. 
If you feel that any rule of the House is 
infringed upon, tben only please raise the 
point of order. 

SHRI P. NAMGY AL: That is what I 
am raising for, Sir. 

MR. CHAIRMAN: II any other thing 
is to be decided by the court of law, it is 
for the court to decide. So, it is overruled. 
I pve my ruling . 

SHRI P. NAMGYAL: We are not 
aaainst tbis Act. We welcome tbis Act, we 
do not oppose it, but .••• 

(IlIt~rruptiolU) 

MR. CHAIRMAN: Now, Shri Madhav 
Reddi. Are you moving your amendment ? 

SHRI C. MADHA V REDDf (Adllabad): 
Sir, I move: 

"That the Bill to provide for the 
protection and improvement of environ-
ment and lor matters connected there-
with, be referred to a Joint Committee 
of the House conlisting of 30 members, 
20 from this House, namely :-

(1) Sbrimati Akbar Jahan Abdullah 
(2) Shri Basudeb Acbaria 
(3) Sbri Z.R. Ansari 
(4) Sbri Bhattam Sri Rama Murt)' 
(5) Sbri Somnatb Chatterjee 
(6) Smt. Usha Choudhary 
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(7) Shri Saifuddin Chowdbary 
(8) Sbri Mool Chand Daga 
(9) Prof. Madhu Dandavate 

(10) Shri Inrlrajit Gupta 
(11) Shri Abdul Rashid Kabuli 
(12) Dr (Mrs) T. Kalpana Devi 
(13) Shri P. Kolandaivdu 
(14) Shri Hannan Mollab. 
(15) Shri D. N. RedclY 
(16) Shri K. R':lmachandra Reddy 
(17) Shri V. TuJsiram 
(18) Shri K. P. Ur n'kri~hnan 
(19) Shri Glrdhari Lal Vjas 
(20) Shri C. ""adbav Reddy 

and 10 from Rajya Sabh~ : 

that in order to constitute a sitting of 
the ·loint Committee tbe quorum shall 
be one·third of the total ntJmbers of 
the Joint Committee: 

that the Committee shan make a report 
..to this House by the last day of the 
next session; 

that in other respects the "Rules of 
Procedure of this Souse relating to 
Parliamentary Committee shall apply 
with such vanations and modifications 
as the Speaker may make; and 

that this House do recommend to Raj ya 
Sabha that Rajya Sabba do join the 
said loint COlT'mi1t~e and communicate 
to this House the names of 10 
members to be appointed by Rajya 
Sabba to the JOUlt Committee". 

Sir, I rise to welcome tbis measure which 
is to be supported by all sections of the 
House because, as you aU know, our eco 
system is very much disturbed and we are 
all very much CODDcerrn·:d about it But 
what I point out at thIs stage is that this 
Bill has been hastily drafted. It has got a 
number of mistakes and a list of nine 
mistakes in it have been circulated. 

(Interruption \) 

It was introduced with tbe permission 
of the Speaker yesterday and today it is 
brouaht for consideration. Sir, had it been 

an ordin~ry Bill amending a clause or two, 
it would have been easier for the l\tember. 
to study, to understand and to spef.4k. But 
this is a very important measure. Tbis is 
the Act which is coming before us after 
waiting for 10 years on even more because 
this is based on the recommendations of 
the U N Conference at Stockholm which 
was helj in 1972. Sir, I was going through 
the Report of the Stockho'm Conference 
which cotltain~ 109 recommendations. These 
are the recommendations made to all tbe 
partIcipating countries jncludin~ our own 
country. We all support it, we are very 
\'ociferous tbat thIs ~hould te brou~ht about, 
bUT we waited for 12 years, but now when 
Vve are bringing thi~ Bill, it is only a 
comprehensive Bil1. The M 'ni~ter wa~ just 
now telling and he was right that Gover nment 
is takiN~ the powers to make rule·., which 
means all thf important points that you 
want to have or all the important measures 
that you want to take, you want to include 
in the rules. Am I correct? 

SHRI Z. R. ANSARI Yes, you are 
right. 

SHRI C. M.~DHAV REDDI: As far 
as the rule-making power of the Government 
is concerned, it only concerns with tbe 
administrative and other Implementation part 
of it, not with regard to several other 
U'easures which we have to take. In that 
case, the rule book will be about 50J pages, 
if you are going to incorporate all the 109 
recommendations of the Stockholm 
Conference. I would s~Jggest that it would 
ha ve been better had the Government waited 
for some time and ,~alled a Conference on 
the lines of the Stockholm Conference, 
invited a 11 the State Governments, all the 
agencies which are concerned because just 
now tbe Minister was telling that it is one 
thlOg to pass a legislation, but unless the 
people are committed, unless the legillation 
IS implemented the ecology cannot be saved. 
How are you going to educate people? 
How are you goina to involve the people? 
As you all know, tbere are several laws 
already existing, but they have got their own 
limitations because they are not 
comprehensive legislations, they are laws 
concern ina various specific bazards aod 
these laws are actually in operation, but you 
will be lurprised to koow that many of tbe 
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State Governments are not concerned with 
the problem at atl. You are just going on 
sending circulars, but they will never Ji~ten. 
It is recause, they are not involved; tbey 
are not committed 1 bey do not know the 
importance of protecting the ecology of the 
country. How are you going to Ket them 
involved? 1 am reminded to thmk of the 
several countries before the stockholm 
Conference, Before thIS conference. no 
country was seri 'us about this probh'm. It 
is only after 1972, when aU the countries 
joined together. when they dt"liberated on it 
for severdJ da~s and when they co[!cluded 
thelie deliberations, the realisation bas come 
about. How are you going to bring about 
this realisation in this country? Unless 
you call a conference of thdt magnilude 
involving all the agencies, I am afraid, lt 
is not possIble and it will rt.m.iin only on 
the statute book and no tmplementation will 
take place. Many of the measures have to 
be tak~n by the State Governme, t. After all 
they are the implem~ntlflg a~encies. There 
are certain voluntary agencIes wblch you 
bave mentioned just now. But by and 
large, it is the Departments of the State 
Governments who hqve to take action. 
How are you going to In\ol\te (ho~e depdrt· 
ment~? Ha've ~(\U called al! of them ~nJ 

consulh:d them before drafting thiS Bill? 
}\1o, it has not been dOT e. lhls is a 
programme in which the people have to be 
involved. S~verat ag.encl~" have tC' be 
involved. If today in Garhwal district, 
the felltng of trees has been stopped, it IS 
ony only because of the Chipco movemeqt 
started by Mr. SU'lderlal B huguna. It is 
only because of hiS mass movement that 
this coull be stopped. 00 the same lme", 
whether it is a question or inJustnal 
aflluents or any other hazardous tblDg, they 
are to be c;:ducated. The peap I~ should 
know: adrnlDi ... tr tlOO sholld re lDvolved. 
The State Government ,1 iiHsters, politIcal 
machinery, non-political admiOlstrative 
machinery have to be involved. That has 
not been done. Th3 t is my grouse. 
That is the reason. Even though I 
support the Bill I feel that it is too 

premature and som\! preparatory work has 
to be done before a c\)mprehc!r1she Blil is 
brought before thIS House. I have no time 
at my disposal and I ao not WJnt to take 
much time of the House. I feel that the 
amendment which I have moved that it 
'bould be referred to tbe select COUlQlitte. 

be the Select Committee be accepted so tha~ 
the Select Committee may reach each and 
every State headqu rters, talk to them and 
find out what is to be done, what is the 
intention of tbe Governmer.t and these lbwgs 
have to be told. And then a comprehell~ ve 
BIll should be prepared and blought before 
this House. 

SHRI DJGVIJAY SINH (SurenJranagar): 
Mr. Chalfman, Sir, toddy's di::cus,,)lon on 
the Environment Bill reminds me of two 
very e' entful debates on t:nVlfonment whIch 
took plac~ bere in 1930 on the rape of 
mother and in 1982 on the dy 109 ocean, and 
the whole House jomed the dt:bat~. 

For the first time. we have be~n discus-
sing tbe environment o\er TWO BtI!s and I 
would at the outset compliment the Govern .. 
ment, the hone Prime Minister ~ho is 
incbarge of Environment and the MinIster 
of State for EnVironment for a ft:w g,)od 
thmgs tbat have been IDltiated lately. 

Firat and foremost is somethirg which 
has happened today. \\'hlle discussing 
the national eJu..:atlonal polley, it jc.; hearte-
ning to note that there IS a specltlC chdr>ter 
included in the po11cy namely .1 cbaptt:r on 
fll"jronmental education. It IS very 
encouragrng. I a Iso bore that the Forest 
C 'nser vatlOn Act \\hlch is t'eing amended 
will also be brought bdore the Hou~e, bv 
the :Monsoon session to ~tr ~ugthtn the law"s 
l'f forest protectIOn. I am fJI,o impl essed 
upon wnh the two new agencl~s \\ hlCb the 
Government hus set up~ namely toe Central 
Ganga Authority dnd the NJtlonal Wa~t~­
land Development Board. I do know thlt 
the good effects of these program'ne;; may be 
received by tbe next g~nerdtio3. But it has 
to be done and I am sure \\e are all in full 
consonanc~ with these pr0grammes. 

I would aL,o like to tell you and I would 
like tbe hon. M.;mbers of tb~ Opposition to 
know rhd t we in 1 be Congl ess Party have 
even started a colI, a Party ceH on Environ. 
ment and I wish that an the pohtical paIties 
in tbe OpposltiJ;aQ also do the sam!. Today 
at 5 O'clock in the Anoexe tbe hon. Prime 
Minist.;r is inaaurating the: first meeting of 
our Part1 Cell OQ EnVironment. 
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I would also like to draw the attention 

of the bon. Minister to a few of what I feel, 
Ilaring anomalies whicb. I tbink, sbould 
bave been considered. First of an. while 
discussing tbe Environment Protection Bill 
I would like to submit that tile Government 
knows that there is a forum of Parliamenta-
rians on Environment consisting of more 
thin 100 members of Parliament which we 
call the Parliamentary Environment Forum 
of all Parties and before this Bill was 
brought before this House, at least this 
Parliamentary Environment Forum should 
have been consulted because many new ideas, 
many basic ideas would have been thrown 
up Nevertheless, now that it is before us, 
my prel;minary remarks are that on the 
whole it is a good Bill. It acts an umbrella 
legislation which knits tbe various enactments 
on environmental protection under one 
uml rel1a. It also gives a little greater 
responsibility to the citizen to raise issues 
where tbe Government or any implementing 
body bas failed in implementing the environ-
mental laws. But a couple of a things are 
glaring which I think should bave been 
included. One is a better a~port should 
have been established with those countries, 
specially, the United States and some other 
advanced countries were the art of standing 
to sue has been there for the last whole 
generation, maybe for SO years-where the 
art of standing to sue. an individual who 
stands to sue against the non-performance 
of the Government. That should have 
been included. 

I do not know whether the Department 
on Environment bas a legal cell. But even 
if it does not have, it should have a good 
cell which can advise tbe Government on all 
these things. 

Second thing I ba ve been hammering 
and I have been talking about since tb last 
so many years is on the need to have 
Mofussil Courts or Tribuna]s which can be 
even peripatetic and which can go round 
wbere a person can go and lodge a complaint 
apinst tbe non-performance of the Govern-
ment. All these provisions could be made 
availablo more calily to the petitioner .•• 

MR. CHAIRMAN: You mean Mobilo 
Courts ? 

SHRI DIGVIJAY SINOH : Yes mobile 
courts or Tribunals like the Tribunall wbich 
you have for other areas. With the greater 
awareness of the environment round tbe 
country and implementation of various 
laws for the protection of nature, whether 
it is wild lafe or polJution whichever it is, 
wby cannot we ba ve mobile courts wbich 
can dispense the law at tbe rural level., 

I would like to draw tbe attention of the 
House because I did not bave a chance to 
raise discussion under Rule 193 on various 
questions that I bad asked in Parliament 
and got negative repJies. I will take onl, 3 
to 4 minutes of this august House to talk 
about them. One of them is the saw mills. 
Tbere is no policy with regard to the saw 
mms and the saw mills are the greatest 
damaging agencies of the forests. There 
should be national policy on saw mills. I 
asked a question and got a neaative answer. 
Secondly, I asked a question on a provision 
in the Seventh Five Year Plan to let up 
District Environment Committees by tbe 
State Government and sbould be funded by 
the State and the Centre e quaIJy. The 
provision is there. But, in a sense, no 
financial allocation has been made. So, 
\\ ithout that, how do you create an awarnes. 
at the grass· root level? I want this to be 
done immediately this year. There sb:luld 
not be any delay. I asked the question. 
But tbe answer was negative. I had asked 
tbe question. But the answer was wronaly 
replied. The question was wbether there 
has been a protocol between India and 
France. The reply is INo, Sir; it does not 
arise, sine. the Central Ganga Authority is 
functioning in coordination and protocol 
with France. 

Tax benefits have been given (or any 
industry which wants to shift out of tho 
congested areas. The question asked was : 
how many industries have tlken advanta,. 
of this tax benefit to sbift out of a congested 
area ; tbe money accrued from tbe sale of 
land and property and the machinery which 
would attract no capital gains provided it i. 
plougbed back in five yean. Th. answer 
is none. I wisb tbat there is a healthy 
debate QQ thi$. 
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SHRI SHANTARAM NAIK (Panaji) : 
Sir. tbis legislation is initially welcome. We 
required a general leaislation on this side 
and you have got this one. One honourable 
Member has also described this Bill as an 
ideal and good Bill. I will not say so. 
Because. if you see the major part of the 
law, it is not a comprehensive one. What 
measures you are going to take in future on 
environment arc not contained in the Bill. 
It is only a 20 per cent legislation. 'Major 
part of the law will come in the (a) directions 
(b) measures and (c) Iules whiCh have been 
provided for in the Act. This is a sort of 
skeleton law. For instance, if you &0 
through Clause 3, sub-Clause 2, it provides 
for so many measures to be taken. Now, 
you will take measures in future when the 
Bill will be passed What measures these 
are. we do not know. Only subjects have 
been given. Similarly, you have provided 
for directions under Clause 5. Notwith-
standing anxthiog contained in any other 
Jaw but subj~ ct to the provisions of the 
Act, the Central Government, in exercise 
of the powers and performance of its 
functions, may issue direction in writing 
etc. etc. These directions include the closure. 
prohibition or regulation of any industry in 
operation. Now, when this direction should 
be issued, when the industry should be 
closed under this Clause, is not stated. 
Such a vast source of delegation of powers 
is not a true legislation to that extent. The 
delegation of powers must be to the lesier 
extent. But major part of it must come in 
the Bill. For instance, about 60 to 70 per 
cent must be laid down in the Bill and the 
30 per cent should be left to tbe rule-making 
power, direction-makIng power and measures-
taking power. Unfortunately, it is not so 
here. Ultimately, today we are taking up 
this subject seriously,. What is the punish-
ment provided for? The punishment may 
extend upto S years or with a fine which 
may extend to Rs. 1 lakb. So, the first 
option is fine and all industrialists who 
are violating and the other persons who are 
violatlog it, will go scot·free with fine. 
Unless you make it compulsor~ imprisonment 
for violation of environmental law, nothinl 
will be done. 

SHRI R. P. DAS (Krishnagar): Sir, 
tbis BiU has come in tbe context of the 
Bbopal au traaedy. We arc slid that tbia 

Bill has been brought before the House at 
last. J ts main purpose i. t" cover tbe 
aspects of industrial safety and management 
of hazardous substances. It is a very good 
piece of lelislation and if it can be 
implemented, it will have its relevance. 
Otherwise, a very good Bill like this may 
lose its relevance. I would like to support 
this Bill. I would allo liko to point out 
two thinp. 

I would like tbe Minister to say whether 
enough funds could be provided for 
implementation of tho provisions of this 
Bill. As far as we know, during the 
Kumbb Mela, nearly crores of rupees were 
spent for clearance of drainge and for 
other municipal lervices in Haridwar. That 
was done in a very lood manner, no doubt, 
but that was done at the instance of the 
higher authorities, that was done under 
certain pressure and the employees were 
made to work. As a matter of fact, there 
is no urle on the part of the Municipalities 
themselves to have tbe municipal services 
done properly in their areas. For instance, 
there are hundreds of Municipalities on 
both sides of the Ganges which are respon-
sible for the pollution of the Ganga, b.:cause 
they discbargc: their entire polluted water 
ioto the river; in this way the nver water 
is polluted to such an extent that the water 
caonot be used for drinking purposes or 
for any other purpose. It is no longer the 
holy water that it used to be. There is a 
Ganga Action Plan for clearance of the 
entire stretch of the river, and tbat ActlOD 
Plan is supposed to be implemented. 

As far as I know, there are eight schemes 
in West Bengal for several towns and about 
Rs. 68 crores were sanctioned under t~e 

Ganga Action Phn. but only Rs> 1 crore 
could be released so far for implementation 
of the scbemes. Therefore, it is abundantly 
clear that the Authority, the Government. 
could not fund these schemes. It will be 
very much relevant if the Authority could 
arrange for funds for implementation of 
the scbemes. 

The second point is, that tbe peopJe 
have to be involved in the protection and 
preservation of tbe environment. Accordins 
to tbe CbairmID of U.P. Ja) Nisbam, thQ 
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~eneral public ere responsible for pollution 
of \\ater only to tbe extent of 5 per cent, 
but the Municipahties are responsible for 
pollution of wa·er to tbe exten( of 60 to 80 
per cent. Industries and public sector 
undertakirgs are also responsible for 
pollution. Therefore. tbe MunicIpalities and 
all other people sbould be motivated, should 
be taught, in such a manner that they take 
care of tbis aspect and do not pollute the 
water. 

16.20 brs. 

[MR. DEPUTY .. SPE.AKER in the Chair] 

[Tranllallon] 

SHRI HARISH RAW AT (Almora): 
Mr. Deputy Speaker, Sir, this Bill tens us 
about an olje~ti\'e but it is silent about how 
this objective is to be fulfilled and what 
mea~ures would be adopted for thIS purpose. 
I want to request Shu Ansari that merely 
making law IS not sufficient, ) ou should 
have a proper machinery to enforce and 
implement it. The present machlOery is 
not even properly manned It needS to be 
strengthened. There are Pollution Control 
Boards and Water Pollution Control Boards 
in the States but you know better about 
their actual performance. I would lJke to 
submit in this re~ard that at present besides 
makiD& legislahon for the protection of 
enV]f(lOment, tl.e need of the hour IS to 
generate an awareness among people regar-
dlDg o::seIvlDg tbe~e laws. 

There IS an apprehension among the 
peopl~ in some arlas that the laws tranled 
for the prOleC[J('lD of enVlIODment are Dot 
{Leant to pro;e,t their mterests but these 
will be usell a~a1D ... t the mteJtsts of tbe 
local people. As my colleague Shr) DJgvJjuy 
Singh has Ju~t DOW pOJDted out that the 
Forest Con'ervatlon Act J 980, does not 
fulfil tbe aim Jor which it was made. There 
are n,any adivasl areas which have dens(. 
fore~ts 1he people there feel that the 
Fore;,t Conservation Act does not protect 
thell IntereSlS. 1 hese laws ale not the 
pubhc but public IS meant for them. Tbis 
t)-pc of feclilll is beiDa Icnorated. I would 

like to make a request in this regard that 
wbenever there h discussion on this subject 
at least tbe opinion of the people from - the 
areas which abound in forests, should be 
sougbt. A feeling sb<'uld re generated 
among the people there that laws are beIDI 
made to control something. 

So far as the question of giving informa-
tion to the people is concerned, you had 
mentioned about a scheme of forming a 
committee at district le'fel by tbe Stat: 
Governments. In this context.. I would 
like to request you that there is a need to 
bring tbls scheme to hill areas at university 
and degree level. There IS a need of maklDg 
a central body to coordinate it. 

With these words, I conclude. 

(Engiuh] 

SHRI SOMNA 1 H RATH (Aska): I 
only mvite the attention of the Hon. 
MlDlster to ODe point; that is the Effect of 
other laVts 'as stated ID Section 24 (1) and 
(2) of the Bll1. It says: 

'Sa\e as otberwise provided by 
or under tbe AtomIC Energy Act, 
1962 in relation to radio-active 
air pollution and subject to the 
prOVISIons of sub-section (2). the 
provJsiofls of this Act and the 
lules or orders made therein shall 
ha\e effect I 0 y.lth~1andlng an~thmg 

mC(lrJS1~tent thea \\ IIh Cl Dt8111ed in 
any enactment other than this Act. 

'" h ... re any act or omission 
constllutt s all offence pUDlsbablc 
ur (Jer thIs Act and also under any 
oibel Act then the offender found 
iUllty of ~uch offence shall be 
llatJe to be pum~hed under the 
ot ber Act and not under this A ct." 

So, for example, as for the environment, 
cutting of tbe forest should be stopped. 
Thtre is an Indian Forest Act and also 
State Forest Act. There, the punishment 
is only simple; only fine or a few montbs' 
impflsonment. But here the punishment 
is five )lears imprisonment for tbe 61's' 
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offence and seven years imprisonment for 
the seco od offence, besides fine. So, what 
will be the fate of this Act when it is said 
that this is a comprehensive Bill? Environ-
ment mean~ stopping the cuttinlZ of fares's 
which is very very important. Under thol'e 
circumstances what WIll hapren ic; that the 
persons will cut the forest; but they cannot 
be punished under this Act. 

Secondly, about the water J,.ollution. 
the States have got their laws, the Centre 
also has got the law. WIth regard to air 
pollution also the Centre has got another 
law. Then, what 1S the effect of thig law '1 
If there is poHution-either air pollutIon or 
water po)lution-and cutting of forest the 
accu§ed will be punished under those Acts 
and not as envisaged in this Bill when it 
is made into an Act So, I do not think 
tbat anybcdy will te afraid of the higher 
punishment stated in this Bill. It will have 
DO effect and teeth. Practically it will Dot 
punish those pert;ons who are violating the 
law and polluting water and the atmo~rt-.ere. 
I think. the Hon. l\1inister will consider 
this. 

If you can this a comprehensive Act1 

the provislODS of this Act should prevall 
over oth r Acts in existence. So, practically 
punishment as laid down in this BIll Will 
be ineffective and redundant. 

In this Bill under Section 19 thcl e is a 
provision glvirg ~Ct pe to an indl\ldual to 
cornplJIO. j lhlIJk, 10 lood Adu 1rf(l:'l11l 

Act there \'. as such a provlslOD. J wculd 
like to alik the Ht,n. l\11OlsteJ as to how 
many persons have taken udvantage of 
thlS right and filed in courts c. m ~Ialllt" 
agamst tbose who have COlllrr:ltted off.:r ceo 
lt a penon has to comp'dlO, whll will beLlf 
the expenses of that cornptawt? That may 
be made clear in the ruks ; or else IndiVI-

duals may not come forward to complalD 
against tb.! off~nders. 

I wel;ome this BIll and I request that 
these two as peet may please be cuDsiderC'd 
by tbe Hon. MlDlster while be replies. 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): Mr. Deputy Speaker Sir: I 
welcome the Bill out of public intereat. This 

Bill ought to have been brought before this 
August House about 10-12 years back. But 
after the Stockholm Conference so many 
recommendations have been made-about 
109 recommendations have been made. By 
trose recommendations }OU are bringing 
a Bill. tbat too after tbe Bhopal gas problem 
and so many otber gas problems. 

I want to draw the attention of the HOD. 
Minister with regard to Clause ] 7 and 23 of 
tbe Bill. 

Tbe clause reads : 

Ie Where an offence under this Act 
has teen committed by any Depart-
ment of Government, the Head of 
the Department shan i"'e deemed 
to be guilty of the offence and shall 
be liable to be proceeded against 
ard punished accordingly." 

Surposing he is able to say tbat witbout his 
knowledge it bas taken place and be is Dot 
guilty of the offence. Now under this guise 
an)' rod)' can ec::ca re from tbe clutches of law. 
Se, thIS clause should be made more stricter 
so as to include Go\ernmcnt officers also. 

Clause 23 is about 'power of delegation.' 
You are delegating po\\er only to an officer 
or • be State Government. But I want to 
~a~ that you are maklilg an inroad and 
encorachment upon the powers of the State. 
FulJ po\\ers have to be given to the 
Sla(~ in ordt:r to lmplement the 
\ arlous pro\ iSloos and then only the Act 
\\111 be of public mterest nature, and even 
the: Slate GL1\ernments will be having their 
powers to take action ajamst those \\' ho arc 
found guilty. 

In the Statement of objects and Reasons 
you have said brcause of the environment 
po11ution and other things ecology is not 
being kept fully we11 andy as such, thh Bill 
has been brought. I request tbe hOD. 
Minister to educate people on this aspect. 
We have to educate pepple then only fhi. 
BiJ1 can be of some use to the ptoplo. 
Tbut 'OUt 



i 39 E,. 'iro~me", (Prolled",,) Bill MAY I, 19'6 &"'DntnMt (Prottction) BUI 146 

PROF. NARAIN CHAND PARASHAR 
(8amirpur): Sir, J welcome this Bill and 
congratulate tbe bon. Prime Minister and tbe 
Minister of State for Environment for 
bringing this Bill. The concern for environ-
mental quality bas been reflected in tbe Bill 
and it has been observed as to what is the 
duty of the Government, other companies 
and even indlviduals to keep tbe environ-
ment clean. 

I would like to invite your attention to 
Clause 17 : 

·'Where an offence under tbis Act 
has been committed by any Depart-
ment of Government, thr Head of 
the DepartIDt"nt shall be deemed to 
be gUilty of the ofJl!DCe and shall be 
liable to be proceeded against and 
punisb'ed accord IDgly. " 

This refers to only commitment of an offence 
whereas earlier the point has been highlighted 
that non .. performance of duty and om mission 
should also be JDcludld in the list of 
Criminal activities. The municipal committees 
and DDA are responsible for creating so 
much dllt which is pollutlDg tbe atmosphere 
In Deihl. Tbey nave open sewage and even 
sewerage tanks with the reiult 1hat It becomes 
difficult for the people to live near the tank. 
They do not bother about It. Though the 
plans were different yet on the last pretext 
of findlDg no solution they have these tanks. 
Such kind of activities, namely. failure to 
cover the sefferage or seeptic tanks or 
allowing tbe iewage water to flow in the 
open are the ommisslOns. They are not 
inCluded under the act of commitment. 
The ciVIC activities should also be included 
in the purview of tbls. 

Sir, civil courls ba"e been kept out of 
this. They have been debarred from 
CIltertainins any luits into their purview. 
This is a welcome step otherwise a lot of 
litl&atioD will be involved but I would 
request tbe Minister to ensure that not only 
tbeIe rules are made accordiogly but also \ 
luch loopholes arc pluued. Now, lir, 
every Hoad of Department will try to prove 
mat the offence was committed by hi' 
juniors and Without bil mowledae. Tho 
IDtCotioa .f til. BiB it Dot to puaiaJI till 

Junior Engineer or an employee of tho 
company but the Head of the Deprtment. 
So, tbe loop should be pluged. When a 
Minister baa to resign for mistakes committed 
by a Government servant why should not 
the bead of the Com pany 0 r the head of the 
Department be made responsible for this 
Commission or omission. Sir, with these 
observations, I welcome the BI11 aDd it is 
good for tbe environment in this country. 

[Tranl/ation] 

SHRI C. JANGA REDDY (Hanam-
konda): Mr. Deputy Speaker, Sir, I 
welcome this Bill. Wherever factoncs are 
set up in India, trees should be planted in 
the maximum possible area. Factory 
premises should have enough unbullt space 
so that trees could be planted there. 1t 
should be made mandatory for the factory 
owners to observc this rule so that the all 
pollution is removed. 

We should also take steps to clean the 
river Godavari. SuffiCient arrangements 
should be made to remove the air pollution 
and water pollution in tbe country. If we 
bring green revolution 10 the country, we can 
pUrIfy tile aIr. The people who cause 
pollution or do not observe the Pollutlon 
Act, should be awarded condIgn punishment. 
If thiS work IS left to tae officers of tbe 
State Government, then they might show 
leDlency. 1 want tbat thefe should be an 
lDdependent body to lake aCllon in this 
regard. If there IS no mdependent body 
fe'r thiS purpose and Inspectors also are the 
employees of factory·owne(8. then thiS Act 
cannot be Implemc:nted. lherefore, be it 
Central Government or State Government, 
an independtnt body should be formed for 
tbis purpose. The Inipectors who ale the 
employees of the factory-owners cannot set 
the thlDiS right. I want thal thiS task should 
be dealt with Independenaly. 

While issuing a lIcense for a factory, 
you shoula lay down th" condition that the 
factory ,bouJd be at a dIstance of S to 10 
kms. from a villaae and there should be 
2 tt' 3 acres of land around the factory in 
'W'bicb tre~1 are planted. Then only you can 
check the PO)JUllOD caused by the factory. 

WRh theae worda. J lupport tbe Bill. 



141 En,'rlJ"".nt (prot,clIo,,) V AlSAKHA 18, 1908 (SAr~) 
Bill 

BIwlrOIl"""t (protection) 
BUI 

142 

SHRI RAM PYARE PANIKA (£",II,IIJ 
(Robertsaanj): Mr. Deput)' Speaker. Sir, 1 
welcome this Bill whole-heartedly. It was 
being felt for quite some time tbat such. 
Bill should be introduced. As Prof. 
Parashar has expressed bis doubt in tbis 
matter, J also think that the authorities are 
sbowing slackness in the discharae of their 
duties. There must be some improvement 
in this. I want that the Head of the 
Department should be entrusted with the 
responsibilities in a definite manner. 
Otherwise what may bappen is that if a , . 
complaint is filed against a certalD collector, 
the village record-keeper may wrongly be 
accused of the same guilt by tbe time tbe 
enquiry comes to an end. In other words, 
it may happen that an employee of a 
company is accused of an error which the 
company itself has committed. 

We are all aware of the extent of 
pollution in our country. I shaH tell you 
about my constituency. Life has become 
very difficult there due to the emission of 
smoke from the various factories. The 
environment in the forest areas is also 
gettinl more and more polluted. The 
concerned officials do not like to visit those 
areal. Those who are posted there want 
to get themselves transferred to some other 
area. I would like that a special lurvey 
of the Mirzapur Constituency should be 
conducted and seen how life bas been made 
miserable there. 

I welcome the Bi 11 tbat bas been intro-
duced which would benefit the whole country. 
Tbe FhortcominKs in this Bill should be 
removed. Trees are being felled rapidly 
and forests are vanishing. By our 
"Conservation of Forests" Act, very wrona 
notions are spreading among the people. 
The Conservator, by usinl his autbority, is 
filling law-suits aaainst the people. 
Thou.ands of lelal cases have already been 
filed. Thus, he is misusina his authority 
anti each conservator earns upto Rs. 1 lalth 
in this way. Therefore, you must frame 
atrict rules and laws and get those enforced 
80 that the common people do not have 
to face any hardship. 

With tbese 
speecb. 

words, I conclud. my 

SHaI V. KISHORB CHANDRA S. 
DEO (Parvathipuram): Sir, I rise to 
welcome this Bill as a positive step towards 
protectinl the envirobments. Several provi-
sions have been made to control variOUl 
types of pollution. As the time is Jimited, 
it is not pOSSIble to cover all the points. 
I WOUld, therefore, take this opportunity 
to put forward only a few tbinga before the 
hone Minister. 

Apart from controlling pollution, one 
has also to protect the environments that 
.xilt around us. Several Members have 
said and aJl of us know that one of tb. 
reasons for polluting the environments il 
denudation of forests. In this respect.. I 
would hlce to bring to the notice of ~he 

hone Minister that one of the main hazards 
to tbe forests toda, is not just fellinl tbe 
trees for timber. I represent an area whicb 
is covered by a lot of this kind of area. I 
find that one of the greatest bazardl to tbe 
forest is tbe fellina and cutting of the trees 
for making charcoal. They get a permit 
for making a certain quantity of charcoal 
aDd with that permit they go on cuuina 
tbe trees. There is a lot of corruption and 
It is difficult to control it. I would like to 
take this opportunity to appeal to the hone 
Minister and request him to come forward 
witb a Central legislation to prevtnt the 
felling and cutting of trees for charcoal. 
Permits for making charcoal should not be 
liven to anybody anywhere in all tbe States. 
I tbink it will go a long way in tbe 
controlling of denudation of forests. 

Tbe second point tbat I would lik. to 
bring to tbe notice of tbe boD. Minister 
is about the new eucalyptul culture. There 
are several confiictiDg reports about it and 
many feel that oucalyptus trees in tbese 
areas can be bad for the environment in 
the sense tbat it also affects tbe soil; 
notbing grows after that. They sa, that 
it i. Dot useful for anythiDg; it is useful 
for fuel only. Besides that it also affects 
tbe around water sources. There are several 
otber factors which are not condt.JCive to 
tbis kind of arowth. I would like tbe hOD. 
Miniater to take certain steps from the 
Centre to educate the State Governments 
about tbit IUd provco, iDdiIcrimioate 
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plantinll of eucalyptus on the hilly slopes 
or forest land which has been denuded. 

I bope he will also take positive action 
to see 1hat the msklDg of charcoal is 
prevented. 

These are the only two points that I 
wanted to make, I wou1d also like to thank 
you for the opportunity given to me to 
make these points. 

SHRI AZIZ QURESHI (Satna): Mr. 
Deputy Sreaker, Sir, First I would like to 
congratulate' the hon. Prime MlDister and 
the boo Minister ()f State in the Ministry 
of Environment and Forests for introducing 
tbis Bill. Tben, Sir. 1 would 1 ke to 
request tbat if the scope of this Bj)} is 
limited to cettalI' large chits, tben perhaps, 
we would not be doing justice to cur task. 
I would hke tbat your monitoring and 
your implementation ihould cross the 
boundaries of the cities and reach tbose 
backward rural sreas, the Adlv&si areas and 
UNo-industry district~", whele the big 
industrialists )Jke the Tlltas and the Birlas 
have er.crcachtd upon the rural land, set 
up industries there and thus destro)ed the 
entire eovilOIlment. To iJ1ustrate my pobt, 
I would like to refer to my own constituency, 
Satna. In tb s constituency of Madb~a 
Pradesh, there are three eement factOries 
located in the areas of Satna, Cam ore and 
Maihar. It seems as jf the people workmg 
in tbose factories as also tbo\,e who are 
living nearby are not considered as human 
beiDI at all. Since the time I have been 
elected from this place, i.e., for the last one 
year, I have been raising my voice against 
the big industria}lsls in tbe lok Sabba, 
tbrough che medium of Questions and 
Debates, but the reply bas l:'ecn the same 
every time, the actual Question has been 
evaded and full protection has been gra nted 
to tbose erring industrialists. They ba\le 
lucb powerful cor,(lecttons that the officials 
sitting in your Mmistries and SecretaJlats 
protect ~bem and so JODg as they provide 
protection in thiS manner, we can take DO 
action against them. I would requelt the 
bOIl. MinisteJ to ,0 alOD, witb me to 

SatDa, eamore and Maibar, where the 
cement factori~s are located. At least upto 
a distance of 20 miJes around tbose places 
it cannot be s~id tbat tbe people are bail 
and hearty and are breathing fresh air in an 
open atmosphere. In those areas, the crops 
are destroyed. the cattle die and tbe health 
cf the human beings is adversely affect'!d. 
Those who work in those factories are not 
regarded as human beings at all. 

I would like that where you have provide 
so much in the BIll, you should also keep 
a provision by which compensation could be 
paid to those \\ hose crops or cattle are 
destroyed, or if an individual's heaHh or the 
health of the meml"ers of his family is 
affected in any way. AttentIon must be 
paid to this. 

I would like to point out one more 
thing. There are severa) Government 
Undertakings and there is a place named 
Jeertal&i in my constituency \\ here the 
lime-stone mines of Bokaro Steel Phnt are 
situated. You must go there and observe 
the situation for yourself. J have raiced 
questions in the House in thic; regard, but 
it is regretful that tbe concerned officials 
have not divulged tbe facts to the Govern-
ment. The living condition of the workers 
in that undertaking is a matter of shame 
and sorrow for us. Therefore, you must 
pay attentiC'n towards this also. The 
treatment being wated out to the worker. 
by the officials of tbe said undertakina is 
most deplorabl e. 

"lith these words, I support this Bill. 

SHRI ABDUL RASHID KABULI 
(Sriragar): Mr. Deputy Speaker, Sir, .. 0 

far as tbls BIll is con:erned, the first tbing 
I want to ufie is that you should see if 
thiS Bin can be extended to Jammu and 
K~shmir or not. On principale, I support 
tbls \\<111. I do not oppose it. I tbink 
that lhis Bill is practical and beneficial 
especially to Jammu and Kashmir. The 
ecology and environment of that areas have 
becD Jeopard Ized in many ways. To solve the 
problem this t) pc of Jaw was very cssential. 
I submit that this bill attracts the provisiom 
of Art 'cJe 370 of the Constitution. It fal1l 
und~r VII Schedule, List I. entry 97 coverinll 
RCllduary Powers. So it cannot be ex tepded 
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to Jammu and Kashmir ordinarily. This 
Bill canDot be applicable to tbat State uDtil 
the State Legislature doe. Dot adopt aod 
implement it. This Bill cannot be directly 
applied to Jamm u and Kashmir from here. 
So I would like to appeal through Mr. 
Deputy Speaker to note this lapse because 
somewhere, some wrong might be done. 
Day before yesterday, Muslim Women 
Protection Bill was passed and it was clearly 
mentioned in the BiU-"The Bill does Dot 
apply to Jammu and Kashmir." 

So, I would like to say tba t the Parlia-
ment which guides tbe destiny of whole 
country should not do tbis. The second 
thins I would Iik, to say is th. t Taj Mahal 
il endangered. Such t)'pe of mODuments 
are to be protected. An oil refinery hal 
been set up in Mathura. I do not know 
what solution or way-out you have chosen 
but somethinl should be done in this 
relard. Yesterday onl,. Dat lake was 
shown on television. It has been heavily 
polluted. Da' lake is an example of beauty 
of not onl y Kashmir but of the wbole of 
India. But that Dat lake is beinl polluted 
and is shrinking. Jammu and Kashmir has 
made a proj~ct for its development and it 
Ihould be financially assisted. Such type 
of Lakes should be protected. Such indus-
triel should be established there al do not 
caule pollution. I want to tell that all told 
I wel~ome thi. BiU. We want that Jammu 
"aabmir lelillature should adopt and 
recommend it. But you cannot directly 
apply it to Jammu and Kalhmir unless you 
make a provision therefor in the Bill itself. 

DR. PRABHAT KUMAR MISHRA 
(Janjgir): I rise to support the Bill on 
Environment Protection and I congratulate 
the Government for taking firm decision I 
reaardiDI environment comprising COD stant 
8upervilion and punishment if found wrona 
or if foond actina aaainst the interest of the 
livinl creatures, plants and allo tbe soil. 

But Sir, I rearet to state that thouah 
there have been rules and relulations in the 
pall, to my astonishment, the minimum 
requireci loa1 could not be achieved. The 
GOV01'DlDlDt it vcey1iberal ip BiviD, liccn~ 

to industries and this resulted in unplanned 
industrialisation in the country. especially in 
the tribal stctor. Once the land is acquired 
for the plant or factory, it not only affects 
the land itself in which it is installed. but 
also the surrounding areas upto a radius ot 
25 KM, and ponutes the wbole area. 

Pollution is all the more, so far as 
eemen t plants are concerned. For example 
in Akaltara of Bilaspur District, there are 
two cement factories withithin a radius of 
10 KM. But these affect tbe ecology of the 
area and fertility of the soil upto a radius of 
SO KM. Sir, environment is tot any 
connected with rorests. But out of the 300.5 
million hectares of leolraphical land of our 
country, tbere should have been 100 million 
hectares of land as forest land, but only 70 
million hectares of land is forest land, and 
out of which SO per cent is only the so-called 
forest and 25 per cent is only the deep 
forest. So, there should be re-forestation. 
T'1e Government should look after defores-
tation more to meet out the equilibrium, of 
tbi I environment. 

Sir, I would like to draw the attention of 
the Government to the Korba, the biggest 
industrial town in India. There is not only 
a problem of suspended particulate material, 
but also the increase of Carbon Monoxide 
and Sulphur dioxide and decrease of Oxygen 
in the atmosphere. But tbe disequilibrium 
of the air in tbe atmosphere is the maio 
cause whIch is creating trouble Dot only to 
the humanbeinas but to the plants also. Sir, 
it is the main source of iBcome. It is allO 
affecting the plants. For your information 
the Sal trees are dyina which is an economic 
loss also. In the lalt, I would like to draw 
the attention of the hone Mini.ter that he 
should keep a close monitoring of the public 
lector and tbe private sector, and I parti. 
cularly stresl more on private sector as in 
the District of Bilaspur, where there are two 
paper mills-Brook Bond Paper Mills and 
Madh,a Bbarat Paper Mills-wh ich are 
pollutinl the water of Aropa and Hasdeo 
riven. The human being and tb. animals 
wbich arc us~ng the water of tbose rivers are 
badly affected. They are causing bloody 
diarrhoea to children and '0 many other 
diaealCl 81 it contains larae amount of 
chlorine and Caustic Soda. So, J would 
fCQucst tbe OOVlmtnet to monitor the tbiDIS 
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and frame rules and resulationi. And those 
Rules should be followed both by tbe Private 
Seetor and the Public Seetor. And the 
Private Sector and the Public Sector should 
be asked to regulate their plants so that it 
does not cause any air or water pollution. 

SHRI D.B. PATIL (Kolaba) Sir, not 
that there are no Acts, as regards air 
pollution Tho Acts are there. But the 
main question is about itl implementation. 
Even if it is enacted and if it is not imple-
mented properly, there is no use of this Act. 
So, far as air pollution and water pollution 
is Concerned, it is Dot only the respoDsibilit, 
of the private industries but it is also the 
resoon~ibility of the public undertakinlS of 
the Central Government and the State 
Governments. Because of the polluted 
drinkmg water, not only people are affected, 
but also the cattles. So it is a question of 
implementation. I would "cite an examplo 
in my own constituency, the Hiodustan 
Organic Chemicals in RaYlarh district are 
being prosecuted for air pollution and water 
pollution. In spite of warnings given to 
them, many times by the district authorities. 
they did not take proper steps to prevent 
air Dollution aI\d water pollution. It is said 
that "Charity begins at home." So, to 
begin with the Central Government should 
direct its own undertakings to take care of 
this. It does not mean that private industry 
should not be dealt with firmly and 
deterrently. 

Lastly, I would say that all the probloms 
should be dealt with very dettereently. 

SHRI Z.R. ANSARI: Sir, let me first 
of all thank all the hone Members of this 
august House for the support they have 
rendered to this BiU. As a matter of fact. 
tbis was the desire of this House and for 
quite a long time .. the hone Members were 
waiting for sucb a measure to be taken. We 
should take care of the environmental pro-
.lems. This is an umbrella enactment-a 
leneral enactment. The other Acts wbich 
take care of the pollution in difi'erent areas 
are water Act, Air Act and we have 
provisions for controlJinl pollution in the 
industrial undertakiDII also. Wo haw 
It\otor V~le8 ... ~. nero are 1D&D1 Aott 

whicb take care of the pollution in. the 
lpecific areas. But, the Government thouab' 
it J)l'oper tbat we sbould bave a gcneral 
leaislation whicb should take care 01 
all those areas and also strengtbeD 
those Acta which are already tbere. 
The process of Itrcu,theoinl tbose Acts I, 
also under way: and we propose to, and 
we are considering as to how to Itrenathen, 
bow to provide more teeth to tbose Actl 
which are already t here, and under whicb 
pollution is heiDI controlled aDd environ-
ment is beiDI improved. 

17 bn. 

Tbis is ao area which is hilhly tcchn leal. 
The one objection which hal been taken by 
some hone Members is that this is a legislation 
which is less than half, and that more than 
half has been left for rules, directions and 
other tbings. It i. true, because this is an 
area which is highly techni~al; and in such a 
technical area, unless we just conlult those 
technicians and those technical people, we 
cannot bring an an-pervasive legislation. 
So, I would request the hon. Members just 
to 10 through the third paragraph of the 
Memorandum Regarding Delegated Legis-
lation given in the Bill--which says: 

"The matters with respect to whicb the 
rules may be made under clauses 6, 7 
and 8 are matters of bilbly technical 
and specialised nature. In most of such 
matters, it would be possible to frame 
rules only after detailed study, research 
and investigation." 

So, this is the thing which has to be 
processed in consul tation .•• 

SHRI C. MADHAV R.EDDI 
(Adilabad) : A lot of countries have 
already made this law. They are tberefor 
your luidance. 

SHR.I Z. R. ANSARI: I am 101'1')' to 
inform the hone Member--I do not 
know ; I may be lackinl in tbat knowled,c. 
But a. far as I know, this country is proud 
of briolina in such a lelislation; and in DO 
other COUDtry of tbi. word IUch. 1 ... -
lation is there. This i. my information, 
N fN' .. I pow. I lID .\lb~t to Q)rrcctioD 
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of coone. I do not know if it is then in 
aDl otber country. But this sort of • 
leaislation whicb is all-pervasive, whicb takes 
care of every sources of pollution, and of 
every area which is important from the 
environment point of view-I don't think 
there is such an umbrella legislation in any 
country. as far as my knowledae goes. I 
will stand corrected, if the hbn. Member 
provides an, information to tbe contrary. 
This i. the reason why we tboOlht that 
already much time bad elapsed. Actually, 
tbis legislation must have jUlt after the 
lreat tragedy of Bbopal. We took a lot of 
time to finalize this leaislation, and we do 
Dot want, and we do not wisb to delay tbis 
matter any more. That is why we brouabt 
in this leaislatioD, and left the technicalities 
to be taken care of by technical people; 
and in consultation with tbe technical 
people, we will certainly come forward 
before tbis august House, witb the rules 
which will be framed under tbis Act. This 
il the reply to this question. 

There is one Question whicb bas been 
raised, about the States beiDa taken into 
confidence, and that a Stockholm type of 
convention could bave been called berc. 
Everybody knows bow tbese tbingl move. 
We have brouaht in this Central legislation 
under the Stockholm Convention. under 
Article 253 read with Entry 17 ; and in that 
Article, it is unnecessary to consult the 
State legislatures. It is not necessary. Of 
course, we shall utilize all tbose aaencies, 
all that machinery whicb is available with 
the State Government Or with the Central 
Government or under different laws, but if 
need be, we sball certainly evolve some lucb 
machinery, which sbould take care of tbose 
aspects toaether and a sort of coordinated 
effort has to be made. I am lorry, it is not 
entry 17 ; it il entry 13, article 253 of tbe 
Union List. 

Two tbinas have been said b, bon. 
member. We have liven this rigbt to the 
private person under clause 90 so tbat those 
persons wbo ale bit by the pollution created b, 

certain industrial undeJtakinli or b, municipal 
.authority or an )'body or even by public 
undertakings. tbey ahould not depend on 
State 8&encies to take action qainst this, 
but anybody, any citIzen of this countrJ is 
.OOt4 to mako an appUeatiOD for that 

purpoae to the court: and we have liven 
thil complaint tbe status of tbe cognizable 
offence provided before IOOling a complaint, 
be must inform the autbority or autborities, 
whatever it ma)' be, and after 60 days of the 
notice. be can 10 and suit the public under-
lakin. or tbe private undertaking or any 
industrial undertakioa. This is tbe first timo 
that we bave given this responsibility. 

SHRI SOMNATH RATH: The CO!' 
of the court mUlt be borno by tbt 
pvernmont. • 

SHRI Z.R. ANSARI : This is a matter 
of detail. 

SHRI SOMNATH RATH: \'ou 
kindly consider this point wbile framing th. 
rules. 

SHRI Z. R, ANSARI: That is mattes 
to be taken care of in the rule under which 
these claules are framed. Of course, when 
it is a cOIDisable offence, certainly you have 
a point that some assistance has to be liven 
by the lovemment if it is found tbat the 
complaint is genuine. 

Some Point has been made by one hOD. 
member about a public servant. I n this 
connection, clause 17 (I) reads as follows: 

"Where an offence under this Act has 
been committee by any Dcpartmen t of 
Government, the Head of the Depart .. 
ment shall be deemed to be guilty of the 
offence and sball be Hable to be proceeded 
Baainst and punisbed accordingly : 

PrOvided that notbina contained in this 
section shall render luch Head of the 
Department liable to any punishment if 
be proves that the offence was committed 
without hi. knowledae of tba t he 
exercised all due diligence to prevent the 
commission of IUcb offence." 

The Dorms of natural justice are that before 
punish ina a person we give him an 
opportunity to prove tbat be il not guilty. 
He bas to prove that he is not guilty. And 
it i. the normal thiDa, which is provided 
here. The burden of proof is on the 
ofIiwr or OD the Head of the Depal tment 
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to prove that it was done without bis know-
ledge or witbout his consent and he bas 
to prove tbat it was committed without his 
knowledge or that he took due care, 
exercise due diligence to 1)revent the 
commission of an offence, tben he will not 
be guilty. So. the burden of proof is tbere. 
Otherwise. the Head of the Department will 
be liable for the offences committed by him. 

I do not want to take much of the time 
of the House, there are many things which 
have been said regarding •••••• 

SHRI SHANTARAM NAIK (Paoaji 
What about punishment? 

SHRI Z. R. ANSARI: I think that 
the punishment of five years, and seven 
,ears, and rupees one lakb is, in comparison 
to the normal punishments which we are 
ba ving in the other Acts also--like the 
Water Pollution Act, Air Pollution Act, 
Soil Conservation Act, Forest Conservation 
Act-- in comparison to thoso Acts, this 
punishment seems to be quite sufficient. Let 
us see. If it does not work, we will come 
up before this august House for another 
amendment. But let us not start with a 
canDon when we can kill mice by a sword. 
The cannOD should be kept for a future date 
to be used when we are not able to kill the 
mice by our danda. So, I quite agree that 
there may be cases where some sort of thing. 
may be done, but let us apply these 
provisions and then we shall come bere if 
necessary. on a future date. (In,,rruptiom) 
I do not want to enter into that DOW. 

Sir, many things have been said which 
are not relevant for tbe purpose. of this BjJl 
which we are discussina. such al the Ganga 
Action Plan, the Forest Conservation Act 
and 10 on. Those arc areas which are 
different. 

We are also considerioa to make certain 
amendments in tho Forest Conservation 
Act and we will come before this House and 
1hat will be the proper time to disGuu thIIC ,biDp. 

As far al tbe Ganaa Action Plan is 
concerned, (Int,rrupllon.) onl hOD. MCDlber 
has said that enough funds have not been 
given. I do not want to la, anything but 
at least in one State, I can lay that ODI 
croIe of rupeel which hal becli liven bal 
not been utilised IS yet. 

SHRI NARAYAN CHAUBEY: Tbere 
ia no water in the Gana •• 

SHRI SAIFUDDIN CHOWDHARY: 
Liltcn to what be is sayin •• 

SHRI R. P. DAS (KIiabnalar): That 
bas been utilised. Out of RI. 6& cror. 
sanctioned only ODe crore of rupees has 
been released. 

SHRI Z. R. ANSARI: It is not to be 
provided, all for one time. Tho monc, 
has to be released in instalments and as 
soon as we get the report about its utilisa-
tion we release some more money. If you 
just keep that money without utiJisiDI.. • •• 
(I"terrup lions) 

SHRI NARAYAN CHOUBEY: 
There is no water in the Ganga. 

SHRI Z. R. ANSARI: Sir. these are 
the few points and I think that this Bill is 
actually according to tbe wishes of this 
angust House, and most of the bon. 
Members or all the bOD. Members of this 
augu.t House have welcomed this Bill and I 
hope that this Bill win be a landmark in the 
history of this august House for the pro-
tection and preservation of our environment. 

MR. DEP UTY -SPEAKER: Mr, 
Madbav Reddi. are you witbdrawinl your 
amendment? 

SHRI C. MADHAV IlEDDI: No. 

MR. DDPUTY -SPEAKER : I shall 
now put Amendmeni No. 1 moved by Sbri 
C. Madhav Reddi to the vote of the House. 

Amenimeat No. 1 .a5 put a.el Deaati,d 

SHRI Z.R. ANSARI: Sir. m1 amoa4. 
"'Dt iI then. 
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MR. DEPUTY -SPEAKER : We will 
take it up. 

MR. DEPUTY-SPEAKER: The 
question is : 

"That the Bill to provide for tbe pro-
tection and improvement of environment 
and for matters connected therewith be 
taken into consideration." 

The motion was adopted 

MR. DEPUTY -SPE.t\.KER: Now, we 
take up clause by clause consideration. The 
question is : 

"That clause 2 stand part of tbe BiU" 

The motion was adopted 
Clause 1 was added to tbe Bill 

Clause 3-{Power of Central Government 
to take measures to protect and Improve 

Environment 

Amendment made 

Page 3, lines 2 and 3,-

Omit "not being a ship or an aircraft" 

MR. 
question is : 

(SHRI Z. R. ANSARI) (2) 

DEPUTY -SPEAKER: The 

"That clause 3, as amended, stand part 
of tbe Bill" 

The motloll was adopted 
Close 3, as amended was added to tbe Bill 

UTbat cluuse 19, as amended, Itaod 
part of the Bill" 

The motion was adopted 
Clause 19, as ameaded, was added to the BW 
Clauses 10 to l3 were added to the Bill 

Clause 14-{Effect of other law.) 

Amendment iliad. 

Pale 10, lines Sand 6,-

OMIf "Save as otherwise provided by or 
under the Atomic Ener&y Act, 1962 
in relation to radio-active air 
pollution aDd" 

is : 

(SHRI Z. R. ANSARI) 

MR. DEPUTY -SPEAKER: The que.tion 

UTbat clause 24, as amended, stand part 
of the Bill". 

The motion was adopted 
Clause 14, as amended, was added to tla. Bill 
Clause :s and 16 were added to til. BUI 
Clause 1, the Enacting Formula, the Preamble 

and the Title were added to til. BIB 

SHRI Z. R. ANSARI : I bel to mo\,. : 

"That the Bill, as amended. be passed". 

MR. DEPUTY -SPEAKER: The qUOItiOll 
il : 

UTha t the Bill, al amended, be pasled" 

the motioD was •• opted 

Clauses 4 to 18 were added to the Bill 17.20 bra. 
Cllase 19-(Colnizence of offences) 

Amendment made 

Page 9,-

WILD LIFE (PROTECTION) 
AMENDMENT BILL 

Omit Jines 22 to 27 (3) MR. DEPUTY -SPEAKER: Now w. 
shall take up item No. 7 reaardiDI Wnd 

(SHR.I Z. R. ANSARI) Life (Protection) Amendment Bill. Half aa 
bour is allotted for thil. I would I ke 

MR. DBPUTY -SPEAKBP.: Tb. question overy body to be brief when they &co 
ill lpolkiq. 



THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): Sir. I 
bea to move: 

"That tbe Bill further to amend tbe 
Wild Life (Protection) Act. 1972. be 
taken into consideration." 

The Wild Life (Protection) Act enacted 
ta 1972, for the protection of wild animal. 
aud bird., is now in force throught tbe 
count.., except in Jammu and Kashmir 
which ba. it. own Wild Life (Protection) 
Act enacted in 1978. 

The Wild Life (Protection) Act, 1972 
proyides tbe much needed unifrom leaislativo 
.upport to implement tbe wildlife conserva-
tion etrorts in tbe country. It is a com pre-
benlive Act whicb provide. for protection 
of wild animals and their habitat al well as 
control and relulation on bunting and 
trade or commerce and prescribes penalties 
and punisbments for contraventions of its 
provi.ionl. However. over the years, witb 
the cbanaing timel, various provisions of 
tile Act have been found wan lin, to deal 
with lOme alpects relatins to enforcement 
and trade. It was on account of tbil tbat 
durin11982, the Act wa. amended for the 
firtt time to provide for grant of new 
licencea. especially to a Government of 
India uudertakinB which had been authorised 
10 acquirr declared atocks of Inake skins 
from licensed dealers and to manufacture 
articlea for export. Besides, tbe amendment 
laid down that ~apturc of wild animals 
lpecified in Schedule I could only be done 
with ,be permission of Goyernment of 
Jodi •.••••. (1.,_"",,10. ). 

PIlOF. MADHU DANDAVATE: What 
"VI ,ou to do with the wild animals ? 

S8&1 Z. ll. ANSAIlI: Botb of u. are 
Ioptbtr. 

(Elf""" ] 
Next to habitat deatruction, the major 

cause of wild lifo decimation hal been ita 
t;olQQlCroial aploitat loa. Tllil II trat of 

Amdl. BIll 1~' 

India &I it i. elsewhere. The most serious 
offence. today under the Wild Life 
(Protection) Act are tbose whicb pertain to 
poachina for purposes of sale. or trade 
offences. A ban on tbe trade and texidcrmJ 
of animal. and articles thererrom, wbich 
are endanlered or Iravely reduced, must be 
now enforced if these anImal. are to be 
protected. 

tbe amendn'eat of tbe Act now proposed 
tbrcugb the Wild Life (Protection) Amend-
ment Bill, 1986 is witb a view to prohibiting 
trade or commerce in trophies, animal 
articles etc. derived from certalD specified 
wild animal.. The main reason for tbis 
proposal is tbat while the Export policy is 
quite striDaent with relard to wild animals 
and dorlvatives therefrom, trade within the 
country. continues to be permitted under 
tbo provisions of the Wild Life (Protection) 
Act, 1972. Since tbere is hardly any market 
within tbe couotry, the stocks acquired by 
tbe traders are smuagled out to meet tbe 
demand in tbe foreign markets where these 
items have hi&h value and fetch attractive 
prices. This clandestine trade places a 
heavy prelsure on the wild populations of 
several IpeClea of wIld animals, many of 
which are threatened on thiS account. 
Poaching of wild elepbants for Ivory is a 
tase in point. It is noteworthy that poach-
ing for ivory is almost entuely conbned to 
tbe South Indian States whlch are the main 
centres of ivory carving. Toda, there is 
no restriction in the carvmi of Ivory articles 
and its sale and the ivury Illegally acquired 
from Indian elephants is tbu. easily mixed 
with ivory imported into India. The animals 
article stocks declared by tbe traoers at the 
time of commencement of the W Jld Life 
(Protection) Act, 19'12 are suU used 8& a 
cover for illicit trade. Attempts to acquire 
the declared stocks of skins like snake skin. 
throup the Bharat Leather Corporation 
after tbe 1982 amendment of the Act bave 
Dot met witb tbe desired success mailJJy 
becaule mOlt of ,he traders are not inclined 
to part with tbeir atocks and thereby )ole 
the plo)' for illclal activitiea. The proposed 
amendment to the Act. therefore. seeks to 
make a acoen) provision to deal with all 
specie. of wild animall which arc tbreaten.d 
by trade or commerce in them or tbeir 
derivative.. All lucb species of wild animal. 
will be traoaforrcd to Part 11 of ScbeO\llc 11 
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of the Act, wbile the provisions of the Act 
are beiDI amended to prohibit trade in 
loch animals or their derivatives. Tbe 
amended provisioDs will then apply also to 
any wild animal which may be transferred 
in Cuture to Part II of Schedule II. For 
purposes of trade restrictions, the animals 
lilted under Part II of Schedule II would be 
put on a par with the endangered animals 
mentioned in S~hedule I of the Act, al1 of 
which have been given the designation of 
specified wild animals, and all of which 
would henceforth be banned for trade. A 
period of two months il being specified to 
provide an opportunity to· the traders to 
dispose of thelT declared stocks of luch 
Ipecified wild animals within the country. 
including to notified Government underta'" 
kings. After this speCified period, no 
further trade will be permitted and all 
existing 1 icer.ces would be invalid at thereafter. 
No further J icenccs would be granted for 
internal trade on the specified wild animals 
or their derivatives. in future. An exemptioB 
is being given only to notified Government 
of India undertakings who can purchase 
Itocks through licensess during the specified 
period of two months, for manufacturinl 
articles exclusively fo r export. 

At present there is a baft on tbe 
manufacture of articles made of and arade 
in ivory from Indian elephants as the animal 
II already included in Schedule I of the 
Act. However, there is at prescot an 
Ixemption given to manuractureR of articles 
mad. of and dealers in ivory imported into 
India, under the provisions of the Act, 
which is being removed to deal with the 
Il1laal trado in Indian ivory mentiond earlier. 
Tb. amendment provides that the manufac-
ture of and trado in articles mad, or imported 
ivory wouJd benceforth be under licence 
Iranted under the Act. For any contraven-
tion of the provisions of thet Amending Act. 
• biib~ r penalty and punishment than 
presently availablo under the Act. is being 
prelcribed. 

The House may kindl, consider and 
pus the Wild Life (Protection) Amendment 
Bill. 1986 is tbe current session of 
Parliament. 

Sir, I move. 

Mil. DEPUTY SPEAICEIl: Motioa 
moved : 

"'Ih.: tjle Bill further to amend tbe 
Wild Life (Protection) Act, 1972, 
be taken into consideration". 

PROF. MADHU DANDAVATB: Sir. 
protection of \If i1d life in tbl HoUlt allo : 

MR. DEPUTY SPEAKER: We an 
mild ourselv .. ; tbere il no wild lifo; Eve. 
animall .re very c:alm and tbe, arc not 
wild I 

No". Shri Sobbanadreeawara R.o. 

SHRI V. SOBHANADREESWAIlA 
ItAO (Vija,awada) ~ Mr. Deput, Speaker, 
Sir, I welcome tbe Amendment proposed 
by tbe Minilter to tb. Wild Life (Protection) 
Act, 1972. Tbe amendments arl quite 
.. sential u otherwise tbe lanl of some 
traders and poachen. just lor their own 
selfisb eods. and with a view to eam more 
money tare Imuillin. out the wild animall 
•• well as birds and tbe skinl and their 
derivativel. At an, cost thil hand Ihou)" 
be .rrested. Hence we welcome tb. 
amendment. In Ipite of an theM amend. 
mentl. much depends UpOD tbe linceritr 
witb wbich we implement the Act. 

Sir, tbouab at preHDt, to kill. wild 
animal, we have to tate the permil.ion 01 
Chief Wild Life Warden, witbout "bicll 
nobody il expected to kiD tbe wild .nimal 
yet. in Ipite of tbat provilion, then"; 
several instancel where leyer.l poacMn 
are killin. theae animall. 

Sir, it il allO found many a time Iba' 
tbe people workin. in tbe Department .... 
also bands-in-alove with these poadlet aod 
tbey want to Ibield these poacben. 
Whenever luch inst.nCCl are broualat to tla. 
notice of tbe Government, tbe Govemmeat 
Ibould take Itrinlent action ... iast tIaI 
poacbers as weJl u tbe penoDD. inyo)vecl 
in. lucb incidentl 10 tbat ill future DObocl, 
Will tate the r ilk to do sucb • tbiq. 

Sir, "e arc Ilapp, to learn that 101M 
effortl are heiDi made"y tbe Go.-nmeat 
to ideatif, additiooaJ ...... to COQItitute 
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wild life .anctuaries and national parks. 
Th;s process, I luggest, sbould be speeded 
up and my strona request to the Government 
is that Kol1eru Lake in Andhra Pradesh 
il a very famous place and birds, especially 
very rare species, ccme from many rar 011 
places,' not only frem our country, but 
even from Siberia, China, Indonesia and 
lev.tal other foreian countries. Unfortuna-
tely some greedy people are tr),in& to 
kill those birds especially in that lealon. 
I luglest that Government should take 
ItriDsent action for arreltinl such a type of 
activity by Ierne people and I urge upon 
tbe Government to declare a national part 
for birds in Kolleru area. 

Another suggestion I want to make to 
the Government is that there is a famous 
bird park in the lDiniature Indonesia, in 
Jakarta, where thousands of parks are tbere, 
and it is really a heartening sight to find the 
birdl in tbe parks. I urge upon the Govern-
mInt to take steps to establilh and develop 
ODe such park in our country also to create 
an awakening and a stroDI feelinlJ among 
tb. people that it is the duty of tbe citizens 
to protect theso bird s. 

Lastly, Sir, I urge upon the Government 
to take aU necessary steps to encourage the 
lI'0wth of herbivores which help in rcaeoe-
ration in forest vegetation which retard the 
burning of forests. I am told the Minister 
bas been teUin~ tbat nearly a lakh of acres 
of forest area every year is burning which is 
detrimental to the growth of wild animals. 
I urle upon the Government to take this 
IUllestion and take necessary steps in tbis 
reprd. 

With these words. I thank \,ou for giving 
m. an opportunity to speak. 

SHRI K,P. SINGH DEO (Dbenkanal) : 
lir. first of all I would compliment the 
Minister for Environment al well as the 
Prime Minister as the Minister Incbarae for 
bavial broush t this Wild Life (Protection) 
Amendment Bill. Sir, it is very welcome in 
tile sense tbat it is 13-1/2 years too lona 
tbat we have waited for this legislation to 
take place. But at the same timo, lelislation 
alop~ will Qot serve tbe purPOIC beeauae juat 

as the taste of the puddinllies in its eating, 
the test of this legislatation will lie in its 
implomentation and its enforcement. 

From the Statement of Objtcts and 
Reasons as well as the Minister's statement, 
it indicates that this is a rather serious 
matter because tbe traders have been in fact 
resisting th e handing over of the skins and 
other products to the Government and there-
fore, it has taken 13-1/2 years. 

Sir, we passed this legislation in 1972. 
As the hon. Minister told us, the fint 
amendment came in 1982. In 1972 it was a 
watershed, we were the first country to pass 
the Wild Life (Protection) Act which has 
delegated the authority to the States to 
frame their own rules. Now that it is a 
concurrent subject, I think the Centre will 
take more interest in its cnforcement and in 
the implementation of various provisions. 
Now, Sir, this is not something really new to 
us. Our Directive Principles of State Policy 
as enshrined in the Constitution says that 
the State shall endeavour to protect and 
improve the environment and to safeguard 
forest and wild life of the country. It 
means, it is not only flora and fauna but 
also water, soil and air which is the life-IlDe 
of man itself. Our mythology and the Holy 
Scriptures as well as the Ashokan rock 
edicts are replete with instances where we 
have revered the wild Hfe and 8!vCn protec-
tion from time immemorial. 

Panditji also lave a lot of importance 
and Indian Board for Wild Life was created 
durina his time in 1950. The la te Prime 
Minister, Shrimati Indira Gandhi was the 
first bead of Government who participated 
both at Stockholm in 1970-72 as well as 
in 1980-81 when lamchiDI of the World 
Conservation StratelY at itl meetina held 
here in Vi8yan Bbavan in New Delhi. She 
was the first head of the Government in tbe 
world to pioneer this concept of environ-
ment. Then, we are sianatory to tbe CITES, 
Conference on the International Trade on 
Endangered Species, which had itl conference 
in Delhi. We were allo it. office-bearers. 
Therefore, in tbe lilbt of all this, it is 
inconiruoul tbat 10 far we have Dot been 
able to atop or prevent velted interests 
from o.rrYinl OD tbis illieit tta".. nltc· 
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fore, I have also moved an amendment 
which I will come to during the clause-by-
clause discussian. 

Our ladies in tbe Kumaon and Garhwal 
regions through the Chipko movement 'have 
also done a lot to preserve forest from 
depreciation and exploitation by the 
c.ntractors. It is also interesting that India 
Is alain tbe pioneer when the 6rst ecololical 
task force in the world was set up in the 
Shajahanpur b leek of Dehradun area and my 
hOD. colleague, Mr. Brahma Dutt says that 
they have done good work .. otb in Mussorie 
and Dehradun arC"a and the second one is 
set up in the Bikaner area of Rajasthan. 
I hope the hone Minisfer will also endeavour 
that more such ecological task forces are 
raised wi;h 100% ex .. servicemen \\ bo belona 
to that area so that they have a sense of 
belonging and they have z stake in the 
environrr'ent there and which has been an 
unquali6ed success botb in Rajastban and 
in Dehradun area. I hope, he will also 
very soon sanction two such task (crces in 
the other two regions of Shivaliks- -one 
in Jammu & Kashmir and the other in 
Himachal Pradesh. 

Then, we have got this Tiger reserves, 
national parks, sanctuaries. And also in 
the 7th Plan, we are adding a lot of social 
forestry. Recently in the bio-sphere 
reserves, there was some announcement 
that apart from the 13 bio-sphere reserves, 
one or two additional such centres are being 
taken up here. I would like to say that his 
hone predecessor Mr. Vir Sen wben he went 

last year to Simplipal Park, which is one of 
the 9 original Tiger reserves, be had made 
a commitment that in fature the Government 
of India would take up more bio-sphere 
reserves. He said, the Siroplipal Park 
which forms a unique eco system will also 
be conlidered. 

Sir, first and foremost is tbat our ethos 
on forestry must change from tbe imperia-
listic attitude of the productive aspect of 
forestry to protective aspect of forestry. 
We should not put too mucb stress on the 
revaenue generation of the forestry. In this 
the worst culprits are the Forest 
Corporations and the Forest Corporations 
are only bothered about the cost of 
evcrJtbiD8, prico of everythina and the)' 

know the value of nothing about (orest. I 
refer to many of the States in the North-
eastern sector as wen as my own home State 
where the Forest Corporations are in opera-

tiOft and as the hone Member has said. this is 
anotber source of depredation of fore,ts. At 
a time when the growing human population is 
conflicting with tbe requirements of wild life 
and forestry, it is interesting to note thet a 
study cond ueted on the Silent Valley of 
Kerala by the Bombay Natural History 
Society as well as by the Indian Board for 
Wildlife and other expert bodies have come 
to the conclusion that thousands of acres of 
forests if destroyed wilJ result in 250,000 
tonnes of carbon di-oxide not being recycled. 
The World Metereological Organisation and 
the UN Environment Programme have also 
come to the conclusion tbat this carbon di-
oxide is affecting not only the temperature 
and climate but also tbe polar regions where 
it will result in five metres of mon~ water 
corning in and it will inundate and flood spe-
cial1y South East Asia, that is, India as well 
as the Netherlands and other countries, that 
means the most fertile areas of our country, 
that is the food bowl of India. Therefore, 
this takes a very serious aspect which has to 
be looked into and the Central Government 
here, since it is a Concurrent subject, will 
get the active co-operation of the State 
Government in trying to replant, regenerate 
and cover the forest area. 

Just a few more points. One is that it 
is having an adverse effect on floods, drought 
and cyclone. Then the carbon di-oxide as 
well as tbe Sulphur di-oxide are also 
afi"ectinl the en tire ecology and the 
biosphere and it is also polluting the 
atmosphere. 

I am very happy that the Environmont 
Bill before us has got the unanimous 
support of the entire House. It is a 
comprehensive Bill 8nd the whole House has 
supported it. I hope like tbe Gangl, the 
Government will also take a Jook at the 
Brahmani and the Mahanadi Vaneys where 
major industries are located and some of 
the super tbermal power stations are sought 
to be located. 'While there should be an 
impact analysis of ecology and environment 
on any development project, but, at the 
same time, on flimsy ellvirotJmental grounds 
defence projects anet super tbermal power 
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{Sbri K.P. Sinab Deo] 
Itations like Talcber and Ib valley aDd the 
defence ordnance factory which i. comins 
up in Bolanair should not be dcla~ed or put 
OD tho side lines. 

I wholeheartedly support tbis leaisIatioD 
and I compliment the Minister for brinaina 
this. 

.SHRI MATILAL HANSDA (JharlJ'8m): 
Sir, the object of this Wild Life (Proteetion) 
Amendment Bill, 1986 is to plug the 
loopholes and shortcomings of the existing 
wild 11fe (Protection) Act, 1972. Taking 
advantage of these loopholes a section of 
the poverty stricken, unemployed and 
miserable people of our country on the one 
band and the greedy, higb-profit-motivated 
profeSSionals and traders on the" otber, have 
embarked upon a systematic campaign of 
destroying wild life indiscriminately. This 
bas become a matter of arave concern for 
the lovers of nature, environment and wild 
life and the scientists, humanists and the 
Government. Hence this Bill bas been 
brought forth with the object of plugginl 
the loopholes and protectinl the wild life, 
fOlest wealth and forest areas and expandina 
the same. I would like to say a few thinas 
on this Bill and make some recommendation. 
also. My party and tbe left front hopes 
that with the extensive cooperation of tbe 
people everywhere, the implementation of 
this legislation can go a lonl way to halt 
the process of indiscriminate destruction of 
the valuable wild life of our country. 

Sir the Wild Life (Protection) Act was , 
passed in 1972. After J 4 Jong years tbis 
amendment Bill has been brouabt forth 
today. In this legislation 'Wild life- hal 
been defined as, "any animal, bees, butterflies 
crustaceus, fish and moths and aquatic or 
land vegetation which forml part of any 
babitat." The condition of the wild animall 
is very critical in all areas except the national 
parks, tbe sanctuaries and the protected 
area. A few species of wild animals have 

-The speecb was ori8inaU, dclivero4 ill 
:BonIali • 

become extinct and a few others are faciDI 
extinction. The report of the expert 
committee of the Indian Board (or Wild Life 
contains a lilt of sptcies of wild animals 
who are considered to be in danger of 
extinction. AU of tbem bas not been 
included in No. 1 Schedule of tbis Bill. 
This should have been done for their 
complete protection. The prOVISIon of 
constituting tbe Indian Board for wild life 
with sufficient representatives of the State 
Wild life Boards should have been made in 
this amendment Bill. This almost indispen-
sable provision has not been made in this 
Bill. Under the Wild Life (Protection) Act 
of 1972, tbe conservation and protection of 
Wild life was regulated both in the forest 
areas and outside. But in this Bill the 
trading in wild animals, wild animal articles , 
trophies and ivory inside the country has 
not been banned. There was a provision of 
regulating the same. The manufacturers. 
dealers, taxidermists etc. have heen given 
licences to deal in these articles. Taking 
adv8ntaae of the loopholes of this legislation, 
the wild animals, birds etc. are beinl 
Ixported to foreign markets illegally and 
in a clandestine manlier. Since there is 
hardly any market within the country for 
wild animals or articles, and derhatives 
thereof or trophies etc., the stocks acquired 
for trade within the country are beiDI 
Imuigled out to meet the demand in foreign 
markets. With a view to stop tbis practice~ 
Chapter V A has been added to this 
amendment Bill and trading in these commo-
dities is being prohibited within and outside 
the country. After two months of tbe 
enactment of this legislation, all existing 
licences issued for internal trade would 
become invalid. Those who want to keep 
the existing stocks with them as their 
persona] or private possessions. they will 
have to declare the same to the Chief Wild 
Life Warden or to the authorised officer 
who will issue an ownership certificate to 
them. But the Central Governmellt 
Corporations or private societies have been 
&ranted exemption for purposes of exports. 
Further, those who are holding a licence to 
carryon the business al taxidermistl, they 
have also been exempted and are alJowed 
to carry OD the business of taxidermilt for 
or OD behalf of tbe Government or any 
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corporation or society who have beln l1'anted 
exemption. Those engaged in this work 
for scientific and educational purposes, with 
tbe previous authorisation in writing of 
tbe Cbief Wild Life WardeD, bave also been 
exempted. 

Under Chapter SA of this amendmet 
Bill, nobody else will be permitted to trade 
in scbeduled animals, articles and trophies 
as manufacturer? dealer, taxidermist otc. No 
body is permitted to cook or serve meat 
derived irom scheduled animals in any 
hotel, re3taurant etc. Violation of the provi-
sions of this legislation is a cognizable 
offence and entails imprison ment ranging 
from 1 to 7 years and a fine of Rs. 5000/-

Now, Sir, 1 will make a few recommen-
dations suggestions. 

There are many extensive forests in the 
country whe re lhere are no protected artas. 
Tbt:re the protected forest areas should be 
extended for the protection of wild life. 

There are at present 247 wild life 
sanctuaries and 53 National Parks in the 
country. More protected areas should be 
set up as wild lIfe sanctu anes and national 
parks. T n~se shOll ld be undertaken by the 
concerned Statei and Union territories 

All t)' pes of import and export trade in 
animals, buds and rare plants should be 
completely oanned, Without exceptIon. 

In the 7th Five Year Plan the Central 
Govt. bas allocated Rs. 16.8 croces tor the 
sancturies, natIOnal parks, tiger projects etc. 
in the States anO union territones. ThIS 
amount 1~ too madequate comparea to the 
needs. It is cs~en ual to increase thiS 
allocation substantlally. 

The officers and employees entrusted with 
wild hfe protection work 10 the protected 
forest areas are in collUSion wlth the poacbeD 
and Illegal hunters. Because of tbis, nobody 
is punIshed whatever penal provisions there 
may be in the law. ThIS aspect bas to be 
kept 1D view. 1 draw \be atten\ion of tb. 
Govt. to tLIS serious Situation. With 'hat 
~. 1 Uwlk you ano concluQo my speech. 

IE"""h] 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar hlands): Mr. 
Deputy-Speaker, Sir, there can hardly be 
two opinions about this particular legislation. 
I welcome the Bill and I congratulate the 
bon. Prime Minister and the Minister for 
Environment and Forests for bringing this 
legislation before this auaust House. This 
Bill has a very limited scope. I would only 
like to point out some of the methods in the 
process of implementation where the common 
people are facing harassment from the 
departmental officers. 

Number one is, in the case of elephant 
ivory, you have put an embargo that it 
cannot be used for manufacturing any item. 
There are elephants which are owned and 
maintained by individuals. After the death 
of the elephant, if the owner has got the 
ivory, bow will it be disposed of? By 
getting a certificate from the Chief Wild 
Life Warden, he can keep it in his house, 
but if he wants to sell it, then be bas to 
sell it to the government undertaking or 
society or whatever is the authorised institu-
tion. In tbat case, the price that he;; will 
be getting will be much less than the market 
price. So, wbile implementing this provision 
it has to be seen that proper prices are gIven 
to the owners of these elephants. Otherwise 
illegal trade will go on. 

The main intention of the Blll IS that 
there ihould be no poaching. To put an 
end to poaching. this Bill has bec:n brought 
But at the same time tbe legal ownel s of 
tbe Wild life shouJd be protected so tar as 
disposaJ of skin and other things of the wild 
lire are concerned. 

Tbere are crocodiles in lome of the areas 
like Andaman and Nicobar Islands, and 
the cattle are being killed and even human 
beinas are tilled by the crocodiles But 
Government is not payina any compensatIon 
to tbese people. When you are p.otectina 
the wild life, at the iame time the poor 
villaaea whOle cattle are killed by crocodiles 
sbould be aivID adequate compensau()o. 
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(Shri Manoranjan Bhakta) 
Another important point tbat I would 

like to mention is this. The poachers ar e 
not only traders but also senior government 
officials. I would like to bring this anega-
tion to the notice of tbe House that in most 
of the cases tbe forest officials themselves 
kill the wild animals. Also I have seen in 
my constituency that the Defence officials go 
at night and kill the wild animals. In such 
cases there is no protection of the wild life ; 
no check is being kept on the activities of 
tbese officials. I would request the han. 
Minister to see that a method is evolved by 
which these high officials are prevented from 
killing the wild life. 

In Andaman and Nicobar Islands there 
is an item called ambergris. This is tbe 
vomit of whales. It is a strongly-scented 
substance which is found floatina on the sea 
water or sometimes it is found on the shore. 
It is only a refuse. There also the Forest 
Department people are creating problems 
and are harassing the villagers and others 
while they are conecting the ambergris. There 
is no question of kil1ing any animal. This 
is only the vomit of the wbales which is 
floating in tbe sea and coming to the shore. 
If anybody js collecting. there should be DO 

embargo on this. 

With these words, I support the Bill. 
Tbank you. 

SHRI SARAT DEB (Kendrapara) : 
Mr. Deputy-Speaker, Sir, the amendment 
that has been brouBbt is definitely a pro-
gressive one and I welcome it. Rather I 
would say that this amendment which has 
been brought t('day should bave been the 
principal Act in 1972. 

India in the whole world is well known 
for its wild life as well as for foreign birds. 
But unfortunately, leave apart tbe Central 
Puliament even in the State Governments 
also there have been Jaws to protect the wild 
animals ; but inspite of tbose laws that have 
been enacted from our practical experience 
we have seen that poaching is going OD. 
Certain animal species which are rare in the 
world, which are found in India and for 
v. hicb India has been famous are completely 
getting extinct from this county. Whichever 
species are left they are a110 DOW facinl this 
problem. 

Therefore, I would tell the Minister tbat 
tbe amendment that bal been brought today 
js Dot very sufficient to protect the wild Jives. 
Rather there should be more strict laws. 

I want to add that in order to stop 
poaching only briDging laws or iDvolving 
officia Is is not sufficient. Protecting the 
animal means that you have to take the 
local people into confidence. Only when 
there is lnvolvtment of tbe local people can 
you stop the poaching. 

I want to cite certain examples. As rar 
as black bugs are concerned there are certain 
regions in India where people have protected 
them out of the religious sentiments. That 
is how tbey have been preserved. Parti-
cularly in Orissa it is there. If we can 
educate the people of the forest and nearby 
areas, we then only succeed. Or else, as my 
colleagues have said, this poaching will go 
on with the conn ivance of the forest officials. 

It is all right that we should protect the 
wild animals; but at the same time we 
should also see tha t these wild animals do 
not "ecome hazarduous to the farmers and 
to the people Why I am saying this is 
because there is a crocodile farm in Orissa 
in m> constituency where crocodi1e farming 
is taking place. No doubt, it is a very good 
project; but the outcome of it has become 
very dangerous. After a crocodile becomes 
adult it becomes a menace. There are 
hundreds of examples \\bere they are taking 
human hves Ordinsry crocociles which are 
wHd are scared of human bemgs. But these 
crocodiles which are reared in the farms get 
acquamted with human belDgs from the very 
childhood and when they are grown uP. they 
do not have any fear for human beings. The 
question is how tt' control them. 

18.00 bu. 

The wild boar species, though it is a wild 
animal, it is very hazarduous because it is a 
pest. Controlling this is tbe duty of tbe 
Government. Similarly I want to briog to 
tbe notice of the Hon. Minister tbat in the 
coast of Bay of Bengal there are certain 
areas wher6 species of tortoise come and lay 
eggs particularly in my area which is int.r-
D8tionall, reputed for that but fortuDatol7 
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that area bas been neglected and could not 
be developed and as a result of which 4000 
tortoise died in the last season. It was 
really a pitiable sight. 

MR. DEPUTY-SPEAKER 
conclude. 

Please 

SHRI SARA T DEB: I will sum up by 
saying that on tbe question of trade these 
tortoise sbells if tbey are properly marketed 
to the foreign countries like Australia they 
will fetch a very good foreign e"tcbange for 
the country. So from commercial angle also 
it will earn a good amount to the State 
e}{chrquer. 

As far as ivory is concerned those 
persons who are rearing elephants domesti-
cally, the tusk of tbe elephant keeps growing 
and they keep on cutting it. They have to 
sen it to the State Trading Corporation as 
the market for it has been banned the person 
concerned should be given proper price for 
tbe labour be puts in rearing the elephant. 

Lastly the crocodil~ farming though it 
has been taken up since long yet it has not 
been commercialised as yet. 

SHRI DAL CHANDER JAIN (Damoh): 
Mr. Deputy Speaker, Sir, I support the \\ ild 
LIfe (Protection) Amendment Bill introduced 
in tbe House. 1 shall not repeat tbe points 
already raised by our hon Members but I 
would like to attract your attention to some 
new points. 

Sometimes, bunting is done in the forests 
declared reserved. I have an information 
that sometimes even the forest department 
officers colJude in such activities. Sir, it is a 
separate thing but the nearby living poor 
labour and farmers face great difficulty when 
their cattle stray into those reserved forests. 
The difficulty in geting them back beggars 
de5cripon. We shall bave to bear in mind 
that tboe poor labourers and farmers should 
Dot be harassed unnecessarily wben their 
~'dc stray ioto tho ceservod forests. 

Sir. the second thing is that our country 
of Bhagwan Mahavira and Bhagwan Budha 
believes in non-violence. We have to 
protect the rare wild animals and bh ds. 10 
this connection, I want to draw your 
attention to a news in tbe 'Na"bharat' ()f 
25.3.86 published from JabaJpur. lhere was 
a news that trade of human flesh is in full 
swing and that 50,000 human skeletons are 
exported to foreign countries from here 
because they are in short supply tbere. 
What I mean to say is that we receive many 
reports of missing persons. These persons 
are whisked away in a mysterious manner; 
we have to take care of them. We have to 
protect tbe wild life but also have to take 
care of the common complaints. 

SHRI MANOJ PANDEY (Bettiah): 
Mr. Deputy Speaker, Sir, I support the 
Bill introduced here in cODnection with 
protection of wild life. 

First of all I would submit tbat in tbe 
aame-sanctuaries of the country, as one 
bon. Member bas said. big officers and other 
important persons are even today indlllaing 
in poachmg and it is necessary to stop tbem 
from doing so. We introduce a Bin and 
pass it here but in reality our forests are Dot 
protected even today and wild animals are 
bt:comlDg victims of the poachers. 

These so-called hunters are big oflicers 
and other impoItant persons, who have lot 
of money. I would hke to draw the attention 
ot the hone MiDister tOVtards Cbamparao 
district of North Bihar. There is one game-
sanctuary in Madanpur v.hose protection 
bas been entrusted to tbe local officers and 
forest officers. BUl I know that there are 
certain officers among them who encourage 
such hunters and take them for hUDtin& 
during nisht. 

We pais the Bill just by sitting here but 
have we ever brouaht a Blli wherein It mighl 
be prOVIded that such farest officers who are 
indulging in ilJegal activities will be 
apprehended? W. know that protection 
of wild life is very necessary. Otben" is¢ 
the way tbey are beiDl bunted, tbe lllh.la 
will be emptied of those aoimaJl. 
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IShri Manoj Pandey] 
In Madanpur sanctuary. a survey made 

some 2 or 3 years back shewed the number 
of tigers 25 but today I can say with 
authority that their number is decreasing 
and if we do not take some timely action, 
there will be no more tigers in that area. 

Balmik Nagar is at the farthest end of 
West Cbamparan. From there onward, 
border of Nepal begins. Nepal's forests 
and our forests are contiguous. Nepal's 
wild animals, including rhinos, enter our 
forests also. I know it myself that these 
rhinos are being poached. If we continue 
to give tbem tbis liberty. then we shall not 
be able to protect our wild life. 

I would submit tbat these unauthorised 
activities sbo\lld be stopped. I support the 
Bill. 

(EIIgli.sh] 

SHRI PIYUS TIRAKY (Alipurduara) : 
Mr Deputy-Speaker, Sir, I have only one 
or two points to make on this BiU. 

In, Jalpaiguri district at Raja bhatkhawa, 
there lS a proposal to have a Tiger Project. 
The area has already been demarcated and 
the people living there ba\ e to vacate the 
place. I would urge upon the Government 
that the people already living there for 
centuries must be rehabIlitated first before 
tbe Tiaar Project is implemented. The area 
should also be properly protected, so that it 
does not prove to be a menace to tbe 
surrounding area. Animals, special cows, 
buffaloes and other domestic animals are 
killed by the tigers and sometimes even 
human beings lose their lives. The Tiger 
Project is welcome. but I must add that in 
all these projects, we have the ultimate good 
of tbe human beings in viow and, tharefore, 
tbe project should not be a menace for tbe 
people living thero. 

Further, I find that in the Forest 
Department persons who are liven employ-
ment are generally from the town areal, 
those who are not habituated to liviD8 in 
tbe forest areas. Tbat is Dot the riabt 
approac;h.. You mOlt take peraoDS for 

employment in tbe Foteat Department from 
that area itself. especiall, tbe tribals in that 
area, who have lot the real love for the 
forests and the animals there. 

As we know, the forests area has been 
reduced to a considerable extent. We must 
take proper action for afforestation, so tbat 
we can have more forests and the wild 
animals can move from one place to another 
in the forest freely. If the animals are 
confin~d to one place, just as we have them 
in the zoos, they begin to suffer from many 
diseases, which are sometimes very difficult 
to be cured. And if ooe animal gets tbat 
disease, it spreads to otbers also. 

As 1 said, the employment io the Forest 
Department should be given to people who 
know the entire forest area, tbey are 
habituated to live in tbose environments and 
have love for the forests. 

Secondly, a lot of deforestation has 
taken place already. We have now introduced 
social forestry and that should be encouraged. 
A number of smaH birds and other species 
of the w Jld )jfe are becoming extlDct or have 
already become extinct. The people 11 vina 
in those areas should be encouraged to 
preserve those birds and an imals, they 
previously had. SpeCIally the lnbals living 
there for centuries are well conversant with 
these species, and tbey have great love for 
the wild life. They should be given all 
encouragement. 

[Tran s/al Ion] 

SHRI BRAHMA DUIT (Tehri Garhwal): 
Mr. Deputy Speaker, Sir, 1 support tbis 
amendment Bl11. In this cl.)nncction 1 want 
to submit 3 or 4 thinp. 

It i. a scientific fact that for the pro-
tection of the human society, the protection 
of trees, animals and wild lIfe is imperativo. 
This Bill has also been brought with the 
purpose that the trade of wild animals could 
be brouaht to and end. There was a time 
when man used to bunt animals for catiDa 
bccauae larmin8 bad not tben started. 
Later 00. buntiDI of these animals becamo 
• Plltime. 
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Presently what is needed is to protect 
them and to increase their number. Two-
tbird of my constituency consists of forests 
wherein wilii animals uled to be plenty but 
today they are not seeD. Forests catch fire 
result ina in destruction of trees as well as of 
animals. Why do tbe forests catch fire? 
Because earlier cooperation of the peoplo 
living in forests was lougbt and certain 
riabts were given to them. Therefore, these 
thing did not happen. Nowadays. they 
have been deprived of those riabt. There-
fore, some coordination should be established. 
Secondly, there is sbortaae of drinkinl water 
there. Due to lack of forest conservation 
and also because of soil erosion, the 
drinking water is not available in that area. 

One thing more 1 want to say is that if 
we do some work, ho\\,soever aood it may 
be. in an unrealtstic manner that will not 
yield good result. There is on Rajaji 
Sanctuary in our area. There il one moro 
sanctuary upwards. Between these two 
sanctuaries fall three villagel. namel,. 
Raiwala, G orimafi and Partitnaaar. There 
i, one big military camp and Raiwala 
Station there But God knows to whom 
did it occur that these two sanctuaries should 
be converted into one? The hone Prime 
Minister has just now said that we will not 
implement any scheme till the people who 
are going to be affected are re-settled some-
where else. Tbere are two tbousand 
families in these there villages. Notices 
have been issued to these two thousand 
families about connectiDI these two 
sanctuaries and about acquiring their land. 
But it has not occurred to our officers tbat 
tbere is one station there whicb Cdnnot be 
removed and there is a big military camp 
which also cannot be removed. I then 
suggested one way out that a corridor can be 
provided between these two sanctuaries. 
Our purpose will be served with tbis corridor. 
What we are to see ia that not only tbe 
animal. in the fore.ts should remain 
protected but people Jiving in the sorroundinl 
areas of those forelts should allo remaiD 
safe. 

One thing more I want to lay. It is 
aood fortune of our district that bon. Prime 
Minister laid the foundation stone of the 
Wild Life Institute there last yoar. But 
10m. two weeki back when I went there to 

see the prOlress, I found tbat only tbe 
foundation stone was there and no buUdinl 
has been constructed tbere so far. Kindly 
look into that because research work 
regarding wild-life protection and procreation 
is going to be done there. Tbese are my 
suggestions. I would like to submit that tho 
future of humanity depends OD the pro-
tection of trees, animals and birds. 

[En,II,h] 

SHRI P. NAMGY AL (Ladakh): Mr. 
Deputy Speaker Sir, I rise to support tho 
Wild Life (Protection) Amendment Bill , 
1986, in which it has been sought to cbeck 
the clandestine and illicit trade in skin and 
trophies other produ~ts of some of the wild 
life species. which are on the verge of 
e",tinction. The Act passed in the year 
1972 is beina used as a cover for such illicit 
trade. 

Sir, my constituency is full of many 
kinds of wild life species luch as Inow 
leopard. stone martin, black-necked crane" 
blue sheep, Markbor, wild yak, antelope. 
etc. Some of these species have become 
very rare because of the indiscriminate killing 
for their skins and other products as also 
for their meat. They are almost on the 
verie of extinction. Sir, the Jammu & 
Kashmir State has got its own Wild Lifo 
Act, which has got the same loopholes as 
you have projected here in this Bill for 
amendment. Unless the WiJd Life 
(Protection) Act of the Jammu & Kashmir 
State is amended in line with this Act, it 
will have no use because the traders 
will aet protection nnder the Jammu 
& Kashmir Wild Life Act and 
sbift their business to Kashmir. Hence 
tbe very purpose of amending this 
Bill will be defeated. You have to impress 
upon the Governor of Jammu and Kashmir 
to amend the State Government's Wild Life 
Act in line with thil Central Act. Then 
only. we can check this illicit trade. 

Sir, regarding some of tbe wild animals 
we have a peculiar problem in my CODlti~ 
tueney. In some parta of OUr constituency, 
there are thousands of wild asses, which 
are locally known as fKianl'. The Chinese 
on the pliler side of the border shoot tbeIc 
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tSbri P. Namgya1) 
animals and eat their flesh with the result 
tbat these animals have migrated from the 
Chinese side to our side of the border. Tbe 
result is tbat they almost denuded tbe entiro 
area of whatever little greeneries such as 
or bushes or grasses or the pasture land are 
tbere. This bas very badly affected the 
environment of the area. 

MR. DEPUTY-SPEAKER: Now you 
bave to eat it. 

SHRI P. NAMGYAL: We don't eat 
it. Tbat is why this problem is there. Not 
only a few bundreds but there are thousands 
of this animal Bre there in a vel y small 
area, but now these animals have started 
invading the farmers' field, and damaging 
tbe crops. So you have to find a method 
to check the growth of this animal, by 
caging them aod castrating, or by some 
other method or you ha ve to resort to 
selective killings. So this bas created a 
big problem for us and you have to think 
in this direction. 

Lastly. there is a need for establishment 
of a Wild Life Sanctuary in my area. We 
bave very many species of wild life which 
are rare species. So" if the Government of 
India comes forward with a proposal, it 
would be well and good. Althougb State 
Government had a proposal to establish a 
wild life sanctuary, but so rar tbey have not 
been able to do it. But I would request 
the hone Minister to kindly consider tbis 
SDllestion to set up a wild life sanctuary in 
Ladhakh. 

With these words. I support this Bill. 
Tbak you very much. 

[Tran.dGllon] 

saRI C. JANGA R.EDDY (Hanam-
kooda) : Mr. Deputy Speaker, Sir, I would 
like to touch only two points. Firstly, 
there are wild boars in our district which 
are very dangerous for the villaaers. They 
destroy crops and ground-nuts. That iI 
why people kill tbem by plaDtliDI country 
bombs aed eat pork. Even iu the abaonce 

of Iny provision in tbe Act in this regard, 
people are arrested and un-necessarilY 
harassed. I, therefore, want that "wild-boar" 
should be delected from the schedule. 
Secondly, in summer st!son due to nOD-
availability of water in the forest, lion enters 
the village for drinking water and kills cows 
and bulls of the viIJa~ers. Therefore, I 
would request you that forest department 
should provide water in some parts of the 
forests so tbat lion may Dot come near the 
villages. I once again would like to repeat 
that lion enters the villages for drinking 
water and kins aDd eat the cows, bulls, 
calves etc. Therefore, it is necessary to 
provide water in the forest itself. 

One more thing I would like to sa, 
that nobody can hunt in the jungle without 
the permission of Forest Officer. Therefore, 
if Iny bunter is caugbt hunting in tbe 
forest, then the Forest Officer should also 
be made responsible. In Oran~al district, 
hundreds of wild animals died of an epidemic 
and under such circumstances, some doctors 
were caned from Delhi who gave some 
injections to control tbe epidemic. Due to 
the non-availability of veterinary doctors, 
thousands of animals bave died tbere. If 
there is any difficulty in giving injections. 
provision of tablets should be made and if 
necessary research should be carried on 
over it. Therefore, tbe arranRement of 
doctors is necessary there. 

Witb these werds I conclude. 

·SHRI G. S. BASAVARAJU (Tumkur): 
Mr. Deputy-Speaker, Sir, I rise to support 
the Amendment to Wild Life (Protection) 
Act, 1972. This is a very important and 
progressive Bill and I am sure that tbe whole 
House would wholrheartedly welcome it. 
In fact, this amendment should have been 
brought in the year 1972 when late Smt. 
Indiraji was the Prime Minister. Tbere 
is a great need to protect tbe animals and 
birds all over the country. 

In Kamataka, few years alo there were 
thousands of elephants Now. there aro 
only few bundred elephants. What bas 

·lbe speech was oriaiaall)' delivered in 
KaDD.da. 
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happened to these elephants? Many of 
them have been shot dead. Some of them 
have been victims of poisonous food by 
unscrupulous persons. If this tendency 
continues there would be no elephants for 
our next generation to see. If they ask 
about the elephant, tigers and other animals 
then we would be compelled use the pictures 
to show them. Some rare species of 
animals are on the verge of extinction. Some 
strict measures to stop this mercy less 
butchering of animals are very essential. 

The killing of elephants is mainly to 
extract ivory Persons IDvolved in stealing 
smulaling of ivory must be &iven severe 
punishment such that he should never do it 
alain. 1n some cases the forest department 
officials are also involved On account of this 
the number of animals is decreasing very fast. 
In the same way trees are cut in the forests. 
The trees are cut for the purposes of getting 
timber and fuel. Therefore there is an 
urgent need for stopping deforestation 
immediately. 

Throughout the country there are bird 
sancturies. In Karnataka there are three 
famous bird sancturies. Unfortunately the 
birds in the sanctuaries are decreasin8 in 
number day by day. Peacock, the wonderful 
bird of Indian forest is also facing a great 
tbreat to its existence. 

Therefore I commend tbe measures taken 
by our Govt. to protect birds and animals. 
Once again I welcome thi~ bill which seeks 
to protect the wild 1ire and with these words 
I conclude. 

[Eng113h] 

SHRI MOOL CHAND DAGA (Pali) : 
What is tbe purpose of this Bill? Mahatma 
Gandbi had said : 

uIt is wroDI assumption to say 
that human beings are lords and 
masters of the lower creation. On 
tbe contrary, being endowed with 
greater things in life, tbey are the 
trustees of the lower animal 
kiDldom". 

[Tranl/atIDft] 

Eyery year, wild life week is observed 
and emphasis is laid on the theory of Jive 
and Jet live. But actually forests have been 
devastated and now even wild animals 
cannot move freely. Our late Prime Minister 
Shrimati Indira Gandhi had laid: 

, English] 

"The tiger cannot be preserved in 
isolation. It is at tbe apex of a 
large and complex specie. Its 
habitat, threatened by human 
intrusion, commercial forestry and 
cattle grazing must first be made 
inviolate. " 

[Tran.'ation] 

Mr. Deputy Speaker, Sir, aU the speaker 
who have so far spoken on this Bill were 
non· vegetarian and you would like now a 
vegetarian speaking on this Bill. We peopJ'" 
sacrifice our lives but protect the life of 
others. I would tell you that our women 
folk breast-feed the little deers who lose 
their motber de~rs. It may not happen in 
your Madras but it happens in our Rajasthan. 
I would like to ask tbe bon. Minister bow 
many persons bave been punished and jaded 
since the enforcement of this Act of 1972. 
How many licences have been cancelled. 
Nothing is done. Jungles are being cut 
continuously. Now the condition is tbis 
that wild animals cannot move in the 
jungles freely. All jungles have been cut 
and it bas become difficult for the animals 
to move freely. There were so many 
streams and springs in tbe jungles 
but DOW dams have been constructed on 
them and as a result of it, water is not 
available to the animals. You should not 
play with the life of the animals. 

There is a bird named 'Godawar' in 
Rajasthan. The King of Saudi Arabia bad 
came here ror bUDting this bird. I want 
that this bird should also be protected. 

I would lite to ask as to what extent the 
Act of 1972 bas been implemented. After 
tbe laws bavo been made. tbe)' decorate the 
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(Sbri M 001 Chlnd Dala) 
shelves. One more s!atute book wiD 
decorate the sbelf of Sbri Ansari. Had tbe 
law been strictly implemented. the forelt 
would have not been reduced to just 10 per 
cent in the country. At one time, forett 
area \\'as 33 per cent in our countr,. 
Today neither there are foreats nor Inimal •• 
If you cannot protect tbe wild animals, at 
least you ~bould bave not played witb their 
Jives. Here your bell will ring and tbat 
wil1 also ring the bell for tbe wild animals 
in tbe forests. (l1J,erruplinn~). Meat eating 
spoils the teeth and causes heart trouble. We 
should protect the animals. 

[English] 

SHRI Z.R. ANSARI: This BUI ha. 
got a very limited scope. This i. an 
Amendment Bill, Wild Life (protection) 
Amendment Bill. 1986. It bas been brought 
only with a specific purpose of contronin. 
tho trade of tbese wild animals. 

I t is true that the Act of 1972 W.I 
misused and certain illegal and illicit trade 
was goina on 8Dd certain provisions of that 
Act of 1972 were just acting al a cover to 
protect the illegal trader.. So, far thil parti-
cular purpose, this Bill bas come. I under-
stand that all the hone Member. have 
lupported the very spirit of this Bill and they 
have also supported the provilionl of thil 
Bill. as far as controlling of that trade il 
concerned and prohibitinl of that illicit and 
illegal trade is concerned. 

In the debate, we bad a wide raDlinl 01 
Questions. I do Dilt propose to answer all 
those questio~l. Of course, tbis is a very 
welcome trend. I shall certainly make use 
of these suggestions wbich have been made 
in tbis august House by tbe bon. members. 
When we Cl)me witb certain other specific 
legislations in otber fields-it may be forelt 
conservation ; it may be wild life protection 
and amendments, we sball certainly make 
usc of these suuestion.. Mr. Maaa isnot 
here. He bal liveD sermons. as ulual. I 
Iball certainly make use of thOle lermons. 
I am very much enlightened by thOle 
.. rmonl which Mr. Dala bas liven. 
Altbo\J8h in this world of blood and Bah 

lometimes the sermentl which are not practi. 
cable. Even then, the lermODI are then 
and those people who want to make Ole of 
those lermons, they are most welcome to 
do 10. 

I just want to answer a few points. On. 
point bas been raised, which is a vcr, 
relevant point. made by hon. Member, Shri 
Bhakta. He bad asked "wbat happens to 
tbose people who tame an elephant and wbat 
will be the position of t he ivory after the 
elephant dies 1" He wanted to know whet· 
her he would be in a position to lell or 
transfer the ivory. 

Actual1y this amendment doel Dot 
concern tbose individua1s. provided they ha". 
a certificate of origin of tbat elephant from 
the Chief Wi1d Life Warden and it is 
covered under SectIon .a.3 of the Oriainal 
Act, tbe Wild Life (Prctection) Act, 1972 
where it has been provided that any person 
who is having any wild animal if he hu 
tamed it and ir he has a valid certificate 
Irom the Chief WIld Life Warden tben be 
cansell that elephant- - not necessarHy to 
any Government agency--to any other 
person. So. tbat point is very well protected. 
We have not touched this Section 43. This 
amendment is for Section 44 on ward •• 
Therefore, that tbing is not there. 

The other point which has been made il 
about the exteniion of the Act to the State 
of Jammu & Kashmir. We have--the 
Government of Inria--already requested 
the Government of Jammu and Kashmir that 
the application of the Wild Life (Protection) 
Act may be got extended to the State of 
Jammu and Kashmir also. That step we 
have taken and we hope that they will 
certainly look to it favourably. 

Then, Sir. thero are certain SUllestion, 
relardinl lanctuaries and one hone Member 
from Ladakh had made a sugaestion that 
there .hould be a sanctuary in Ladakh. and 
I think that the State of Jammu and Kashmir 
is setting up one sanctuary. one National 
Park in that area, which we will certainly 
tUpport financially. 
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Then one hone Member from Andhra 
Pradesh probably made a point regardina 
Kolar Lake in Andhra Pradesh, and about 
a bird sanctuary there. 

PROF. N. G. RANOA (Guntur) 
Kolar is in Karnataka, Mysore. 

SURI Z.R. ANSARI: May be, it is 
OD the border. There is already a sanctuary 
there. 

Now, that is an I think, Sir. 

SHRI K.P. SINGH DEO (Dhenkonal): 
I had asked about SuniJipal Biosphere 
Reserv'e. Why the discrimination against 
Orissa? 

SHRI Z.R. ANSARI: That is not a 
point at issue. As I bave already said, .•..•. 
(Interruptions) 

SHRI K.P. SINGH DEO: Because, 
the hone Minister replied to the otber points. 
that is why, I have mentIOned it. 1 shall be 
ratber obllged to thl; bOD. Members for 
living valuable suggestioDs. I shall certainly 
look into these suggestion. 

With these words, I commend that this 
Bill be passed. 

SHRI SARAT DEB: As the hon. 
Minister was saying, accordina to the present 
Act, you have restricted all other tradlD& 
concerns except the State Tradin& Corpo-
ration from dealmg in ivory items. Now, 
tbose who are in possessIOn of domestic 
animals, they cannot go to the open market 
to lell ivory. 

SHRI Z.R. AN SARI: I think, uDder 
section ... 3 they can sell it. 

SHRI SARA T DEB Then it i. 
contradictory, becau:;e this Act specifically 
prohibits ivory business to be conducted iD 
tbe open market as tbere is not much scope 
inside tbe country. Tbat is why, I want to 
ask )'ou except the Slate Tradina Corpo-
ration, bow are you aUowio8 any privati 
e"'I' to deal in thi. item. 

SHRI Z.R. ANSARI: Section 43 reads 
like thi. : 

"Subject to tbe provisions of sub-sections 
2, 3 and 4 person other tban a dealer ..... 

If be is not a dialer, I private individual. 
then amendmlnts are beina brouaht throuab 
this amending Bill to section 44 on ward •• 
Reaardina those personl, who are private 
person I aDd are bivins elcphantt, the, are 
beinl dealt with under lection 43. 

SHRI SARA T DEB: But whcn h. 
leU. tbe tusk. he can sell it to the Stat. 
Tradina Corporation and Dot to Iny privati 
pcrSODS. Not only tbat. The elcphant tusk 
keep. on arowinl. The, keep OD cuttin. 
and lellinl. That i. wby I wanted to know 
the provilioD. 

SHRI Z.R. ANSARI: In that CIII, 
the, will have to lell thOle things to til, 
public lector undertakin,s wbich are autbo-
rised to deal with tbe indigenous ivory. 

MR. DEPUTY -SPEAKER The 
question is : 

"That the Bill further to amend tb. 
Wild Life (Protection) Act, 1972, \to 
taken into con.ideration." 

'1he motion wu •• opted 

MR. DEPUTY-SPEAKER: Now, we 
take up clause by clause conslderati0D. Tne 
quostion is : 

"That clause 2 stand part of tbe B1i1" 

The motion wu adopted 
Clause 1 was added to the Bill 

Clause-3 (Insertion of new chapter VA) 

SHRI K. P. SINGH DEO: I beg to 
move: 

Paae 4. lin' 3.-

OMIT "for dilplay" (1) 

SHlU Z.R. ANSARI: I accept ito 
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MR. DEPUTY -SPEAKER: The que.tion 
b: 

Pa.e 4, lines 3,-

OMIT "for display" (1) 

The motion was adopted 

MR. DEPUTY-SPEAKER: The 
.. ueltion is : 

'-That clause 3, al amended, 8tand part 
of the Bill" 

Tbe motio. was adopteti 
Clanse 3, as amended was added to the Bill 
Clauses 4 an d 5 were added to tbe Bill 
Clause 1, the ED acting Formula, aDd the 

Title were added to tb. Bill 

SHRI Z. R. ANSARI: I bel to move: 

"That the Bill. as amended. be passed". 

MR. DEPUTY -SPEAKER: The question 
Is : 

"Tha t the Bill. as amended. be passed" 

Tbe motion was adopted 

11.45 brs. 

INCO~lE-rAX (AMENDMENT) BILL 

(Eflg/ish~ 

MR. DEPUTY·SPEAKER: Now we 
shall take up item No.8. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): Sir, I beg 
to move: 

"That the Bill further to amend 
tbe IncotDe-tax Act, 1961, be taken 
into ,onsidcration." 

This short Bill has been introduced 
primarily in pursuance to the announcement 
made in the Budget Speech tbis year as also 
tbe Finance Minister's Speech in the Lok 
Sabba on 24th April, 1986 while movins 
Government amendments to the Finance 
BiB, 1986. 

In the Budge t speech. a proposal to 
provide relief to self-employed persons or 
.alary earners in respect of medical expenses 
incurred by tbem had been announced. 
To implement this. it is proposed to insert a 
new section in the Income-tax Act, providina 
for a deduction up to Rs. 3,000 In a year, 
in the aggregate, in respect of any sum paid 
as premium by an individual for insurance 
of his own health or on the health of hi' 
or her spouse or dep :mdent parents and 
children. )0 the case of a Hindu undivided 
family or an association of persons or body 
of individuals consistlDl of only husband 
and wife governed by the system of 
community of property. In force in the 
Union territories of Dadra and Nagar Haveli 
and Goa, Daman and Diu, the deduction is 
to be allowed in respect of the premium 
paid for insurance 00 the health of any 
member of such family_ It is also proposed 
to introduce a new section in the Income-
tax Act so that ded uction is allowed to an 
employer io respect of premia paid by 
cbeque for losuraDce on the health of tho 
employees in accordance with an approved 
scheme. 

As per the provisions of the Income-tax 
Act, deduction is allowed to a scbeduled or 
or non-scheduled bank to tbe extent of ten 
per cent of the pre-tax profit in respect of 
provislO.o made by it for bad and doubtful 
debts or of an amount not exct.:edin& two 
two per cent of the aggregate a\'erage 
advances made by the rural branches, which-
ever is higher. I propose to amend the 
relt;vant sLction so that a deduct ion is 
allowed to all ban~s of an amount not 
exceeding two per cent of the aggregate 
average advances made by their rural 
branches tOlether with a deduction of 
provision for bad debts limited to five per 
cent of their total income. lubject to tho 
existins conditions. 
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An Indian company or a person (other 
tban a company). resident in India, is 
entitled for a deduction equal to 25 per cent 
of tbe profits and gains from projects outside 
India. In order to encourage the activity 
of execution of projects outside India \\ hich 
is one of the sources of earning foreign 
excbange, it is proposed to increase the 
deduction from 2S per cent to SO per cent 
of such profits by making a suitable 
amendment. 

I trust, tba 1 this short and simple Bill 
will receive the unanimous support of the 
House. 

MR. DEPUTY ·SPE.o\ KER: Motion 
moved: 

"That the Bill further to amend 
the Income -tax Act, 1961, be taken 
into consideration." 

SHRI AMAL DATTA (Diamond 
Harbour): Thank you, Sir. for allowing 
me to initiate the dc=bate I think tb~ first 
part, namely, the premium for medical 
Insurance wblch is bemg made deductible 
is a welcome measur~. ThiS was announced 
earlier during tbe Budget spe~ch and otber 
Ipeeches by tbe Finance Minister and it has 
come 10 the f ocm ot a Bill. The only thing 
now I would observe relardio~ thIS is that 
tbe premlum whlch will be paid by tbe em-
ployer Ot by the persoo insured himself, will 
certainly aenerate a surplus in the General 
Insurance Corporation or its subsidiaries 
because usually 10 tbe insurance scheme we 
have found tbat wbatever way the schemes 
are framed, tbey do generate lot of surpluses. 
Thls new provlslon in thiS Bill is obviously 
meant to amend tbe Income-tax Act and 
regardmg what is to be done with this 
surplus. I tbmk in view of tbe fact that 
IbiS IS for a partlcul~r purpose, namely, 
health Insurance or medIcal Insurance, the 
surplus should be committed for improve-
ment of health and modical services of the 
communny and also, to a certain extent, for 
tbe group of people, t'or tbat category of 
people wblch wlll be contnbuting by way 
of premium througb generation of this 
surplus. I thlDk tbis sbould be kept in 
mlud by the bon. Fmance l\1inister and hiS 
people &0 that this surplus caD be used in 
this fashion. Otherwlse tbere is Dotbin8 
objcc\iouablc in tbil particular pl0vision. 

Regarding tbe statutory deduction which 
is not being provided so rar as doubtful 
debts are concerned, I fail to understand 
the purpose of this at all. Sir. the Income-
tax Act does provide for deduction of bad 
and doubtful debts. So, where is the scope 
or opportunity or tbe necessit), for providing 
by statute deduction of 5 per cent of the 
total income of scheduled banks as doubtful 
debts? I think the intention is that 
advan~s of a doubtful nature will be made, 
which will ultimately result in debts becomini 
bad and therefore this statutory provision is 
being made for 5 per cent of the income to 
be deducted as doubtful debt. Now, in 
addition to all this 5 per cent, there is 
another 2 per cent of tbe total advances of 
the rural branches. They can also be 
provided as doubtful debt and it is deduc-
table for income-tax purposes. This is again 
not necessary at a 11. Is it tbe purpose tbat 
tbe debts would be incurred by rural 
branches to be automatically written off to 
the extent of 2 per cent of that 1 Is that 
tbe Idea? In that case, is it the idea that 
advances wili be made in such a fashion, 
Without scrutinisiog as to, whom advance. 
are being made, for what purpose advances 
are being made, and so 00 1 In other 
words, it comes to tblS, advances are beina 
planned to be made only to become later 
00 doubtful debts. That means also that 
advances Will be made at the bebest of 
some powerful political persons, those people 
having tbe control of tbe banking system. 
Sir. this a very objectionable provision and it 
should not be accepted by this august House. 
Already tbere are provi§ions in the Income-
tax Act whereby, in any business (whether it 
is banking business or any other business) 
bad and doubtful debts can be written 
off provided they bave been prov.d 10 be 
bad !ind doubful debts. There cannot be 
any statutory prOVISion for providing for 
such deductions. As I said, this is highly 
obJectionable. Obviously, it smacks of 
political patronage playiug a very important 
part in givin& loans in tbe rural areas as well 
as urban areas for industries and all that. 
Therefore. I urage upon the han. Minister 
kindly to withdraw this provision reaardinl 
statutory deducton of bad and doubtful debts 
of banks' incomes and advances, as they 

appear in thi! Clause 2 (b). This ~bould not 
be pressed before tbis august House beciluse 

this will onll obvioQSlJ mcan-and .h~ people 
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will conclude-that political patronage will 
be tbe basis of giving loans for tbe purpose 
of making them later on bad and doubtful 
debts and they will be given income-tax 
deduction. 

My last point is this. I have always 
made tbis point while di~cussing or debatinl 
on tbe Banking System and Insuranc •. 
Parliament has no control over these 
institutions. But, Parliament has control, 
and through Parliament the Indian people 
have control,-over other Government 
undertakings, but not the fi nan ciz I 
undertakings like the Banks and tbe 
Insurance Companies. I remember that on 
one occasion the Speaker also agreed with 
me. Very openly he said in the House that 
he agrees tbat there should be Parliamentary 
control. Unfortunately tbe Finance 
Minister-obviously prompted by tbe 
Finance Department bureaucrats-is Dot 
agreeing to this Parliamentary control over 
these financial institutions. The sooner this 
control is instituted, the better for tbis 
country. Otherwise, what is taking pJace in 
the banking system today ber ore our very 
eyes is intolerable in a democratic country. 
We have nationalised the Bankinl system 
for the purpose that loans will be given to 
those who are deserving, those who will be 
able to increase the national wealtb, national 
income, including helping themselves in the 
process. Tbat was tbe idea. But what is 
being done in the name of these loan melas 
and all these tbings? Banks are being liven 
a period of 15 days or 3 weeks within which 
they must give loans to 40,OOf) or 50 000 
people They are choosing people at 
random. They are encouraging political 
patronage by such kinds of loan me1as. 
Some M.Ps. or M.L.As. preferred by tbe 
Ministers or somebody in the Department 
are being given tbe application forms aod 
the applicatbn forms signed by those M.Ps. 
and M L.As. are the applications on the 
basis of which loans are to be given. This 
is happening. In my constituency alio this 
is happening. In the district, in a very 
large place, we find the anti-social clements 
going from branch to branch and saying 
that 'if )'ou do not honour the signature of 
this M.P. or M.L.A., tben we will see that 
you will not be able to attend this bank 
branCh,. This i~ beiDB dODO with tbe tacit 

encouragement of the people in authorit, 
today. I think Mr. Poojary should know 
it. If be does not know it, he Ibould 
enquire about it because things are beinl 
done in his name. They are threatening the 
bank officials saying that 'you must sanction 
loan on tbis application because tbi. il 
signed by sucb and such M.P. and if you do 
not give the sanction, then you will not be 
able to attend this branch'. Tbese threats 
are being held out. This is my persoDal 
knowledge. This is happenin8 not anI, in 
my constituency or district. but everywhere 
in India this happening today that by threat. 
and by certain political patronage these Joao. 
are being extracted from the banking sy.tem 
and the pub1ic are being defrauded. This 
should stop. And that i. ono of the 
reasons wby thi' provision is here. 

Sir. with these words. I oppose thi' 
Amendment. 

[TrunsllJ lion] 

SHRI MOOL CHAND DAGA (Pali): 
Mr. Deputy Speaker, Sir, I welcome this 
Bill. I am fortunate that I have nothinl 
to add to this Bill. If you are providinl 
tbat the emplo}1er shall also deposit his 
contribution towards the employee, it i. a 
matter of pleasure. It is good that you 
are payinl attrntion towards tbose employeea 
who betome victims of cancer. This is • 
commendable measure. 

Sir, bon. Poojary ji ba. rich barvelt 01 
statistics. I would like ask him what are 
tbe fiaure. of bad debts of the lalt four yeall 
and who has the powed to write tbem off. 
To what extent the bad debts are created 
in the rural banks. The Member wbo 
.poke before me is ver'l '''pert in tbit 
subject. He said tbat loan 'melas' are 
held. These 'melas' are held for those 
wbo are to be liven )oanl. This i, doo. 
under I.R.D. P. to briD. the penon concerned 
above the poverty line. This step baa 
been taken with enthusiasm for the welfare 
of tbe poor. On man)" occasions, we are 
Dot able to educate them properly in thie 
reprd. The employees of an the baob 
aDd the Pradblo and the Block Ofticm 
kDOW bow tbeao IOIDI Iro distributed. YOU 
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.. ould view the matter in tbis wa,. If the 
loan 'mel a' is beld in Bonga), tbe hOD. 
Miniltlr il prepared to 10 there also. 

I'll hn. 

On many occalionl, when the poor 
peraonl who are below tbe poverty jine, ao 
to the banks for loan, tbey are asked to 
brio. security. Sometimes, when tbt:y have 
to buy commoditiel, they bave to go to the 
iDtermediariel. This causes mucb harass-
ment. On tbe otber band loan 'mela' is 
'1ery limple lervice unto the people wbere 
tbe Minilter bas a cbance to meet and tal.1I 
to tbe people for eight to nine bourSe This 
is a aood job and I feel Pooja~y ji ~h?uld 
do the work alona with the Chief MlDlster 
of the concerned State. The poor suffers 
lOll but the hia industrialists bungle lakhs 
of rupees. The industrialists have bunlled 
lour thousand of crores of rupees but no 
action has been taken aaainst them. I 
would like to ask what is tbe total number 
of bad debts during the last 4 years and 
who baa the authority to write them oft. 
May I know who bunaled thl money al 
a1Io wbo are accountable tberefor '! 

May 1 also know wh, SO per cent 
•• emption hal been liven in iDcome-~ax. to 
thOle compani.. wbich are fUDCtlOnlnl 
at»road and are remittiDa money in foreiln 
GCbaDS' '! Wby hu sucb facilit, been 
.stended to tbem 1 What crime bal been 
committed by tbol. campaDiel which are 
lunctioniol in tbe country itself and arc 
CttDtributiDa SO per cent in foreiaD II:challp1 
Vou are ,iYins SO per cent exempti~n. to 
t~OIC compaaici wbich are ~unctlon~n. 
abroad and remittinl money 10 fORl1D 
_chanae to tbe country. Tbil Ihould be 
looked into. However, I support tbe Bill. 

D.81 Ian. 

(Mit. SPEAKER. In the Chili,] 

(PrIll'] 

DR. CHINTA MOHAN. (T~rupati): 
Mr. Speaker, Sir, I welcome thIS Bill. But $. Bill Ibould have come lonl back. I do 
_t bow wbat mad. tbe GOVerDlDlDt to 

come in a hurried way to brin. thil BiU • 
But giving income-tax exemption to self-
employed people is a very welcome thin, 
and .110 livins exemption for the general 
inlurance scheme and incurring medical 
expenlel i. a very good scheme. But the 
Government all the time is encouraging bad 
debt. Tbis sore of attitude Ihould be 
cbanaed an d if possible, the Government 
sbould come with national credit policy soon 
10 that the industrialists who are misusinl 
their political patronage and aetting loaDS 
and makinl the industry sick could be 
checked. They are not at all repaying the 
loanl taken. I have brought to the notice 
of tbl hone House lometime back about 
tbis bad credit given to lome of the indultriea 
in Bombay, Bangalor, and Calcutta. I 
would like to quote it aaain. In Bombay, 
the Central Office of the State Bank of India 
had liven Rs. S2.~ crores to lome bi, 
iadustrialist. He bad taken tbe loan 5 
years back but not paid even S paise 80 far. 
I asked the hone Minister to take necessary 
action. But so rar notbing has been done 
in this direction. I also mentioned sometime 
back about the false cheque iSFued in 
Karnataka and some Excise contractor had 
taken Rs. 3 crores. Till today, he has not 
paid even 5 paise. In the Bank of Baroda. 
some bungling had taken place in ('alcutta. 
So far, the Government has not taken any 
action at all. I do not know why tbe 
Government is negative in this direction. I 
would request the hone Minister to come 
out SOOD with some policy, national credit 
policy and do something for the betterment 
of the nation. 

With this I conclude my speech. 

SHRI G.L. DOGRA (Udbampur): Mr. 
Speaker, Sir, I bad no intention of speakiog 
on this Bill but because it is a very good 
me.lure but somethinl hal been laid about 
bad debt, Therefore, I 1m compelled to 
intervene. 

This problem of bad debt wu conlidered 
in the Publie Accounts Committee and allo 
in the Estimate. Committee. There it DO 
bUlineu of lcndinl where bad debt wiIJ not 
occur. There should be a provision mad. 
for tbe bad debt also. l'bey have laid 
down tho maximum limit. Who exercises 
the power is a diBereat tbin,. WhI dOCI 
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the bad debt occur? Mainly tbey occur 
in the case of self-employed schemes and in 
other t)pes of loans which are given to the 
poor people. They are not given loan in 
sufficient quantity. Sometimes some officers 
get something out of tile money advanced. 
Therefore. tbe proper purpose of the loan 
cannot te served. And it cannot ~e utilised 
for productive purposrs. You Mr. State 
Minister arc controllmg it end the hon. 
Minister is also trying to control it, but )'OU 

have to further streflgtben the c('n'rolling 
machinery I If you glVe all the required 
money fef productive purposes and people 

caD produce and implement their schemes for 
whicb the money is given there will be no 
bad d~bts. There will be very rare bad debts. 
Therefore tbis has got to be seen. 

Then tbere i~ another tbing. On very 
small pretexts people should not be involved 
in litigation. Your officers should have a 
sympathetic attitude and try to rescue those 
people out of their problems and situations 
in which they are involved. But your 
officers wbether tbere is a big party or a 
Imall party, do not believe in reconciliation 
or making arrangements aDd therefore 
helping tbem by compromising with tbe 
various parties. 

Same thing is happening so far as 
tallation is concerned. If somebody is not 
able to pay up in lump sum, your people 
are not prepared to take it in instalments 
10 that people can get out of it. Your 
approach should be constructive and produc-
tive 10 that people who produce and earn 
money and who give you money should be 
helped to produce more. I do not say that 
tbol' who are unfair people should be 
helped or protected. But those people who 
are in genuine difficulties should be rescued 
I Ihould lay that your Department though 
it has done vel'J aood work in certain 
respectl but in tbis aspect you are lacking. 
,Og are behind tbe expectation. of the 
people and JOU mUlt realise that those 
peopl. who are workinl are your partners. 
You are a sleeping partner in these 
busintlses. 'Vhy don't you take that 
attitude? Therefor.. you sbould look at 
tbe tbin .. from tbat poiDt of vi.w. If you 

destroy the tax payers. you destroy the 
milk-yielding cow, and in this way how 
will you be able to improve tbis country? 

In the agricultural scctor rather in every 
sector p~(ple f,eed )cur 5)ropatby. Tiley 
need your ~uida[lce. You f.hruJd have 
experts to guide them y,.herever they falter 
at any sta~e and they should support guide 
and intervene whenever necessary. We are 
a backward and a developing country. Why 
do ~ou for~et it? E,ther you are not 
properly mentally equipped to \\eigh the 
situation or you are lethargic. Our bureau-
crats as wen as the politicians-if we are 
prepared to play our role properly, then 
we should have adequate machinery to 
guide the people at every, stage. They are 
much more backward tban we are. We 
ourselves are lackiDg in many tbings. But 
those people in the field who have sent us 
here, all of tbfm are not as learned and 
experienced as we are. Therefore don't apply 
our own standard to them. Every bureauc-
rat and every politician wants to rule. We 
are there to serve and not to rule. This 
bas to be kept in mind. If you keep these 
things in mind, there wJ]l be very small bad 
debts and very few difficulties. Then 'Wt 

should also not try to abuse by saying tba 
all tAte people who are serving in tbe tank 
or in government departments are all thieve •. 
Whenever we ask any question, we ask in 
that way. We try to expose them. Who 
are they? They are our people. I come 
from a backward area. I have none 
employed in these sectors. They are our 
people and they are young men. We mUlt 
educate them properly. We must deal with 
them properly and with sympathy and their 
diln,ty must also be restored and we mUlt 
confess that they are also good people. 
This country is as much theirs as it is ours. 
When we come and talk here, we talks 88 
jf we are angels. That approach is aJso 
bad. We must live them respect and get 
respect. 

SHRI SRIBALLAV PANIGRAHI 
(DeogarhJ: I rile to support this Bill. 
This is • small BilJ and it haa come before 
UI at the eDd of tbi. IODS Bud,et le.sion. 
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There is nothing to oppose in tbis 
amending Bill. It h3S a good clause. It 
is quite a welcome measure and some 
deduction is being allowed to employees and 
individual, assessees for thelT investme'1t on 
health scheme by way of insurance) by way 
of cheque etc. payment by way of cbeque 
on health scheme. As you know, Sir, lots 
of employees and wor kers are working in 
different commercial and industrial firms-
private firms-at:ainst very heavy odds, 
asainst vagaries of nature and tbere is no 
proper safeguard about their health, treat-
ment etc. Therefore, it is quite wt1come 
and about other aspects of providing ~ome 

deductions on provisions for bad debts by 
banks urto 5 per cent, that has been 
opposed to by some friends sitting on the 
other side of the House - particularly our 
Ilon. friend Shri Amal Datta. 1 do not 
understand why for every such thing, some 
of the friends on the other side, see politlCS 
in it 

In the year) 909. banks were nationalised 
with the realisation that banks were in fact 
prospering on peoples money, common 
people's money. They used to p~o~per 
without discharging any duty, responSlblhty 
towards the society, particularly to remove 
backwardness, to remove poverty. Our late 
Prime Minister Mrs. Indira Gandhi took the 
historic decision of nationalising the banks. 
Since tben it has become yery popular. i\a 
we all know, we are committed, the 
Government is co:nmitted to alleviate and 
eradicate poverty and the banks have 
a very definite role, meaningful role and 
effectlVe role in this sphere. They are going 
ahead also. Of course, there are some 
loopholes here and there, pitfalls are there. 
Suggestions are always welcome. Our 
ultimate goal is to help the down-trod~en 
people aad the have-llJts and we are trymg 
to improve their 'Nhole lot. There are 
thousands of such people in free India. They 
have also to enjoy th! fruits of freedom. 
But we forget about them. Some friends 
proclaim day in and day out they are ~be 
friends of the poor; they ao on beatlOg 
their own trumpets that tbey are tbe only 
saviours of the poor people of this c~un~y. 
1 do not understand bow tbe, take objection 
to banks advancing loans to poor people on 
differont schemes-like anti-poverty pre-
arammes, poverty -alleviation programmes 

etc. Some section of the bank employees 
who have relationship with such paople are 
against tbem. All over the country, we find 
a section of bank employees resisting tbem. 
T WQul,i lIke to know as to how under this 
Act ba j-d!bt is increasing and also to what 
axtent cn 1~r this anti-poverty prolramme 
and to what extent from the bigger people, 
the more affluent people, whether they are 
failing to pay and to what extent. I think, 
thc;!le is f~ilure on the part of the poor 
people to pa)1-ofi' debts. Thtre are several 
reasons for that. 

Sir, these programme are good pro-
grammes-anti-poverty programme, bank 
finance etc. They shOUld be properly 
mordtored. There is illiteracy among the 
P00f people of this country. We are giving 
loans to them. But there should be proper 
guidance. In many cases such guidance is 
not forthcoming. Follow-up action Ibould 
be ensured. In some places there are 
corrupt officers who are preparing a list of 
wrong names. I would suggest that people's 
participation, in a meaningful way, should 
be ensured so that tbese schemes, laudable 
schemes. noble schemes which we had at 
the time of nationalisation of banks. can be 
properly achieved and fulfilled. I would 
request th: hon. Minister to give his thought 
to this aspect. 

\Vitb these words, I support this Bill. 

SHRI JANARDHANA POOJAR Y: I 
thank the bon. Members for giving concrete 
and valuable suggestions. 

If I remember correctly, the first Bill 
that was taken up at the beginning of this 
Session was from tbe Finance Ministry and 
we 8re closin& the Session, if I am not 
mistaken, with a Bill from the Finance 
Ministry .••••• 

MR. SPEAKER: You have proved 
tbat the Earth il round, geographically: 
where we started from. we have come back 
to the same point. 

SHRI JANARDHANA POOJAR"Y: 
Hon. Members from both sides welcomed 
the prOVIsions of this Bill except ODe 
provision. So far al tbat proviaioD i3 
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concerned, I may be permitted to sa, tbat 
UDder section 36( I) (viia), th"re wa. already 
an existing provision to the tune of tcn per 
cent-for making provision for bad and 
doubtful debts. Now that ba. been reduced 
from 10 per cent to five per cent. About 
the provision (or bad and doubtful debts, 
often it bas been raised in Parliament and 
I have also given my reply. There is a 
statutory protection to banks (rom disclosina 
bad aod doubtful debts. Even in the format 
that bas been presented for tbe consumption 
of the public, under tbe Bankinl Regulation 
Act, we are not supposed to give the bad 
and doubtful debts fiaure. Only after 
deductinl bid and doubtful debts fiaure, we 
have to publish it. Not only tbat, tbere is 
a customary law, and therefore even under 
the Banking Act itself, we are prevented 
(rom disclosing the bad and doubtful debts. 
I made tbis point clear earlier when, you 
remember, Sir, hon. Member Shri H.M. 
Patel-JOu ~ere there on that day-made 
a point that 1 should disclose it; tben you 
directed roe that I should verify when I said 
that there was a protection. I have verified 
it, Sir. It is a Itatutory provision. I am 
barred (rom disc)osinl it. 

Comiol to tbe loan function, hone 
Members from this side have liveD tbe 
correct reply. I went to one State. I am 
not complaininl When I went there, the 
Collector of tbat District said t"at out of 
16,000 people, 12)000 beneficiaries were 
under lRDP and other Programmes which 
were pending dilposal for a number of years 
and as I went tbere. they were disposed of. 
That was stated by tbe CoUtctor of 
Jalpaiguri District in West BcDISI. I may 
submit this The IRDP and also tbe 
Educated Self-Emplorment Ichernes, the 
State Governments are implementing. They 
are the identifyinl authority and after 
identifying tbe beneficiaries, they have to 
submit the application to the Bank and tbe 
Bank will sanction the loan and disburse. 
Now it is asked whether tbe Banks are 
associating the State macbinery. When 
tbey say tbat it iI Dot properly implemented, 
it is not liven, 1 feel that they Ire also 
equally relponsible. Here to complain that 
tbey are not aSlociated, I 'hink. is not 
~orr~t. 

Coming to tbe point as to whom it could 
be liven, you know to whom It is going in 
the present system. With regard to votina, 
I cannot say to whom tbese beneficiaries 
have voted-whether tbey have voted for 
the Congress, or for the Communists or for 
tbe Janata. It is a secret. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Tbe forms were distributed by 
a particular poJitical party. The Minister 
knows tbat. 

SHRI JANARDHANA POOJARY: 
Even I cannot say to which party my wife 
has voted, I cannot definitely lay tbat. 
So, to say that we are gi" iog to a particular 
party, my submission would be that any 
person can surmit the appl cation to the 
Bank. It is for the Bank people to process 
it and aive the loan. I am just bringing it 
to tbe notice of tbe Han. Members-whether 
it is CPI peopJe or any citizen of tbe 
country-tbat even they can submit the 
application on behalf of the poor people, it 
is for the Bank pe0ple to process and 
sanction it. 

Coming to the provision tbat was made 
for the flse from 25% to 50% 10 far as the 
profit. of the projects tbat are executed in 
foreIgn countries, already for expOl l there 
is a provision of deductIon upto 50%. 10 
order to encourage foreign exchange earning 
here also we have increased from 25% to 
50%. It is a measure of encouragement 
for foreign projects executed by resident 
Indians. 

With tbese I conclude and commend 
(or the consideration of the Bill. 

MR. SPEAKER: The question is : 

"That tbe. Bil1 further to amend the 
Incerne-tax Act, 1961, b. taken 
into consideration" 

The motion "as adopted. 

MR. SPEAKER: We shall DOW take 
up clause by clause consideration. The 
queatioQ is : 
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"That clauses 2 to 4 stand part of 
tbe Bill" 

The motto. wu adopted 

Clause 1 to 4 were added to tbe Bill 

Clause 1, the ED acting Formula nd t .. 
Title were add. to tbe Bill. 

SURI JANARDHANA POOJARY: 
I beg to move : 

"That the Bill be pUled" 

MR. SPEAKER: The question is : 

"That the BiU be passed" 

The motion wa •• "pted 

THE MINISTBR OF PARLIAMENTARY 
AFFA1RS AND TOURISM (SHRI H K.L. 
BHAGAT): I want.to take this opportuoity 
to thank you, the Chair, for very ably and 
affectionately guiding tho proceedings Df this 
House with the result that the House did a 
Jot of useful business with mutual coopera-
tion and with mutual understanding With 
great ability and dignity you have conducted 
tbe House. I want to thank you. 

I want to thank all tbe leadeN and 
Members of the opposition. At times we 
bad differences. They are always there. 
Yet, the leaden and memben of the 
opposition and leaders and members of tbe 
ruling party cooperated with each other. I 
have a feeling that the debates-whether 
people spoke from this side or rrom that 
side-were of high standard. People have 
put in a Jot of bard work. I wish to thank 
all the Hon Memb!rs of the House. 

Tbe whole business wont on almo.t 
correctly to tbe dot-whether it was official 
bu~iness or otber business. The wholo 
thing went on well. Tbi! House spent a lot 
of time-the bours will be calculated-and 
did a lot of useful work. 

I want to thank the Itaff of tbe Lot 
Sabha Secretariat for the job tbat they did 
very nicely. I want to thank the officer. 
and staft' of tbe Lok Sabha Secretariat, the 
Hon. Deputy Speaker who had at times to 
take a lot of bUlden and shared the burden 
with you. J also wish to thank the officers 
and staff of tbe Parliamentary Affair. 
Department as also tbe Pres!. I know that 
lometimes it was very bard. It was with 
the cooperation of everybody that it was 
done. I mUlt tbank you Sir. and tbrough 
you an concernod. 

Thank you. 

SHRI C. MADHAV REDDI 
(Adilabad): Mr. Speaker, Sir, we ••• 

SHRI H.K.L. BHAGAT: Sir, before 
Sbri Madhav Reddy ji lays 10D'ethinl I 
waDt to thank my collealue, Shri Gbulam 
Nabi Azad allo. 

MR. SPEAKER: Well deserved. 

SHRI C. MADHAV REDDI: ••• on 
behalf of the Opposition thank you heartil, 
for the impartial way ,ou have conducted 
tbo Hoult. There were momentl of 
excitement and strols. It was a areat strain 
on you but still you maintained the balance 
and conducted the HOUle very well. 

We bave got the fair sbare of the 
proceedioll on the Floor of the House. 
We thank you on behalf of the Opposition 
parties for conductioa the House so ably. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Sir, I also want to say a fe" 
words. With pain in my heart I have to 
remember this Session. In the past we 
have passed many Ic.islationl which bad 
bearina for the progress of the society. 
Thouab there were politically reactionary 
lelislations passed also yet never in tb. 
history of this Parliament we eoacted luch 
a kind of locially reactionary legillation, 
namely t Muslim women (Protection of Rilthl 
on Divorce) Bill, 1986. I do not know bow 
history will erase tbat memory. 

MR. SPEAKER : You could have said 
it then. This is Dot tbe time. 
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SHRI SAIFUDDIN CHOWDHARY: 
I thank ever),body. I know there is pain in 
everybody's heart and I hope that it will 
set expression one day. 

SOME HON. MEMBERS: Not so. 

SHRI SAIFUDDIN CHOWDHAR Y : 
Sir, I thank you very much. We know that 
we troubled you very much but you bore it 
with an open heart. 

[Trandation] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLI,.."MENTARY 
AFFAIRS (SHRI GHULAM NABl 
AZAD) : There is saying that habits die 
liard. 

MR. SPEAKER: Hon. Members, the 
fifth Session of Eiahth Lok Sabha comes to 
a close today. Before the House adjourns 
'sine die', I deem it my duty to thank hone 
Members from all sections of the House on 
behalf of my self and on beba]f of my 
Deputy Speaker and Members of the Panel 
of Chairman for the cooperation and 
courtesy extended to us in conducting the 
proceedings of this august House. This has 
made our task not only easy but pleasant. 
My apedal thankl are due to the party 
leaders who have played a very conltructive 
role in the smooth transaction of the 
business of this House. There have been 
moment cf stress, no doubt, but I am glad 
to Bay that all of you, without exceptioD, 
have risen above party consideration while 
deb.tina issues of national concern. This 
is also in the game that at certain times we 
had beated arguments amongst ourselves 
but that does not mar at any time our 
perlonal relations and understanding tbat 
we are doing it in the best interest. At 
certain times there might have been certain 
thingl but we have taken them in tbeir 
with Itride, with cooperation, dignity and 
affection all around. Tbis is the best part 
and we have enjoyed every minute of it. 
This is indeed a very aratifying reature of 
our parhamentary life and we can take 
legitimate pride in the spirit of tolerancc 
and give an" tako tbat bal prevailed even 

in the midst of heated dilcussions. The 
entire nation l()oks to us for the lead that 
we alone can provide in getting over the 
tasks that face the country. I have DO 

doubt in my mind that we shsll never fail 
the nation because th e hea1thy discussions 
and the fullest possible utilisation of this 
august House must be for the nation and 
the society as a who]e and that is what we 
have achieved. We shou]d never forget 
that we are the protectors of the democratic 
'Nay of life. It is a good tree which has 
to be nourished, fertilised and irrigated so 
that it may give very good nice shade. nice 
flowers and DIce fruits so that all around 
us we will have that and cherish that we 
are the gardeners and we did not fail in 
that respect. 

Hon'ble Members, our achievements in 
the Session have been quite considerable. 
The Session commenced with the President's 
address on 20th February, J ~86 The debate 
on the Presidrnt's address lasted over 13 
hours spread over three days. We bave 
had in all 49 sittings lasting over 357 hours 
approximately. As you are aware, the 
slumg on Monday, the Sth "v1 ay 1986, 
continued until the ear]y hours of Tuesday, 
the 6th May. J can recall only one occasion 
in the recent past when the House sat even 
longer-upto 3.58 AM-and that was on 
15th/16th September 1981 when the Essential 
Services Maintenance Bin was under 
discussion. 

At the very commencement of the 
Session, we had the pleasure of welcoming 
in our midst 14 newly elected members from 
Assam who took oath, signed the Roll of 
Members and took their seats in the House. 
It is indeed a matter of gratification ror all 
of us that after several years, all the States 
of tbe Union are rully represented in the 
House today. 

On 21st February, 1986, leave was 
granted by the House to the motion for 
adjournment given notice of by Prof Madhu 
Dandav.:lte and others regarding the steep 
rise in tbe price. of fertilisers aDd petroleum 
products. The diicussioD on thf: motiM 
I.sted for 6 houri and 45 minutel. 
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Even though the Budget Session ia 
devoted largely to the transaction of financial 
business. for example, passing of tbe {tail.,ay 
and General Budgets, tb. relt-vant Appro-
priation Bi]]s and the Finance Bill, etC. 
tte House considered and palled 16 other 
BiHs durin. tbe Session, the mOlt important 
of whicb wal the hotly debated Muslim 
Womee (Protection of Riahts on Divorce) 
BiH, 1916. The otbate on this Bill lasted 
nearly 13 bourse Apart from thil, we bave 
had di.cussjonl OD 10 CalJinl Attention 
Notice., 8 short -duration discussions and' 
half-an-hour dilcusliona. 

Tbe debate on Punjab was marked by 
remarkahl, restrained and constructive 
Ipeecbes from an sectiens of the House. 
I do believe tbat the views expressed in tbe 
House on tbis question did strengthen the 
hands of both the Central and State 
Government in dealinK with the issue. 

The House also had the occasion to 
debate upon the U.S. aggression aaainst 
Libya. A resolution unanimously passed 
by tbe House 'inter alia' caned for immediate 
cessation of bostjJities and endorsed the 
colJective stand taken by the non-aligned 
movement at the Emergency session of 
Foreign Ministers and Heads of Delegations 
at the Ministerial level meeting of the 
Coordinating Bureau in New Delhi on 15th 
April. 1987. 

The discussions on the draft Fducation 
Policy, which ended only this afternoon, 
lasted nearly 12 bours ElDd as many as 65 
Members ,articipated, 

Is short, it baa been a very fruitful 
session and before I conclude, I must 
congratulate the Members for the painsta-
kigg efforts they put in and the constructivo 
suggestioDs tbat they gave on various subjects 
tbat came up for discussion from time to 
time. 

I am ailo ver, much thankful to 811 
coHea.ucs on tbi, aide. both of them. 
Spec·ian)' I am greatful to my DeputY-lpeaker 
who more the brunt of the discussionl while 
I was sittina all along behind the Beene and 
watching him and' all my Chairmen dealing 
with variou. matters. This morning Mr. 
Zainul Bashtr said: "Sir, I am caught 
whenever I am littinl in the HOUle." 
Wherever we can put our eyt. OD, we catch 
him. He was 80 willing and all the other 
Members who were there were JO load. 
They are all very experienced people. I 
must conaratulate my staff, all the Memben 
liere and the Watch and Ward and every-
body. They have behaved well, acted so 
well and they need all your good wishes 
and kudos from my self that they have 
risen to the ceca ion. I also thank our 
friends in th~ upper eaIJeries sitting over my 
head. They have also been very coopera-
tive with us. In future we aU will join 
hands in carryina out the good work 
entrusted to us by the people of India. 

I agais tbank you very much and I wish 
to welcome you again after having good 
rains and good monsoons in the Monsoon 
Session. Is it all riabt ? 

SOME HON. MEMBERS: Yes, Sir. 

MR. SPEAKER: Now, I have just to 
say that because I feel lonely when the 
House is not there. 1 don't liket it. I like 
it when we are in Session. Otherwise I 
get bored. Anyhow, as tbe rules are. 
somet imes you dont's like tbem, sometimes I 
don't like them! The House stands 
adjouTnld 'sine die' and take home with 
you my good wilhes. Thank you very much. 

19.35 hrs. 

The Lok Sabha then adJourntd 'lilt die. 
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